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LOK SABHA

Thursday, February 13, 1964/Magha
24, 1885 (Saka)

The Lok Sabha met at Eleven of

the Clock.
[MRr. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
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[(a) and (b). The number of
primary health centres is steadily in-
creasing with the establishment of
new centres. On 30th April, 1962
there were 2571 centres with doctors,
the number of centres with doctors
on 30th September, 1963 was 3042.
There is a lag between the establish-
ment of centres and the finding. of
doctors which is likely to be reduced
as the output of doctors increases.]
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Br. D, S. Raju: There are certain
primary health centres which are
receiving assistance from TUNICEF
and they are not supposed 1o have
doctors qualified in indigenous system
of medicine. But there are so many
rural dispensaries which are run by
the Zila Parishads who can take these

doctors of integrated system of
medicine.
Mr. Speaker: He wants to know

whether there is a proposal to make
it compulsory for the new graduates
in medicine to go and serve first in
villages before they take wup any
assignment in urban areas.
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Dr. D. §. Raju: Some State Gov-

ernments are taking steps in this
direction.
Shri Hari Vishno Kamath: Do

Government take solace from the fact
that in our young Republic if there
are hospitals without doctors and
there are schools without teachers
and courts without judges? Parti-
cularly in the matter of hospitals
without doctors, is it really shortage,
as the Deputy Minister has said, of
qualified and trained personnel or is
it due to lack of amenities and incen-
tives for rural service, and if the
latter be the ease. what adequate
incentives and amenitics are being
offered or are proposed to be offered
by Government to attract doctors %o
rural areas?

Dr. D. S. Raju: Among the doctors
who are qualifying from the medical
colleges, every ycar, many of them go
for private practice, and only about
30 to 40 per cen! of those registered
enter Government servi~: That ie
one of the factors. Another factor is
that the amenities are also not very
satisfactory. Further, their pay
scales are low, and the rural allow-
ances also are not attractive. But the
State Governments are taking steps
to provide them with housing accom-
modation and also give them rural
allowance and such other facilities.
Besides, facilities for post-graduate
studies are also being given to the
rural doctors now. So, in course of
time, I hope that the conditions will
improve, and most of the rural dis-
pensaries will be manned by qualified
doctors.
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Mr. Speaker:
for action.
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Dr. D. S. Raju: Most of the doctors
who are qualifying now get some
rural orientation training in some of
the orientation centres, and now they
will be fit to carry on work in the
rural areas.

That is a suggestion

Shri Kapur Singh: I would like to
be informed, if such information is
readilv available, how many rural
hospitals and dispensaries there are
in the Punjab where buildings and
equipment exist but where there are
no doctors in charge of them.

Mr. Speaker: If each State is to be
taken up, therr sixieen States would
have to be covered and that would
take a lot of time.

Shri Kapur Singh: I am not asking
about all the States, but I merely
want tc know about the Punjab.

Mr. Speaker: He may ask about
Punjab, while some other Member
will ask about Bihar and so on.

Shri Kapur Singh: But you are
strong enough to prevent them from
asking.

Shri Hem Barua: Punjab and Assam
are the two States where such a posi-
tion obtains.

St g ot ;s a7 5 wgA
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Dr. D. S, Raju: They have made
varions recommendations, and these
recommendations have been commu-
nicated to the State Governments and
thev are implementing them.

Shri Kapur Singh: I want to bring
to your specific notice the fact that
the oviginal question itself stipulates
that t‘he information to be supplied
shou!! relate to States, and, there-
fore. iy question is not altogether off
the mark. You may kindly read the
question yourself, Sir. . . .

Vir. Speaker: I agree with him that
it is not altogether off the mark, but
t: 1 certain extent it is, and, there-
fore, I had disallowed it

Deaths due to Exposure in Dellsi

=+

[ Shri R. G. Dubey:
| Shri Maheswar Naik:
| Shri Vishram Prasad:
| Shri P. C. Borooah:
| Shri Shree Narayan Das:
| Shri Shiv Charan Gupta:
| Shri Yashpal Singh:
#g? < Shri Krishnapal Singh:
| Shri Mohan Swarup:
| Shri Nath Pai:
| Shri Prakash Vir Shastri:
| Shri P. Kunhan:
| Shri D. C. Sharma:
| Shri Gulshan:
| Shri Kishen Pattnayak:
' Shri Ram Sewak Yadav:

k.

Will the Minister of Works, Housing

and Rehabilitation be pleased to
state:
(a) whether it is a  fact that

several shelterless people died as a
result of exposure to cold in the
Capital during the last week of
December, 1963 and January, 1964;

(b) if so, what is the number of
such deaths; and
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(c) whether any measures are being
taken to guard against recurrence of
such deaths?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). Yes, but the
mumber is not known.

(¢) The Delhi Municipal Corpora-
tion and the Bharat Sevak Samaj
maintain six Night Shelters through-
out the vear. During the winter sea-
son, the Delhi Municipal Corporation

also provide additional temporary
Night Shelters. Twelve such tem-
porary shelters were provided in

December_ 1963.

Mr. Speaker: Yesterday, we cover-
ed only a very small number of ques-
tions. On the first day, we covered
seven gquestions and on the second
day, we covered eight questions.
Therefore, 1 would ask for the co-
operation of hon. Members so that we
may move faster,

_ Shri Hem Barua: But thoroughness
18 alzo a thing to be taken into
acceunt,

Mr. Speaker: Not during the Ques-
#on Hour,

..8hri Hari Vishnu Kamath: You
Rave to strike a balance.
8hri Kapur Singh: Let the hon.

Minister say at least whether it is a
large number or a small number. He
says that the number is not known.

Mr. Speaker: I shall allow him an
opportunity to ask that supplementary
question,

Shri S. M. Banerjee:

I seek your
protection, Sir.

The number must be
known. Either it is one or two or
more. How can he say ‘Yes' and at
the same time add that the number
% not known?

Shri Kapur Singh: Let him give us
some idea of the number.
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Mr. Speaker: I do not know what
has perplexed the hon. Members. If
the hon. Minister says Yes’, it means
that there are certain persons who
have died certainly, but the number
is not known.

If the hon. Member wants to know
the approximate number, I have said
already that I shall allow him to
ask that supplementary question. He
cannot start asking supplemerﬁfry
questions straightway in this manuer
without being called.

Shri Harish Chandra Mathar: The
question itself is: ‘If so, what is the
number of such deaths?” If he does
not know, let him say so.

Mr. Speaker: He has said that.

Shri Tyagi: Was any attempt made
to ascertain the number?

Mr. Speaker: These are supple-
mentaries that can be put. Shri
Drubey.

8hri R. G. Dubey: Have Govern-
ment arranged for a kind of census
to ascertain the number of shelterless
people in the city of Delhi?

Shri Mehr Chand Khanna: Accord-
ing to my information, there are
6 permanent night shelters; 12 were
put up temporarily during December
1963.

Mr. Speaker: He wants to know
the number of those who are shelter-
less.

Shri Mehr Chand Khanna: Accord-
ing to my information, everyone who
has sought shelter has been accom-
modated (Interruptions). I have to
collect the information from the Cor-
poration and the Bharat Sevak Samaj,
and I have been told that no one who
wanted accommodation in a mnight
shelter has been refused admission.

Mr. Speaker: The question is con-
cerning those who are shelterless. If
they seek it, that is a different thing.
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Shri Mehr Chand Khanna: The
number of shelterless in Delhi must
be running into thousands.

Mr. Speaker: Not known,

Shri R. G. Dubey: Have Govern-
ment a proper scheme under which
the shelterless could be afforded shel-
ter and also work for their liveli-
hood?

Shri Mehr Chand Khanna: We have
got a scheme in Delhi to provide
accommodation to the dwellers of
jhuggis and jhompris, but we have no
scheme for providing accommodation
to the shelterless. This is a migratory
population. They come into Delhi all
times of these seasons, they get some
work here and then go back. It will
be a wvery difficult problem to tackle,
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Shri P. C. Borooah: Does this
scheme include the construction of
smaller mnight shelters in different
parts of the country instead of build-
ing big shelters in the capital areas?

Mr. Speaker: We are concerned
with Delhi in this question.

Shri Shree Narayan Das: Do Gov-
ernment propose to participate in the
building of such centres in future so
that this problem may not occur?

Mr. Speaker: He says none has beea
refused admission.
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Shri Mehr Chand Khanna: They
were picked up from the roadside.
They were possibly exposed to cold
and may have been shelterless. Al
the deaths, 35, were during the month
of December. But as no post mortem
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examination was held, it will be very
difficult for me to say whether they
died of exposure or not.

Shri Kapur Simgh: The House seeks
s very simple piece of information,
whether the hon. Minister is in a
position to tell us, approximately—in
tens or twenties—the number of those
people who died because they were
exposed to cold. He has said that a
number of people were found dead,
but no post mortem was performed.
‘This is no reply to our question. Is
the information available or is it not
available, and was any attempt made
to collect the information?

Shri Mehr Chand Khanma: 1 will
read it in English, so that it is clear
to the hon. Member.

According to the records of the
burial and burning grounds, 35 corpses
of unidentified and unclaimed persons
were brought by the voluntary or-
ganisations by the Corporation staff
and by the police during the month
of December, 1863.

The details thereof I have already
given. As no post mortem examina-
tion was held in each case, it is very
difficult to say whether they died of
exposure or not.

Shri S. M, Banerjee:
not done?

Why was it

Shri Hem Barua: May I seek your
guidance? He has been repeating the
same story that post mortem was not
held. At the same time, he does not
know the number and the cause of
the death of these people. Since dead
men tell no tales, it is the job of this
Minister or the Government to ascer-
tain the reason because of which these
people were dead.

Mr. Speaker: The answer has come
that 35 bodies were recovered. They
were found in the open, on the
streets. Now_ the reason can be cold;
or, some disease might have been the
cause of the death of some of them.
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That is not known. He says he can-
not say why post mortem did not
take place, Therefore, it is not pos-
sible to say how many out of the 35
died actually of exposure, and how
many died of other causes.

Shri Kapur Singh: This House
should be taken into confidence as to
whether, apart from these 35 deaths,
there were any other deaths which
can reasonably be ascribed to expo-
sure to cold and whether any attempt
has been made to collect the informa-
tion.

Mr. Speaker: Order, order. This
question does not arise at all. When

six or seven Members stand up,
it is not possible to keep
order. The first rule that has

to be observed is that as soon as one
is called, all the others must sit down,
and unless he is called, no one should
begin to speak. After two years of
experience in this Parliament, now
we should at least try to conform to
that.

Shri S. M. Banerjee: It is correct
that unless you call we should not
rise, but sometimes we try to catch
your eye, that is why we rise,

Mr. Speaker: And it is not yet over.
It is not necessary that all those names
that are there must be called.

=t TRAEE® QT : ¥ STAAT Srgar
gy aEd g s &
W 5T A, WO ¥ AT AFT &, e
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Mr. Speaker: This question cannot
be answered.

Shri Krishnapal Singh: I have
coilected some figures from newspaper
reports, and it shows that owver 100
people have died in the different
States and in Delhi. And the Minis-
ter says just now that 35 people have
died. I have figures from other
sources as well. Most people in the
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rural areas at least have died because
their homes had been washed away
and they had no shelter.

Mr, Speaker: I did not want him
to make a speech.

Shri Krishnapal Singh: 1 want to
know why the Minister and the Gov-
ernment, having known that quite a
number of people in the rural areas
lost their homes, did not take some
action to provide them shelter.

Mr. Speaker: The guestion is about
Delhi alone. I do not allow it

$hri A. P. Sharma: The hon. Minis-
ter has said that nobody has been
refused shelter. May 1 know the
source of his information? Does he
maintain any record for it?

Shri Mehr Chand Khanna: My
gource of information is the Delhi
Municipal Corporation and the Bharat
Sevak Samaj who run these shelters.

May I add for the information of
ihe House that I propose to call a
meeting of the representatives of the
Delhi Corporation, NDMC, the Delhi
Administration as well as the Bharat
Sevak Samaj, to go into this question
a little deeper and see what best can
be done in the circumstances?

I may further add that every one
who goes into a night shelter is pro-
vided with blankets and mattress, and
ihe oniy charge, according to my
information, is 25 nP. So, accommo-
dation is there, If people do not want
to go and take advantage of that
accommodation, we cannot force them
to go inside night shelters,

L.I.C. Heusing Scheme

.
( Shri Bhagwat Jha Agad:
| Shkri Prakash Vir Shastri:
| Shri Yashpal Singh:
Shri Maheswar Naik:
Shri P, C. Borooah:
*63. Shri Hari Vishnu Kamath:
Shri Mohan Swarup:
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Shrimati Savitri Nigam:
Shri Onkar Lal Berwa:

Shri Shiv Charan Gupta:
Shri Surendra Pal Singh:
LShrl P. R. Chakraverti:

Will the Minister of Finance be
pleased to state:

(a) whether L.I.C, has started a new
“own your home" scheme;

(b) if so, what are its broad fea-
tures; and

(¢) whether the scheme in any way
restricts any individual policy-holder
from its advantages for certain rea-
sons?

The Minister of Planning (Shri B.
R. Bhagat): (a) Yes.

(b) A statement giving the required
information is placed on the Table of
of the House. [Placed in Library.
See No. LT-2275/64].

(c) The conditions which have been
imposed for the grant of loans under
the scheme are deemed necessary by
the L.I.C. for the protection of ite
interests., There seems to be no parti-
cular reason to believe that the
scheme will not be attractive from the
point of view of the policyholders
who desire to build or purchase houses.

Shri Bhagwat Jha Agzad: Has any
amount been set apart in this cate-
gory or any applicant will get a loan?

Shri B. R. Bhagat: No amount has
been set apart. At present the scheme
has been extended to 26 cities and it
is proposed to extend it to 30 more
cities: later on to other cities. Each
application will be considered and
decided on merits as and when it
comes.

Shri Bhagwat Jha Azad: In view
of the necessity for housing to the
lower middle-class people do Govern-
ment propose to recommend to LIC
that not only in 26 big cities but at
least in all divisional towns thig
scheme should be extended?
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Shri B. R. Bhagat: That is already
covered under a different scheme
under which the State Government
and LIC help co-operative schemes
for the low-income, middle-income
groups and others.
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Shri P. C. Borooah: Is it a fact that
the scheme has been restricted only
for policy-holders who have got a
policy for over Rs. 10,000 and, if so,
what about the other policy-holders
of less than Rs. 10,0007

Shri B. R. Bhagat: This scheme is
restricted to the policy-holders who
have taken policies under this scheme.
The amount is actually not 10,000; it
can also be less than that
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Shrimati Savitri Nigam: In the
statement it is stated that the rate of
interest is 6'5 per cent for prompt

payment. In other cases what is the
interest?

Shri B. R. Bhagat: They will not
be entitled to the loan itself.

Shrimati Savitri Nigam: My point
is about loans sanctioned already. For
people not paying interest promptly,
what is the rate?

Shri B. R. Bhagat: It would be one
per cent more—7.5 per cent.

N AT s qTar 0§ srAr
=igar § fr fad ax =1 orfae w0
arst 1w fase AT 37 #1 feax
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Shri ‘P. R. Chakraverti: May I know
te what extent this class of policy-
holders with an assured income will
be extended? Will it be extended to
the employees of the ordinary mer-
chants and to the Government
employees?

Shri B. R. Bhagat: At present the
intention of the LIC is to cover cases
of Government employees, employees
of Corporations or of the local self-
Government bodies and also employees
of some of the organised business
houses.
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Shri Hari Vishnu KEamath: The
statement says that loans could be
obtained under the scheme for 26
major cities. On what basis or by
what criteria has this selection of
26 cities been made? Has there been
any fixed, proper principie, or is
most-favoured treatment given to
gome cities, that is, is it just an arbi-
trary selection?

Shri B. R. Bhagat: The selection is
not arbitrary. Major cities are major
cities. But the main criterion is that
because in such cases a lot of legal
and other work has got to be gone
into—mortgages and other things—
and therefore the LIC has very well-
equipped staff and offices there, these
cities have been selected. At present,
the intention is that from 1st April,
two months after, 30 more cities will
be included, so that as and when the
LIC is having its staff and organisa-
tion, they extend this scheme to these
cities.

Dr. Sarojini Mahishi: May I know
the total sum set apart by the LIC
towards the construction of the houses
for the low-income and middle-income
groups?

Shri B. R. Bhagat: | want notice.

Shri R. S. Pandey: How much
money is earmarked for this scheme?

Mr. Speaker: Next question.

High-Powered Commitiee on Danda-
karanya Profect

|(Shrl Bishanchander Seth:
| Shri Yashpal Singh:
.gd Shri Vishram Prasad:
Shrimati Savitri Nigam:
Shri D. D. Puri:
Shri P, R. Chakraverti:
| Shri Subodh Hansda:
| Shri M. L. Dwivedi:
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Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether it is a fact that a high-
powered committee, including experts
from wvarious Ministries is being set
up to make recommendations about
the further development of the Dan-
dakaranya Project; and

(b) what time limit has been fixed
for the committee to submit their
recommendations to Government?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b), The setting
up of such a Committee was in hand,
but in view of the recent develop-
ments, as a result of which a deci-
sion has been taken to resettle in
Dandakaranya members of the mino-
rity community who migrate to India
from East Pakistan, the setting wup
of this Committee is being deferred
for the present.

Shri Hem Barua: In view of the
present influx of refugees from East
Pakistan due to the communal holo-
caust there, may I know whether the
Government propose to develop Dan-
dakaranya scheme on a war footing?

Shri Mehr Chand Khanna: Yes Sir.

Shri Hem Barua: In view of the
fact that the number of refugees
coming from East Pakistan withou#
valid documents is much larger than
the number coming with wvalid docu-
ments—it is said that only 14,500 peo-
ple with valid documents have come
whereas 46,000 have entered into
Assam alone—may I know whether
Government propose to develop Dan-
dakaranya so as to absorb all refu-
gees coming from East Pakistan as
& result of the recent communal holo-
caust there?

Shri Mehr Chand Khanna: This
question has no relevancy to the pre-
sent question, but I would like to
answer it if I may.

Shri Hem Barua: It is very rele-
vant in the present context.
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Mr. Speaker: The question is
whether only those that would have
valid certificates would be absorbed
-or others also would be absorbed,

Shri Mehr Chand Ehanma: I will
answer it. There has been the migra-
tion from East Pakistan into India in
two States at the present moment. One
is West Bengal and the other is
Assam, As regards West Bengal,
people are coming from two routes,
Dacca and Narayanganj. There, the
migration certificates have been issu-
ed, and there is no difficulty. But
for those who are coming through the
open West Bengal border, they natu-
rally cannot come with valid docu-
ments because they have got to go a
long way to Dacca, So, the arrange-
ment that has been arrived at bet-
ween me and the Chiet Minister of
‘West Bengal is that for those who
come through the open border into
‘West Bengal, who come after the 3rd
January, 1964, that is, after the date
when the disturbances started, it
would be certified by the Govern-
ment of West Bengal that they are
valid migrants and they will be con-
sidered for rehabilitation purposes.
Secondly, as regards Assam, accord-
ing to newspapers, about 50,000 peo-
ple have already come and they have
gone into the Garo Hills. I have sent
two officers to Calecutta........

Shri Hem Barua: That is the official
version, the Shillong officers’ version.

Shri Mehr Chand Ehanna: I have
also had a talk with the Finance
Minister of Assam who came here
hardly two or three days ago.
I am awaziting the report from my
officers. Then 1 will send other
officers and go myself if need be to
look to the arrangements and see how
many of them can be rehabilitated in
Assam and to what extent we can
take them in Dandakaranyva. I might
inform the House that after all
Dandakaranya has got limited
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resources, 1 propose to taks a8
many there as I can rehabi-
litate there. My present intention is

to do the work on an emergency basis
to see that the least inconvenience is
caused to these unfortunate people
who are coming from East Pakistan
in the wake of these disturbances,
where looting, murder, killing and
arson have taken place.

Some Hon. Members rose—

Mr. Speaker: After this long state-
ment by the Minister, do hon. Mem-
bers want to ask further questions?

Shrimati Renu Chakravartty: Yes.

=t ayave fag o Far wYEIT Ag
arar aar fs dzrom a1 Fafad
fopay & A= fa “wgae F iy
e # Feegte 77 fag o € v ag Prad
AN £ 3FIT0T F qay AT ?

H RETHT AT ITF(TH &Y
#efadt za qaq a1 aga AR TE O}
gl sooo afvarz agi T T I T &
afgq gt §7, T17 <9 go oF difer
g Y faselt § faadt worwzw, 39,
ngracE gt Atg TA Wi @H F
dig Maed g9 § w7 91 9 A
adTz wofaer fEar war | 99 7 T
garer @ wE R 4fF g 937 WA
iwgs= wi A% § gafay w19 #1397
F aard § gur Y Argar wvAY Arfgy o
R sF U< fFar ag a9F 4 A7
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Shrimati Renu Chakravarity: It is
known that Dandakaranya was meant
for  absorbing the  agriculturist
refugees. The riots that have taken
place now in a large number of places
in East Bengal are in Dacca, in the
mill areas of Narayanganj and in the
town of Khulna. It is stated that
the refugees would be taken straight

from the border to Dandakaranya.
May I know what arrangements are
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being made to rehabilitate and econo-
mically help these city people who
have been the worst affected in these
Tiota?

Shri Mehr Chand Khamna: We
intend to take up this question and
divide it into two parts: One is the
resettlement on land and the other
will be the setting up of small-scale
and cottage industries. For that too
no efforts shall be spared.

Dr, Ranen Sen: It was stated last
year that only a certain part of
Dandakaranya has been developed.
Even ten days back it appeared in the
Calcutta newspapers that the Chief
Minister of West Bengal had said that
immediately Dandakaranya will not
be able to absorb the new people
who are coming from East Bengal.
May I know what actually is being
done to develop speedily the land in
Dandakaranya, so that the agricul-
tural population who are coming from
East Bengal can be immediately
resettled without their being kept in
transit camps or other relief camps
in the area?

Shri Mehr Chand Khanna: Till not
long ago, our problem was only of a
limited nature and we were working
on that basis. As the problem has
now intensified on account of the
migration from East Pakistan into
India, we are taking all possible steps,
and may 1 assure the House that as
far as the Finance Minister of India
is concerned, he has told me that
money shall be found for the projects
that have to be undertaken?

Shri Basumatari: The hon. Minister
said that he met the Finance Minister
of Assam. Did he give the number
of persons who have come from East
Pakistan as assessed by him and what
is the proposal to rehabilitate them?

Shri Mehr Chand Khanma: The
number he gave me was roughly the
same as what appeared in the news-
papers. Beyohd that he had no infor
mation. But I am waiting to get ful,
information from the officers I have
sent there. In fact, the problem may
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have to be divided into two parts—
tribals who may have to go to NEFA
and others who may have to be
rehabilitated. Whether they will be
rehabilitated in Assam is a matter to
be examined. If need be, we can also
consider them for allotment in Danda-
karanya.

Shrimati Jyotsma Chanda: In view
of the fact stated by the hon. Minister
that the resources in Dandakaranya
are limited, may I know whether the
Government are trying to find out
other ‘aranyas’ for rehabilitation of
the migrants from East Pakistan?

Shri Mehr Chand Khanma: The
Chief Minister of Maharashtra has
assured us that he will take 10,000
families, and rehabilitate them. The
Chief Minister of Andhra has agreed
to take 2,000 families in the begin-
ning. I have written to the Chief
Ministers of Bihar and U.P. to take
at least 5,000 families cach. What-
ever is possible under the circum-
stances is being done. I also want
to take up this matter with the Chief
Ministers of Mysore and Madras.

ot fawrr goe ot Har S X
gaarar fF 37y ¥ 07 oo -
afar ¥ &1 awTar Sy, & srAer
=gt g 5 uw, g afwme o
safaer & s ?
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Irrigation and Power Projeets

[ Shri Yashpa] Singh:

| Shri Harish Chandra

| Mathur:

[ Shri D, D. Puri:

T Shri P. R. Chakraverti:
Shri Kolla Venkaiah:
Shri Surendranath Dwivedy:
Shri Vishwa Nath Pandey:

L Shri Prakash Vir Shastri:

Will the Minister of Irrigation and

*65.



459 Oral Answers

Power be pleased to state:

(a) whether the Central Govern-
ment propose to take over certain big
multi-purpose river valley projects
from the State Governments for exe-
cution;

{b) if so, the names of such pro-
jects; and

(¢} the main criteria for the selec-
tion of such projects?

The Minister of Irrigation and
Power (Dr. K, L, Rao): (a) In the
course of the discussions in the last
meeting of the National Development
Council, a suggestion was made that
large irrigation and power projects
should be taken over by the Centre.
National Development Council observ-
ed that the execution of a number of
large Projects specially in irrigation
and Power, was being spread over
long number of years and every effort
should be made to speed up the com-
pletion of projects likely to yield
early benefits. The earlier suggestion
was repeated in the recent meeting
of the State Ministers of Irrigation
and Power, It is receiving consi-
deration,

(b) and (c). Do not arise.

it o fag « o & 2 A
4 gAafefomat afzz £ 2 ot agw
TAHZ F1 Ug GIHREE wOA Zra F
o 9% 7

l]_rr. K. L. Rao: It is not a question
of inefficiency at all, it is a question
of finding finances by the State.

Mr, Speaker: AT Epe i
“gAafefoddt” & weerg g0 fafad”
¥ % | He wants to know whether
they have expressed their inability?

Dr. K. L. Rao: They
expressed either inability
ciency.

have not
or ineffi-
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| T T9E : v § oA gwar
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Dr. K. L. Rao: The criteria for
selection of these projects for being
considered to be taken over by the
Centre are still to be laid down. But
essentially it will be in the nature of
financial assistance for those very big
projects which will yield early bene-
fits and for which it will not be possi-
ble to find sufficient amount of finance
to complete them in time from out of
the State ceilings.

Shri Harish Chandra Mathur: May
I know whether the Central Govern-
ment at least has made up its mind
on this subject or whether the matter
is still under consideration because it
is considered to have the consent
from the State Governments and the
Centre itself has not been able to
make up its mind? If the Centre has
been able to make up its mind, may
I know why it has not taken over all
those projects which the States are
pressing for being taken over by the
Centre such as the Rajasthan Canal
project?

Dr. K. L, Rao: It is a broad ques-
tion. The main point which we are
concerned about is the resources, In
the State Plans every State is given
certain ceilings. These big projects
are assigned certain amounts of money
to be spent only on those projects.
For projects like the Rajasthan Canal,
as the hon. Member has mentioned,
which require a very large invest-
ment and for which it has not been
possible for the State to find sufficient
finances to complete the work in time,
consideration is being given to see
whether it is possible to allocate any
finance separately from the Centre in
the next Plan to see if these projects
could be proceeded with most expedi-
tiously. But this is essentially con-
nected with the resources and the
matter has got to be considered very
carefully.
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Shri Surendranath Dwivedy:
Recently, for the Tikkerpara Dam
project in Orissa the foundation was
laid by the Prime Minister of India.
May 1 knew waetihor this project has
been taken up by the Centre, whether
the resources would be made avail-
able from the Centre and whether
this project has been examined by the
Centre?

Dr. K. L. Rao: About Tikkerpara
Dam, Sir, I submitted yesterday in
the Rajya Sabha........

Mr. Speaker: That need not be
referred to here.

Dr. K. L. Rao: Regarding Tikker-
para Dam, the detailed investigations
have to be done and the report has
yet to come to the Centre before any
action can be taken.

Shri Surendranath Dwivedy: Before
the investigation was done the Prime
Minister laid the foundation-stone of
that dam.

Shri Ranga: The foundation was
laid even before it was sanctioned?

Dr. K. L. Rao: May [ submit that
no foundation-stone was laid and only
a commemoration stone was unveiled?

Shri Hari Vishnu Kamath: What is
a cemmemoration stone in  this
context? Commemorating what?

Shri Hem Barua: Commemoration

of what?

Mr. Speaker: I have already
requested the hon. Members that they
should not start shooting questions on
me like that.

Shri Harl Vishmu Kamath: We are
shooting it at him through you, Sir.

Mr. Speaker: Then, that is a mis-
take committed because every shot
should be directed against me, Every
speaking that has to be done here
must be directed towards me.

Shri Hari Vishno Kamath: Sir, on
a point of clarification. When the
Minister says it is a commemoration
stone, how can we ask him about it
unless it is through you?
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Mr. Speaker: The only way is that
the Members might stand up in their
seats, I will identify someone who
might put the guestion

Shri Harish Chandra Mathur: What
happens is, when so many members
get up in their seats those who sit
down do not get any chance. Sir, it
will help you if you give chance more
to those who obey you than to those
who always stand up and shout,

Mr. Speaker: I entirely agree with
him. 1 will certainly call only those
who go according to the rules. Shri
Kashi Ram Gupta.

Shri Hem Barua: That will be very
hard,

Mr Speaker: Now he is transgress-
ing the rules. 1 have already called
Shri Kashi Ram Gupta.

S wE W AR AT FATT
F g T AT GEHIT F Y AT
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Dr K. L. Rao: Regarding Rajasthan
Canal may I submit that it is one of
the important projects with a heavy
capital investment and the earlier it

is finished the better for the country?
The question of taking it over by the
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Centre or giving extra financial as-
sistance will be considered in the
Fourth Plan.

Shri Hari Vishnu Kamath: The
question of commemoration may be
clarified.

Mr. Speaker: Next question.

Investment Guarantee Agreement
with West Germany

[ Sari 8§ C. Samanta:
| Shri Warrior:
| Shri Vasudevan Nair:
| Shri Bishanchander Seth:
| Shri Dhaen:
Shri B. P. Yadava:
Shri Maheswar Naik:
| Shri P, Venkatasubbaiah:
Shri P. R, Chakraverti:
Shri P, C. Borooah:
LShrimati Renu Chakravartty:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that Gov-
ernment have agreed to arbitration
for settling disputes that may arise
over the quantum of compensation
due to private West German investors
in the event of nationalisation of their
assets; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) and (b). The question of
an investment guarantee agreement
between India and the Federal Re-
public of Germany has been under
discussion for some time now. The
particular point regarding arbitration
is also undor discussion.

Shri S C. Samanta: May 1 know
whether this guestion was brought
before the Government by the inves-
tors from West Germany?

Shrimati Tarkeshwari Sinha: No.
The discussion is going on between
the representatives of West Germany
and the Indian Government,

Shri S, C, Samanta: How long will
it take to come to a decision?

Shrimati Tarkeshwari Sinha: Our
representative abroad, Shri Lal, is

rap
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discussing this matter with the re-
presentatives of West Germany and
1 hope some decision will be taken
very soon.

Shri P. Venkatasubbaiah: What is
the amount involved in this?

Shrimati Tarkeshwari Simha: It is
not a question of amount but a ques-
tion of agreement for guaranteeing
the investment. That is why it is
called Investment Guarantee Apgree-
ment,

Shri P, R. Chakraverti: May I know
whether Government propose to adopt
an identical policy with respect to
other countries also?

Shrimati Tarkeshwari Sinha:
that is so.

Shri P. C, Borooah: May I know
how far the clarification given by the
Government of India about arbitra-
tion for settling disputes on quantum
of compensation relating to West
German assets is likely to increase
economic aid from that country?

Shrimati Tarkeshwari Sinha: We
have already conveyed to them that
we are going to follow more or less
a similar pattern of agreement that
we have entered into with the United
States for the American investment.
Therefore there is no question of any
increaszd commitment on the part
of the Government of India.

Shri Indrajit Gupta: Am I to take
it that such an arbitration agreement
is a pre-condition for further invest-
ment by private German investors in
this country? If so, I would also like
to know which are the other coun-
tries, barring the USA  with which
we have similar arbitration agree-
ment at present.

The Minister of Finance (Shri T. T.
Krishnamachari}: The whole thing is
under discussion. There are certain
differences in our views. We have
entered into an agreement with the
United States. That forms the broad:
pattern to which the Government of
India can agree. There are differences
in regard to what the German Gov-
ernment wants. Whether German imn-

Yes,
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vestment will come only if these con-
ditions are subscribed to is somewhat
premature to say.

Shri Nath Pai: What was the
nature of the discussions which the
hon. Finance Minister had with Dr.
Scheel, the Economic Minister, when
he was here and may we know
whether (a) the present guarantees
available under the practice of this
country which has never expropriated
anybody's property, and (b) the guar-
antees given in the Constitution are
not adequate for the German inves-
tor who wants to come to this coun-
try?

Shri T. T. Krishnamachari: Hon.
Member will surely not expect me to
give details of the discussions when
these matters are still under discus-
sion. But the House may be well
assured that the Government of India
will not commit itself to any kind of
egreement which will be detrimental

to the self-respect and honour of this -

country or which will be in contra-
vention of the provisions of the
Constitution.

Shri Sham Lal Saraf: May I know
whether the policy that may be forged
after these discussions will be appli-
cable to inyestments already made in
the country or to the investments that
may follow hereafter?

Shri T. T. Krishnamachari: That
again must be the subject-matter of
the agreement. Normally if an agree-
ment is made, it will have a wide
coverage.

Shri Tridib Kumar Chaudhuori: May
I know if this principle of invest-
ment guarantee and arbitration will
be taken up with each foreign Gov-
ernment separately and agreed to by
bilateral agreements or whether there
is a general principle which the
Government has already arrived at?

Shri T. T. Krishnamachari: There
will undoubtedly be one principle
guiding bilateral discussions. At the
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moment I do not think there is any
scope for multilateral discussions on
this basis.

Gandak and Kosi Projects

+

Shri Shree Narayan Das:
Shri Bibhuti Mishra:
Shri Bishwanath Roy:
*67. { 3hri Sidheshwar Prasad:
Shri Vishwa Nath Pandey:
| Dr. Mahadeva Prasad:

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Starred Question
No. 115 on the 21st November, 1963
and state:

(a) the steps taken to give effect to
the programme of river training
works in respect of the Gandak and
Kosi Projects which was agreed upon
at a conference held in New Delhi on
the 10th October, 1963;

(b} the difficulties, if any, in the
way of fuil implementation of these
projects; and

{c) the steps taken to remove such
difficulties?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) to (c). The
required land for protection works on
the Western Kosi Embankment at
Dalwa was made over to the Bihar
Government authorities on the 20th
January, 1964 and works on the ring
bund and the road bund have been
started. The land required for the
construction of Nepal Bund and other
river training works on the Gandak
has not yet been made over to the
Uttar Pradesh Government authori-
ties. The matter has been taken up
at a high level for expediting the
delivery of land in Nepal. In the
meantime work is completed on the
construction of the cross bunds as
decided at the Conference held in
New Delhi on the 19th October, 1963,

Shri Shree Narayan Das: What is
the position with regard to the land
to be acquired for the Western Kosi
Canal?
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Dr. K. L. Rae: In regard to the
Western Kosi Canal, there was a cer-
tain alignment for which the Govern-
ment of India has given the sanction
but that alignment has not been
approved of by the Nepal Govern-
ment. So, negotiations and discus-
sions are being held with regard to
the finalisation of the alignment in
Nepal territory.

Shri Shree Narayam Das: What
time will it take to come to a final

decision in regard to the Western
Kozi Canal?

Dr. K. L, Rao: We are completely
aware that a decision must be arrived
at very early but as His Majesty's
Government of Nepal is concerned in
this, it is very difficult to state the
time. il

st fasrfar fom - § wg simar smear
g e wafl 71 Sff 7 7 §=ar Sy FT A
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Dr. K. L. Rao: Gandak is one of our
best projects in the country and pro-
bably with the least amount of cost
per acre. Naturally it will claim the
highest priority when consideration is

'ing given for giving extra assist-

ace.

Mr. Speaker: He wanted to know
‘whether the Central Gowvernment
would take it up.

Dr. K. L. Rao: That will be taken
up, as I said, for consideration in the
Fourth Plan.

Shri Bishwanath Roy: In view of
unavoidable delays dJdue to wvarious
reasons may I know whether con-
struction of the barrage and the dam
on the Gandak River will be com-
pleted within the scheduled time and,
if so, when?
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Dr. K. L. Rao: The Gandak Barrage
is scheduled to be completed in four
years' time. The matter is pending
with the Nepal Government with res-
pect to the land being given on the
right side of the river.
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Dr. K. L. Rao: It is true that it is
not possible to allocate sufficient
amount of finance to this work. We
hope that consideration will be given

in the Fourth Plan and the work will
be completed in the Fourth Plan,
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The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) No.

(b) Does not arise.

{c) The study of the Committee is
of technical nature and relates to
extraordinarily difficult and complex
subjects. The Government has not
therefore prescribed any time limit
for submission of the report. The
Committee is due to meet in mid-
Februarv after which the report is
iikely to be submitted to Planning
Commission.
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Shri P. C. Borooah: May I know
‘whether Government have considered
the draft report of the Mahalanobis
Committee and, if so, to what extent
its recommendations are going to
guide the future policies of the Gov-
ernment?

Shri B. R. Bhagat: The draft report
is before the Committee. The Gov-
ernment will consider it when the
Committee submits the report.

A qo Ao aTeqE : wF R
swifoa &t sndf &0 g :uwr fedy
# o wwfwer (Fo7 smam onfs gmy
W & qEL T AT ITE G qE !

stdo o e : AFHIY HT& ¥
WA T " & (Fer W

Shri Bhagwat Jha Azad: In reply
%o my question in the last session, the
Planning Minister said that it wiil be
placed before the House in the next
session. May I kuow if this commit-
ment of the hon. Minister will stand
or will the time be again extended?

Bhri B. R, Bhagat: The eommitment
will stand. -
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Shri D. C. Sharma: Is it not a fact
that the Chairman and the Members
of this Committee have their hands
so full and are touring abroad so
often that they do not find any time
to look to the interests of the Com-
mittee and, if so, will the Government
see to it that this obstacle is over-
come?

Shri B. R. Bhagat: The inference
drawn by the hon. Member is not
correct, Some of the members of the
committee are very eminent men, and
they have their commitments in the
country and outside

Shri Surendramath Dwivedy: The
hon, Minister is contradicting his own
statement.

Shri B. R, Bhagat: Let me com-
plete what I have to say. But, as I

said, the committee had already nine
sittings......

Mr. Speaker: The grouse is that
they are eminent men and they have
their hands full.

Shri B, R, Bhagat: As I said, the
inference drawn is not correct, be-
cause the committee did sit for nine
times and had 28 sessions....

Shri Surendranath Dwivedy: For
how many years?

Shri B. R, Bhagat: And they are
finalising their report now.

Some Hon, Members: Why has

there been such a long delay?

Shri B, R. Bhagat: I would re-
quest hon, Members to  appreciate
that it is not due to lack of time de-
voted by the Members that delay has
taken place but it is because of the
comlexities of the problem. Enor-
mous data had to be collected and
they had got to be evaluated, and all
sorts of things had to be gone into.
All this has led to delay, but as I
said, now, the committee are having
their final sitting, and I expeet that
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they will submit the report within
this month. I think that that should
satisfy hon. Members. (Interruptions)

Mr. Speaker: Order, order. I find
that the contagion is spreading every
day. The House should always re-
main pleasant to the eye and agree-
able to the ear. But I hear so many
woices at the same time. I would ap-
peal to hon. Members to observe
some restraint.

Shri Bhagwat Jha Azad: That is
because the expectancy has been an-
mounced go many times but nothing
has been delivered. Therefore, we
were S0 very eager.

Shri Tyagi: How could it be deli-
vered? It is abortion.

Mr. Speaker: But the expectancy
should not result in unexpected deli-

very.

Hon. Members ought to control
themselves. They should exercise
some restraint, They are responsi-
ble Members of Parliament.

Y |ea WA : T w7 WA R
€FE T A (0L A7 A1 9 H oog
T F41 7 @ (% fraw 91z @i |l
Yl &1 &vd a7 73 Al &
gradgm g ? ol i di ar og W A
7 & (5 o smam & g [
&7 feurT awedr & 7

WeqA HERA : T AW &G S
=R

Shri 8. M. Banerjee: According to
the hon. Minister, the report is likely
%0 be submitted by the end of this
month or within this month. Since
M is already known, right from the
Prime Minister to every member of
the Cabinet that there is concentration
of wealth in the hands of a few, what
positive steps have been taken to see
that that is minimised at least?
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Shri B. R. Bhagat: A number of
measures have been taken, It has
not

been the policy of Government
to allow concentration of wealth. To
that end, a number of steps have been
taken. But it is difficult for me to
detail them at this moment,

Social Security Measures

( Shri Harish Chandra
*89. Mathur:
Shri M. L. Dwivedi:

Will the Minister of Finance be

pleased to state:

(a) Whether Central Government
have advised the State Governments
to adopt social security measures
announced by Finance Minister to give
relief to widows and minor children
of deceased Government servants as
to oid and other persons needing
assistance; and

(b) What is the position in this
regard of the public sector enter-
prises?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkesh-
wari Sinha): (a) The terms and con-
ditions of service of Siate Govern-
ment employees concern primarily the
State Governments thems .vcs. Copies
of the Government of India's orders
relating to the family pension scheme
recently announced f:r Central Gov-
ernment employvees have been for-
warded to all Suaie Governments,
This subjrct was generallv discussed
at a confune of 8 2.0 M msiers of
Finance ard they wo 2 reguosted to
give some more thought io these
measures. The inii.:live is now with
the State Governments.

(b) The public sector enterprises
are autonomous undertzkings working
as joint stock compan .: The matter
has to he considered by the respec-
tive managements and Boards of
Directors and in relation to what is
being done in the field of joint stock
companies to its employees.
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Shri Harish Chandra Mathur: Have
Government drawn up any compre-
hensive scheme or programme for
social security, and this is only just
the first instalment? If so, what is
the nature of that programme and
what are the financial implications of
this small instalment?

The Minister of Finance (Shri T. T.
Krishnamachari): Government is
deeply concerned about this matter.
The drawing up of programmes would
depend upon certain facts being elicit-
ed. A committee of officials are now
engaged in looking into the matter
further. But what has been done is
an initial step which would not affect
in any sense, as far as I can conceive
it to be, any comprehensive scheme
to be adopted later.

Shri Harish Chandra Mathor: What
note, if any, has Government taken
of the resouutions passed at Bhubanes-
war by the Congress Party regarding
furthering social security and socia-
lism in this country?

Shri T. T. Krishnamachari: Govern-
ment formed as it has been by the
Congress Party, naturally has to take
note, not only take note of, but con-
stantly keep before it, the mandate
that the Party gives to it.

Shri Harish Chandra Mathar: What
note has already been taken? Has a
machinery been set up to examine the
matter. ...

Mr. Speaker: Even if there is any-
thing, the Question Hour is over.

WRITTEN ANSWERS TO
QUESTIONS
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Messrs. Skoda (India) Private Limited

Shri Surendranath Dwivedy:
Shri D. D. Puri:
*71. J Shri P. R. Chakraverti:
iShri Hari Vishnu Kamath:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 401 on the 5th
December, 1963 and state:

(a) whether investigation against
Messrs. Skoda (India) Private Limited,
an East European firm has since been
completed;

(b) whether it is a fact that the
office of the Trade Commissioner of
Czechoslovakia was searched in this
connection and some papers have been
seized; and

(c) whether any action has been
taken against the firm or any other
persons connected with this affair?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkesh-
wari Sinha): (a) The investigation
s proceeding,

(b) The office of the Czechoslovak
* Trade Commissioner was not searched.
However, certain documents belong-
ing to Messrs. Skoda (India) Private
Litd,, Bombay, which had been kept in
the office of the Trade Commissioner,
were handed over by the Company to
the Bombay Customs authorities.

(¢) Show-cause notices have been
issued by the Calcutta Customs
authorities, in respect of certain
alleged offences by the Company and
two of its officials and Messrs. India
Refractories Ltd. and one of its
officials.

Family Planning Day

-2 [ Shri D. C. Sharma:
" 7 Shrimati Savitri Nigam:

Will the Minister of Health be
pleased to state:
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(a) whether it is a fact that the
‘Family Planning Day’ was observed

during December, 1963, throughout
the country;

(b) if so, the ©broad features
thereof;

(c) the total amount spent on the
‘Family Planning Day' celebrations;
and

(d) the steps taken to make Family
Planning more effective throughout
the country on a national basis?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir.

(by to (d). A statement containing
the required informution is laid on
the Table of the House. [Placed in
Library. See No. LT-ZZTZIM].

Experimental Housing Assessment
Committee

( Shri N. R. Laskar:
*73. J Shri Ramachandra Ulaka:
Shri Subodh Hansda:

Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

{a) whether it is a fact that his
Ministry has constituted an Experi-
mental Housing Assessment Com-
mittee for urban areas only; and

(b) if so, the nature and functions
of the Committee?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-2273/64j.
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Prohibition

Shri Hari Vishnu Kamath:
Shri P. C. Borboah:
Shri Rameshwar Tantia:
Shri Sarjoo Pandey:
\ Shri Vishwa Nath Pandey:
|_Shri Umanath:

5.

Will the Minister of Planning be
pleased to state:
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(a) whether the study team om
prohibition has submitted its final

report;

(b) if so, its findings and recom-
mendations;

(c) whether a copy of the report
will be laid on the Table; and

(d) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabid
Raman): (a) No, Sir,

(b) te (d). Do not arise.

Price Line

" Shri P. C. Borooah:

Shri Prakash Vir Shastri:
Shri Yashpal Singh:

Shri Bhagwat Jha Azad:
Shri Vishram Prasad:
Shri Shree Narayan Das:
Shri Maheswar Naik:
Shri B. P. Yadava:

Shri Bishanchander Seth:
Shri Dhaon:

Shri M. L. Dwivedi:

Shri D. C. Sharma:

Shri Shiv Charan Gupta:
Shrimati Savitri Nigam:
*76.< Shri Subodh Hansda:
Shri Sidheshwar Prasad:
Shri 8. N. Chaturvedi:
Shri Mohan Swarup:
Shri Onkar Lal Berwa:
Shri Harish Chandra Mather:
Shri D. D. Mantri:

Shri Dinen Bhattacharya:
Dr. U. Misra:

Dr. Ranen Sen:

Shri Sarjoo Pandey:

Shri Gulshan:

Shri S. M. Banerjee:

Shri Vishwa Nath Pandey:
\_Shri Ram Harkh Yadav:

Will the Minister of Finamce be
pleased to refer to the reply given te
Starred Question No. 103 on the 21at
November, 1863 and state:
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{a) what further steps have been
taken to stabilise the price line; and

(b) with what result?

The Minister of Planning (Shri B. R.
Bhagat): (a) and (b). I place a state-
ment on the Table of the House.
[Placed in Library. See No. LT-2274/
64].

Smuggling of Gold

8hri S. N. Chaturvedi:
Shri P. C. Borooah:
Shri Yashpal Singh:
*7%. { Shri D. C. Sharma:
Shri Onkar Lal Berwa:
Shri Prakash Vir Shastri:
Shri Maheswar Naik:

Will the Minister
pleased to state:

of Finamce be

(a) whether it is a fact that there
has been an increase in the smuggl-
ing of gold following the relaxation
of Gold Control Order; and

{b) if so, what are the indicatiens
and what steps Government have
taken to meet the situation?

The Minist of Pl ing (Shri
B. R. Bhagat): (a) Government are
alive to the possibility of an increase
in smuggling of gold following the
relaxation of the provisions of the
Defence of India Rules relating to
gold control, but there is no reason
to believe that there has been any
significant increase in its smuggling
consequent on the relaxation of the
aforesaid provisions.

(b) Does not arise.

Raids on Foreign Firms in Calcutia

Shri Indrajit Gupta:
Shri Hem Barua:
*78. Shri Yashpal Singh:
T Shri Nath Pai:
( Shri D. C. Sharma:

Will the Minister of Finance be
pleased to state:
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(a) whether the offices of some
foreign firms in Calcutta were raided
and searched on the 18th December,
1963 and subsequent days on suspiciom
of wiolation of foreign exchange
regulations:

(b) if so, the particulars of the firms
involved and nature of their offences;
and

(c) steps taken against the

offenders?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwarf
Sinha): (a) to (c). The officers of
the Enforcement Directorate, Ministry
of Finance, searched the premises of
certain companies in Calcutta on the
18th and 20th December, 1963, The
documents seized from these com-
panies are under scrutiny by this
Directorate. As the case is still under
investigation, it is not desirabie te
disclose further details at this stage.

Search of a Calcutta Firm

Shri S. M. Banerjee:
| Shri Indrajit Gupta:

4’ Shri Tridib Kumar Chandhuri:
*79.

Will the Minister of Finance be

pleased to state:

{a) whether it is a fact that the
factories and business premises of am
electric fan and sewing machine
manufacturing firm in Calcutta and
Delhi were searched by the officers
of the Customs Department on charges
of under invoicing and wiolation of
foreign exchange regulations in the
first week of January;

{b) if so, whether papers and
incriminating documents have beem
seized in course of this search; and

(¢} what action has been takem
against the offending persons or the
firm cohcerned?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwanri
Sinhal: (a) and (b). Certain docm-
ments were ‘taken over by the Cus-
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toms authorities at Calcutta in the
first week of January, 1964 from the
factory premises of a firm in Calcutta

" manufacturing electric fans and sew-
ing machines, the main office of the
firm's sole agents, and the residence
of a person handling the affairs of
the firms. No formai search was
found necessary. In Delhi, the busi-
ness premises of the same firms were
searched by the Delhi Customs autho-
rities on the 4th January, 1964, and
some documents were seized. The
firms were suspected of foreign
exchange violations.

(c) The case is under investigation.
L1C. Investiment im Malaysia

( Shri P. K. Ghosh:
Shri A. N. Vidyalankar:
Shri Kapur Singh:
*80, { Shri Solanki:
Shri P. H. Bheel:
‘ Shri Himatsingka:
| Shri Rameshwar Tantia:

Will the Minister of Finance be
pleased to state:

(a) whether attention of the Gow-

ernment of India has been drawn to

. a statement by the Chairman of L.IC.

in which it has been stated that L.1.C.

- proposes to invest in industrial con-
. ecerns in Malaysia;

(b) if so, details of the proposed
investment; and

(¢) whether investment will be in
public sector or private sector?

The Minister of Planning (Shri
B. R. Bhagat): (a) Yes.

(b) and (c). The Chairman of the
life Insurance Corporation in a state-
ment made at Singapore in January
1964 indicated that the Corporation
would explore the possibilities of
investing its funds in industrial con-
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cerns or in real property or in mort-
gage loans. As no definite proposals
were made or discussed, and as the
investments in Malaysia will have to
be made in accordance with the pro-
visions of the local laws and the
Corporation’s own statute, it is not
possible to indicate any details at the
present stage.

Central Soil Mechanics and Material
Testing Laboratory

Shri C. K. Bhattacharyya:
Shri P. R. Chakraverti:
<{ Shrimati Savitri Nigam:
LSh.ri Ram Harkh Yadav:

*81.
Shri Rameshwar Tantia:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether a central soil mechanics
and material testing laboratory has
been sct up in the Central Water and
Power Commission;

(b} if so, the object of setting up
the laboratory; and

{¢) the expenses to be incurred and
how these will be met?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes,
Sir. The laboratory was set up in
1954. It is being expanded.

(b) To assist the Central and State
Governments in the investigation and
quality control during construction of
river valley projects and flood control
works.

(c) For the expansion programme
an expenditure of Rs. 19.75 lakhs is
proposed to be incurred over a period
of 5 years for the site, building, staff
and running of the Laboratory. This
amount will be met by the Govern-
ment of India. In addition, equipment
worth Rs. 16.00 lakhs is being obtained
under the U.N. Special Fund Assist-
ance.
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Deposit Insurance Scheme

Shri P. C. Borooah:
Shri Himatsingka:
*82. ! Shri D. J. Naik:
Shri A. V. Raghavan:
Shri Pottekkatt:
(_ Shri Kappen:

( Shri P. R. Chakraverti:
|
|

Will the Minister of Finance be
-pleased to state:

{a) whether the Reserve Bank has
taken steps to extend the scope of the
Deposit Insurance Scheme;

(b) if so, in what direction; and

(c¢) whether this scheme will be
made applicable to co-operative banks
facilitating the increase of deposits in
the same?

The Minister of Planning (Shri
B. R. Bhagat): (a) to (c). The ques-
tion is under consideration.

Rehabilitation of Goldsmiths

I’ Shri Bhagwat Jha Azad:
| Shri Bibhuti Mishra:
i Shri B. P. Yadava:
Shri Bis:anchander Seth:
Shri Dhann:
Shri D. C., Sharma:
Shri Shiv Charan Gupta:
Shri P. C. Borooah:
Shri Warior:
Shri Vasudevan Nair:
Shri Jedhe:
Shri 5. C. Samanta:
*g3 4 Shri Subodh Hansda:

| Shri M. L. Dwivedi:
Shri Mohan Swarup:
Shri Maheswar Naik:
Shrimati Savitri Nigam:
Shri Surendra Pal Singh:
Shri S. M. Banerjee:
Shri Kolla Venkaiah:
Shri P. R. Chakraverti:
Shri S. N. Chaturvedi:
Shri Daliit Singh:
Shri S. B. Patil:
Shri Ram Harkh Yadav:
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Will the Minister of Finance be
pleased to state:

(a) whether the goldsmithg in the
country have been given the choice
either to become self-employed or to
claim rehabilitation grants;

(b) if so, when the scheme will be
brought into force; and

(c) what has been the response, if
already introduced?

The Minister of Planning
B. R. Bhagat): (a) Yes, Sir.

(Shri

(b) The scheme for rehabilitation
has already come into force and
liberaliszd terms of financial assist-
ance were communicatzd to the State
Governments on 26th December, 1963.

(c) On the whole, the response to
the liberalised scheme for rehabilita--
tion has been satisfactory.

Review of Sales-tax Structure

[ Shri Maheswar Naik:

Shri Yashpal Singh:

Shri Prakash Vir Shastri:

i Bishanchander Seth:
Shri B. P. Yadava:

Shri Dhaon:

Shri . C. Sharma:

| Shri Shiv Charan Gupta:
|_ Shri Hari Vishnu Eamath:

Will the Minister of Finance be
pleased to state:

fa) whether it is a fact that the
Central Government have suggested
to the State Governments to under-
take a comprehensive review of the
sales-tax structure;

(b) if so, the various aspects which
the suggested review wiil cover; and

(c) the reactions of the State Gov-
ernments to the proposal?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwarl
Sinha): (a) No, Sir.

(b) and (e). Do not arise.
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Ald from U.S.A.

[ Shri P. C, Borooah:

| Shri Yashpal Singh:

| Shri D. D. Puri:

| Shri P. R. Chakraverti:
*85. Shri Subodh Hansda:

1 Shri S. C. Samanta:

| Dr. P. N. Khan:

| Shri M. L. Dwivedl:

LShrl Karni Singhji:

Will the Minister of Finance be
pleased to state:

(a) whether the U.S.A. has agreed
to give economic aid to the tune of
‘$435 million during the ensuing year;

(b) if so, on what terms; and

(c) the manner in which this
amount will be allocated to different
projects?

The Deputy Minister in the Minis-
Ary of Finance (Shrimati Tarkeshwari
Sinha): (a) No, Sir.

(b) and (c). Do not arise,

Fleod Control Schemes in Assam

rShd N. R. Laskar:
| Shri Ramachandra Ulaka:
| Shri Subodh Hansda:

Shri P. C. Borooah:
Shri J. N. Hazarika:

Will the Minister of Irrigation amd
Power be pieased to state:

“86.

(a) whether long term measures to
control floods, in two major rivers
viz.,, “Brahmaputra” and “Barak” in
Assam have been discussed by the
Central Flood Control Board; and

(b) if so, the decisions arrived at
in this regard?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) While no
specific proposals were discussed, the
Flood Control problem of Assam was
generally reviewed at the meeting of
the Central Flood Central Board held
on 1Bth January. 1964

(b) Does not arise.
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Economic and industria] Policy

*87. Shri Hari Vishnu Eamath:
Will the Minister of Planning be
pleased tq state:

(a) whether Govirnment propose
to modify ils economic and industria
policy as wel]l as itg planning pro-
gramme in the light of the resolutiom
adopted by the Congress party at
Bhubaneshwar in January 1964; and

(b) if so, the broad outlines there-
of?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Plamning (Shri C. R, Pattabht
Raman): (a) and (b). The Planning
Commission is considering in consul-
tation with experts the implications
of providing the minimum standard
of living and of changes in the stra-
tegy of economic growth and income
distribution.

General Insurance by L.IC,

[ Shri Tridib Kumar

Chaudhuri:
g8 Shri P. C. Borooah:
8hri Warior:
Shri Vasudevan Nair:
Will the Minister of Finance of

pleased to state:

(a) whether general insurance
companies have decideq to close
their business since the decision of
the LIC. to enter the field of general
insurance has been announced; and

(b) whether the gquestion of taking
over the business of such companies
and their staff has been considered
by L.I.C. subsidiaries like Oriental and
Jupiter?

The Minister of Planning (Shri
B. R. Bhagat): (a) No.

{b) Does not arise,
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Development of Greater Calcutta

59 { Shri D. C, Sharma:
: 1 Shrimati Savitri Nigam:

Will the Minister of Finance be
pleased to refer to the reply given
to Starred Question No. 385 on the
5th December, 1963 and state the pro-
gress made in the finalisation of the
scheme for the development of gree-
ter Calcutta?

‘The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkesh-
wari Sinha): The Schemeg are sub-
stantially in the same stage as they
were in December, 1963.

Water Rates in N.DM.C, Area

prey j Shr? Maheswar Naik:
_ Shri D. C, Sharma:

Will the Minister of
pieased to state:

Health be

(a) whether it ijs a fact that the
rates for supply of water for various
purposes Within the jurisdiction of
New Delhi Municipa] Committee are
proposed to be raised with effect from
next year,

(b) whether the Union Govern-
ment have approved of the higher
imposition; and

(e) if so, what is the justification?

The Minister of Health (Dr. Sushila
Nayar): (a) There wag a proposal to
raise rates for supply of water for
various purposes hit the New Delhi
Municipal Committee decided on 27th
December, 1963 that the consideration
of the case be postponed.

(b) No such proposal has been
received. Under the Punjab Munici-
pal Act, 1911, as extended to Delhi,
only the sanction of Chiet Commis-
sioner is required for water rates for
domestic purposes.

(e} The N.ND.M.C. is losing on water
and hence the pronosal for enhanc-
ing the rates,
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Homoeopathic lnstitutions

129. Shri Sidheshwar Prasad: Wil
the Minister of Health be pleased to
refer to the reply given to Unstarred
Question No. 1512 on the 12th Decem-
ter, 1963 and state’

(a) the amount of grant/loam
advanced during 1963-64 upto Decem-
ber, 1963 to each -f the Homoeopa-
thic Institutions sta‘e-wise; and

(b) the names of members of
Homoeopthic  Advisory Committee
and the date and the basis of its cons-
titution?
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The Minister of Health (Dr. Sashila
Nayar): (a) Grants-in-aid have been
given to the following Homoceopathic

Written Answers

Institutions upto Dccember, 1963:- -
Andhra Pradesh
1. The Andhra Provin-
cial Homoeopathic Medi-
cal College, Gudivada Ry, 33,433
Kerala
2. The Athurasramam
Homoeopathie Medical
College, Kottayam Rs. 24,725
Maharashtra
3. Bombay Homoenpa-
thic Medical College,
Bombay. Rs. 50,000
West Bengal .
4 D N, De Momoeopa-
thic Medical College,
Calcutta Rs. 20,000
(b) To advise the Ministry of

Helath on matters relating to the de-
velopment of Homoeopathy, a Homo-
eopathic Advisory Committee wag ori-
ginally constituted in September, 1954.
The present composition of the Com-
mittee ig as under:
Chairman
1. Secretary, Ministry of Health.
Members

2. Director General of Health Ser-
vices.

3. Dr. C. G. Pandit, Direclor, Indian
Council of Medical Research,

4. Deputv Financial Adviser, Minis-
try of Health.

5. Dr. J. N. Majumdar, Calcutta,

8. Dr. N. Z. Nandurkar, Yeotmal

7. Dr. M. C. Batra, Bombay,

8. Dr. Yudhvir Singh Delhi,

9. Dr. S. N. Chadda, Allahabad.

Member-Secretary

10. Dr, K. G. Saxena, Honorary, Ad-
viser in Homoeopathy, Ministry of
Health.

The non-official representatives on
the Committee have been nominated

on the basis of then service to the
homoeopathic system of medicine.
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Quarters of Panchkuin Eead

130 I Shri Hari Vishno hamath:
7| Shri P. C. Boroouh.

Will the Minister of Works, Hous-
ing and Rehabilitalion be pleased to
refer to the reply given to Starrzd
Question No. 535 on the 12th Decem-
wer, 1963 and supp'tmentlaries raisad
thereon and state:

(a) the dimensior; of the two-room
quarters under construciion on Pan-
chkuin Road;

(b) whether any minimum furni-
ture will be provided and if so, what;

(c) whether therc will be windows,
kitchens angd stores. and

(d) what rent will be charged,
inclusive of electricily und water?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) to (c). Each of the
two rooms is 12' x 9, having a
window and a jali opening. One of
these is a multi-perpoze Teom aad
will serve as kitchen and store as well.
There will be an independent baih
and W.C. with each quarter, No fur-
niture wil] be provided.

(d) Rent will be recovered accord-
ing to the rules lim'-»d to 74 per ceat.
of the emolument= ~f the aliottees.
Electricity and wni+ charges will be
paid by the allo'tecs directly lo the
New Delhi Municipal Commatiice on
the basis of actnal eonsumption,

Demolition of Constitution House

131, Shri Harl Vishno Kamath; Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) the name »f{ the person who
hag been assigned the contract for de-
molition of Constitution House;

(b) the terms and conditions of the
contract;

(¢) what is proposed to be built on
that site, and when; and
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(d) whether it has been decided to
put up a plagque some-where on the
site commemorating the historic land-
mark that was Constitution House?

'The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) Messrs. Hariyana Dis-
mantling Co., Yusuf Sarai, New Delhi.

(b) The value of the salvaged mate.
rials had been assessed and a reserve
price of Rs. 1-88 lakhs fixed, The
highest bid of Rs 2.82 lakhs against
this reserve price of Rs. 1-38 lakhs wasg
made by this firm and has been accept.
ed. The agreement for the demolition
has been drawn up on P.W.D. Form-
47, which inter alia, provides as fol-
lows:

(i) The work shall be completed

within a period of four
months from the 13th Novem.
ber, 1863.

(ii) No demolition shall take place
betore the full amount of the
bid has been paid by the con-
tractor,

(iii) The contractor shall demolish
the building to the ground
level remove the malba from
the site and !vave the site
level, cleared an tidy at his
own expense.

(iv) The contractor shall be res-
ponsible for anv damage done
in the demnlition and shall
idemnify Government against
al] claims on this account.

(v) The contractor stinll acquire
no interest compriseq in the
said property in the land.

(c) A multi-storeyed hostel. Cons-
truction will commence soon after
the clearance of the site.

(d) Yes.
Kolar Gold Mineg

132. Shri Sham Lal Saraf: Will the
Minister of Finance be pleased to
refer to the reply given to Starred
Question No, 404 on the 5th Decem-
ber, 1963 and state:
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(a) whether the Sub-Committee set
up to go into the question of high cost
of production in Kolar Gold Mines
hag submitted its report; and

(b) if so, the findings of the Com-
mittee and action taken thereon?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The Sub-Com-
mittee has since submitted its report
to the Finance Minister, who is the
Chairman of the Board of Manage-
ment of Kolar Gold Mining Under-
takings. The recommendations made
by the Sub.Committee will be consi-
dered in a meeting of the Board of
Management, On receipt of the re-
commendations of the Board of
Management, Government will take
suitable decisions

(b) The main recommendations of
the Sub-Committee are amalgamation
of two of the three mines, centralisa-
tion of purchases and ceatralisation of
certain workshop, civil engin€ering
and sanitary services. Regarding
surplus labour, they have suggested
(i) a voluntary retirement scheme
with normal retirement benefits and
certain retrenchment benefits to
workmen nearing the retirement age,
{ii) alternative employment near
about the Kolar Gold Fields to as
many workmen as possible and (iii)
phased retrenchment of the remaining
surplus workmen. Action on these
recommendations will be taken on re-
ceipt of the formal recommendations
of the Board of Management,

Research Schemes in Punjab

133. Shri Daljit Singh: Will the
Minister of Irrigation and Fower be
pleased to state:

(a) the research schemes sanctioned
in Punijab by the Central Board of
Irrigation and Power during 1963-8%;
and

(b) the total amount s¢nctioned for
the schemes and the location of the
centres?
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The Minister of Irrigation and
Power (Dr. K. L Rao): (a) No new
research scheme was sanctioned dur-
ing the year 1963-64. Iowever, the
following two Organisations in the
Punjab continued research on the
problems already allotted to them:—

(1) Land Reclamation Irrigation
and Power Research Institute,
Amritsar.

Basic study on 12 prohlems per-
taining to River Valley Pro-
jects.

(2) Directorate of Inspection and
Control, Bhakra Dam, Nangal
Township.

Basie study on the problem per-
taining to sedimentation in
streams and reservoirs.

(b) (1) Land Reclamation Irriga-
tion and Power Institute, Punjab.

Half yearly release of grant so far
made in 1963-64 is Rs. 50,000]-.

(2} Directorate of Inspection and
Control, Bhakra Dam, Nangal Town-
ship.

The Bhakra Dam authorities have
agreed to meet the expenditure on the
studies by the Directorate of Inspec-
tion and Control, Bhakra Dam,

During the year 1963.64 the amount
provided for study of the problem in
the Directorate is as follows:—

Rs.

(£)] 172,420 Provided by the inter-
State Soil Conservation

Board & 1o be® shared
by the States of Pu-

jab and Himachal Pra-
desh in the ratio of

3:4. -

To be borne by the
Bhakra Dam Project.

2,57,420

. Family Planning Clinics in Punjab

134 Shri Daljit Singh: Will the
Minister of Health be pleased to state
the number of family planning clinics
(rural and urban) functioning at pre-
sent in Punjab?
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The Minister of Health (Dr. Sushila
Nayar): The number of Family Wel-
fare Planning Centres (redesignated)

functioning at present in Punjab is
given below:—

Rural Urban Total

State Govt, 43 15 58

Joluntary Organisations 122 24 146

Local Bodies . 3 3
C16s 42 207

Besides these, there are 148 Con-
traceptive Distribution Centres—139
in rural areas and 9 in urban areas.

Kusht Ashram of Rajghat, New Delhi

135, Shri Ram Harkh Yadav: Will
the Minister of Health be pleased to
state:

(a) whether the Kusht Ashram of
Rajghat, New Delhi had approached
Government for suitable help; and

(b) if so, the details of the help, if
any, given to the Institution by the
Government?

The Minister of Health (Dr. Sushils
Nayar): (a) No.

(b} Does not arise,

Scheduled Castes and Scheduled
Tribes

13-'6“ Shri R. G. Dubey:
: Shri Vishram Prasad:

Will the Minister of Plaoning be
pleased to state:

(a) whether it is a fact that Dr. V.
K. R, V. Rao, a Member of Planning
Commission, has written to the Chief
Minisiers of States, ¢mpoasising  the
necd for providing edevuvate cpportu-
nities for educatien, iraining and em-

ployment to Schedujed Ca.tes and
Scheduled Tribes; and
(b) if so, the reactiong cf State

Governments thereto!
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The Minister of Plamniog (Shri B.
R. Bhagat): (a) and (b). A letter
was sent by Dr. V. K. R. V. Rao not
%o the Chief Ministers of States, but
to the State Ministers incharge of
welfare of Scheduled Castes and
Scheduled Tribes requesting them to
attend the Seminar on the employ-
ment problems of Srheduled Castes
and Scheduled Tribes, held in New
Delhi from 30th January, 18€4 to 1st

February, 1964 The Seminar was
attended by Ministers incharge of
Welfare of Scheduled Castes and

Scheduled Tribes from Assam, Bihar,
Punjab, Mysore, Orissa, Ultar Pra-
desh and West Bengal, Minister for
Finance Manipur; Deputy Minister for
Social Welfare, Rajasthan; Officers
from all State Governments; Shri
Jagjivan Ram, Shri B. S. Murthy,
Deputy Minister for Community De-
velopment, Shri U. N, Dhebar, Shri
Jaipa] Singh and Prof. M. N. Srinivas
of Delhi Universily., A report of the
Seminar is under preparation and will
be sent to the State Governments for
assessing their reactions.

Awards for Central Excise Officers

137 [ Shri Yashpal Singh:
"7 Shri Krishna Pal Singh:

Will the Minister of Finance be
pleased to state:

(a) Whether Government are plan-
ning to give awards to Central Excise
Officers;

(b) if so, the details of the propo-
sal; and

(¢) by what time it is expected to
be given effect to?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) A scheme for
grant of awardg to Central Excise
Officers was introduced in 1962.

(b) A copy of the Scheme is placed
on the Table of the House. [Placed in
Library. See No. LT-2277/64].

(¢} Awards to O officers were an-
nounced under the Scheme on the Re-
public Day, the 26th January, 1964.
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Cancer killing Herb
138. Shri Yashpal Singh: Will the

Minister of Health be picased to refer
to the reply given to Starred Question
No. 638 on the 12th September, 1963
regarding cancer killing herb and
state the further progres: made with
regard to the researche; and popula-
rising the same?

The Minister of Health (Dr. Sushila
Nayar): Clinical trials with the drug
have been arranged by M|s Sandoz in
six institutions in the country, namely,
the Tata Memorial Hospital, Bombay
G. S. Medical College, Bombay, the
Cancer Institute, Madras; the Chris-
tian Medica] College and Hospital,
Vellore; the Chittaranjan Cancer
Research Centre, Calcutta and the
Institute  of Postgraduate Medical
Education ani Research, Calcutta.
These trialg are still in pregress and
have not yet been completed. The
potentialities of this drug can be con-
firmed onlv after the res:ils of the
above trials are available. The ques-
tion of taking steps to popularise the
drug does not therefore arise at this
stage.

It is, however  understood that a
drug based on the active principles
from Podophyllum hexandrum was
marketed in Switzerland in early
1963. The drug is not commercial'y
available in India yet.

Skin Diseases by use of Nylon

139. Shri Yashpal Singh: Will the

. Minister of Health be pleased to state:

(a) whether the Government of
India have reached the conclusion that
the use of nyvlon. acetate, terylene
produces sikn diseases; and

(b) if so, what preventive measures
Government propose to take in the
matter?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). No investiga-
tion has been carried out in this
country. Information from other
countries is not conclusive as to whe-
ther the cases reported are due to
nylon itself. In tropical countries it
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is possible that its non absorbent
character may be responsible for the
cases of prickly heat and skin irrita-
tions especially among those with very
sensitive skin.

Small Units in Chemical Industry

140. Shri Maheswar Naik: Wil] the
Minister of Planning be pleased to
state:

(a) whether it is a fact that the
Deputy Chairman of the Planning
Commission has recently stressed the
needq of forming smaller units in the
chemical industry as they would
spread enterpreneurship, help to
diversify the economy in many re-
gions and provide more employment;
and

(b) if so, what pocitive steps are
being taken by Government towards
the implementation of the said policy?

The Minister of Planning (Shri B.
R. Bhagat): (a) In his inaugural add-
ress at the Silver Jubilee Celebratlions
of the Indian Chemical Manufac-
turers Association, Deputy Chairman
expressed the view that while in the
production of primary and basic che-
mical materiale, utmost attention
should be paid to economies of scale,
in further conversion and processing,
small units should be favoured. A
copy of the address delivere? by the
Deprty Chairman is placed on the
Table of the House. [Placed in Lib-
rary. See No, LT-2278/64].

(b) Assistance for the development
of small scale chemical industries is
being given bv the Development Com-
missioner for Small-scale Tndustries.
"n order to ensure availability of raw
materials for these smal]l units, care
is taken that the producers of basic
and primary chemicals are given pro-
-cessing capacity only to a limited
extent.

Irrigation Schemes in Kerala

( Shri Warior:
141 \_ Shri Vasudevan Nair:

Will the Minister of Irrigation and
Power be pleased to state:
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(a) where Government have samc-
tionad the amount asked for by the
Kerala State to complete the major
irrigation schemes of the State includ-
ed in the Third Five Year Plan; and

(b) if so, what is the amount sane-
tioned?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) No.

(b) Does not arise.
Chanda Committee Report

[ Shri P, C. Borooah:
Shri Bishanchander Seth:
Shri B, P, Yadava:
| Shri Dhaon:
! Shri Bhagwat Jha Azad:
142. < Shri Yashpal Singh:
| Shri Suhodh Hansda:
| Shri 8. C. Samanta;
| Dr. P. N. Khan:
| shri M. L. Dwivedi:
| Shri Sidheshwar Prasad:
| Shri P. R, Chakraverti:
| Shri Hari Vishnu Kamath:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 543 on the 12th
December, 1963 and state:

{a) the decisiong since taken in the
light of the Chanda Committee Re-
port on excise levy and collection
system; and

(b) the main modifications to be
made in the system in view of the
decisions?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). A
statement of the decisions taken by
the Government on the recommenda-
tions of the Central Excise Reorgani-
sation Committee was placed on the
Table of the House on 1%th December,
1863. The recommendations accepted
by the Government in regard to levy
and collection of excise duty are af
S. No. 15 to 28 of statement I.
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Houses on hire purchase basis
143. Shri P, C. Borooah: Will the
Minister of Health be pleased to refer
to the reply given to Starred Ques-
tion No. 386 on the 5th December,
1963 and state:

(a) the progress made in the con-
struction of the houses under hire
purchase basis;

(b) the types of houses being con-
structed under this scheme and the
estimated cost of each tenement and

how the cost will be realised from .

the allottees;

(c) whether the land a pertaining
to these houses will be held by the
allottees on lease and if so, what will
be the terms of the lease; and

(d) the category of people for whom
these tenements are meant?

The Minister of Health (Dr. Sushila
Nayar): (a) Out of the 10 pilot pro-
jects sanctioned by the Delhi Develop-
ment Authority for the construction
of 346 double-storeyed houses (692
dwelling units), execution of two pro-
jects for construction of 82 houses (164
dwelling units) was entrusted to the
Central Public Works Department who
have awarded the work to the contrac-
tor. The remaining 8 projects for
construction of 264 houses (528 dwell-
ing units) are being executed through
the agency of private architects whose
preliminary plans for these houses
have been approved and detailed
drawings and estimates therefor are
under preparation.

In addition to the 10 pilot projects,
construction of further 2,500 dwelling
units under this scheme is being
undertaken and the matter is under
consideration of the Delhi Develop-
ment Authority.

(b) The pilot scheme provides for
construction  of double-storeyed
houses (with twol|three rooms in each
dwelling unit) on plot sizes of 80 to
200 sq. yads. at an estimated cost
varying from Rs. 18,000 to Rs. 49,000
each. A part of the cost would be
recovered in lump sum at the outset
and the balance in suitable monthly
instalments.

2045(ai) LS—3.
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(c) The land wil] be held by the
allottees on perpetua) lease according
to the standard terms ang conditions
for lease of developed land prescribed
by Government.

(d) The houses are intended to meet

the needs of persons in the low and
middle income groups.

Ashoka Hotel

144, Shri Hari Vishnu Eamath:
Shri Harish Chandra Mathur

Will the Minister of Works, Housing
and Rehabilitation be pleased to refer
to the reply given to unstarred ques-
tion No. 747 on the 28th November,
1963 and state:

(a) the points of disagreement bet-
ween the views of the Managing
Director and those of some of the
Directors of the Ashoka Hotel;

(b) whether efforts were made to
reconcile them; and
(c) if not, the reasons therefor?

The Minister of Works, Housing and

Rehabilitation (Shri Mehr Chand
Ehanna): (a) to (c). The dis-
agreement of views mainly

pertained to the following questions:

(i) whether foreign exchange shoulg
be allowed for himself and his wife
to undertake a world tour to study
the latest development in the hotel
industry notwithstanding the fact that
the Manager of the Hotel was under-
taking a similar tour with a study
team sponsored by the National Pro-
ductivity Council;

(ii) whether he should be permitted
to draw sitting fees for the meetings
of the Boarg of Directors and its
Committees, notwithstanding his being
a whole-time paid Director of the
Company; and

(iii) whether the Comptroller and
Auditor-General was correct in making
the observation in his comments on
the Audit Report on the Hotel for
1062-63 that he had been allotted
board and lodging facilities valued at
Rs. 6.150|- per month on payment of
Rs. 500|- per month only.
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Government Pensieners

{ Shri D. C. Sharma:
148. / Shri A. K. Gopalam:
Shri P. R, Chakraverti:

Will the Minister of Finanee be
pleased to state:

(a) whether the Central] Govern-
ment pensioners have demanded a
revision of the pension rates and the
appointment of a Pension Commis-
sion to inquire into the hardships and
disabilities of pensioners; and

(b) if so, the reaction of the Gov-
ernment of India thereto?

The Minister of Finance (Shri T. T.
Erishnamachari): (a) Yes, Sir. Re-
presentations to this effect have been
received from individual pensioners
from time to time.

(b) Orders were issued on the 16th
October, 1963 granting an ad hoc
increase in pensions. The appoint-
ment of a Pension Commission is not
considered necessary,
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Health Targets for Delhi

147, Shri Shiv Charan Gupta: Will
the Minister of Health be pleased
to state:

(a) the provision made in the Third
Five Year Plan for Delhi for the
following:—

(i) medical
schools;

(il) construction of a food labo-
ratory;

inspection of

(iii) hospitalisation or domi-
cilary treatment of T.B, Patients;

(b) the progress made in these
projects and how much provision has
been utilised so far; and

(c) whether the targets provided
in the Third Five Year Plan are like-
ly to be achieved?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). A statement con-
taining the required information is
laid on the Table of the House.
[Placed in Library. See No, LT-2282/
64].

Hospital in Gulabi Bagh, Delhi

148 Shri Shiv Charan Gupta: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that land
in Gulabi Bagh has been earmarked
for a hospital;

(b) whether it is a fact that the
land was notified for acquisition and
if so, when; and

the land has been
the

(c) whether
acquired and handed over to
Delhi Municipal Corporation?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The land was notified for acqui-
sition in November, 1962.

(¢) The land has been acquired but
possession has not been made over %o
the Corporation yet.
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Redevelopment Scheme of Kingsway
Area, Delhi

149. Shri Shiv Charan Gupta: Will
the Minister of Weorks, Housing and
Rehabilitation be pleased to state:

(a) whether it is a fact that Gov-
ernment agreed to finance the Delhi
Municipal Corporation to carry out
the redevelopment scheme of Kings-
way area, Delhi and rehabilitation of
displaced persons living in barracks;
and

(b) the amount sanctioned and paid
by Government during 1961-62 and
1962-63 to the Corporation?

The Minister of Works, Housing and
RBehabilitation (Shri Mehr Chand
EKhanna): (a) Yes.

(b) Against the loan of Rsa. 190:23
lakhs approved for the scheme in
August, 1962, Rs. 2637 lakhs were
paid to the Corporation in 19€2-63.

Production of Building Materials

150, Shrimati Savitri Nigam: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether Government are giving
any loans, grants or subsidies to the
firms or cooperative societies for the
production of building materials; and

(b) whether it is a fact that the
Citizens’ Council has strongly recom-
mended that the production of the
building materials should be taken
up in public sector or cooperative
sector in order to find out quick solu-
tion for scarcity of houses?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) State Governments give
loansigrantsisubsidies through their
Director of Industries to those Build-
ing Materials Industries, which come
within the purview of Small Scale
Industries and whose investment is
less than Rs. 5 lakhs. The other in-
dustries viz. medium scale (Invest-
ment between Rs. 5 and 10 lakhs) and
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large scale (investment over Rs 10
iakhs) generally secure loans from
the State Industrial Finance Corpora-
tions.

(b) Government have no informa-
tion.
Central Housing Board
( Shrimati Savitri Nigam:

Shri D, C, Sharma:
Shri Hem Raj:

151,

Will the Minister of Works, Housing
and Rehabilitation be pleased to refer
to the reply given to Starred Ques-
tion No. 392 on the 5tk December,
1963 and state:

(a) whether the report of the work-
ing group, set up to consider the
feasibility of having a Central Housing
Board, has been considered; and

(b) if so, the decision taken in the
matter?

The Minister of Works, Housing and
Rehabilitation (Shrt Mehr  Chand
Khanna): (a) and (b). This matter is
being examined as part of the gene-
ral pattern of housing finance by a
Sub-Group appointed by the Work-
ing Group on Housing and Urban and
Rural Planning set up by the Plan-
ning Commission for the Fourth Five-
Year Plan.

C.GH.S, for Government Pensioners

( Shri N. R, Laskar:
152. .{ Shri Ramachandra Ulaka:
| Shri Subodh Hansda:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 250 on the 28th
November, 1963, and state:

(a) whether any progress has since
been made in regard to the extension
of C.G.H.S. to Government Pensioners
residing in Delhi area; and

(b) if so, the details thereof.
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The Minister of Health (Dr. Sushila
Nayar): (a} and (b). The details of
implications of the proposal are under
discussion with the Ministry of Fin-
ance.

Committee on Relationship betweea
Cities and Villages

153. Shri Sidheshwar Prasad: Will
the Minister of Health be pleased to
refer to the reply given to Unstarred
Question No. 742 on the 28th Novem-
ber, 1963 and state:

(a) the main recommendations of
the interim report of the Commibtee
on Relationship between Cities and
Villages; and

(b) the steps taken to implement
them?

The Minister of Health (Dr. Sushila
Nayar): (a) The Committee has not
vet submitted either an interim or a
final report relating to Relationship
between Cities and Villages.

(b) Does not arise.
D.YV.C.

154, Shri Mohammad FElias; Will the
Minister of Irrigation and Power be
pleased to state:

(a) what were the power require-
‘ments of the West Bengal Govern-
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ment from the D.V.C, Power System
intimated to the Corporation from
time to time right from the beginning
upto the end of the First and Second
Five Year Plans and to what extent
it was possible for the D.V.C. to meet
the same from the capacities sanction-
ed for that purpose; and

(b) what is the requirement indi-
cated by West Bengal to the D.V.C.
about power requirement of the State
during the Third Five Year Plan and
what steps have been taken to sanc-
tion requisite additional capacities?

The Minister of Irrigation and
Power (Dr. K. L. Rao):

(a) First Five Year Plan.

In June 1952, the West Bengal
Government informed the D.V.C.
that they would require sup-
ply of power at five sub-stations of
the Corporation and their require-
ments at those places after five years
from the date of commencement of
supply would be of the order of
21,000 KVA. The State Government
thereafter intimated their modified re-
quirements to the D.V.C, from time to
time when the latter correspondingly
adjusted its scheme to meet the same.
At the end of the First Five Year
Plan, ie. 1955-56 the State Govern-
ment were taking supply from the
D.V.C. system at three places, details
of which are given below:

Point of supply Date of com-  Contract Max.-de
mencement of demand in mand in
supply KVA . KVA
duringthe year
1. Durgapur 21-11-1955 100 144
2. Burdwan 9-3-1956 1¢co 520
3. Pandaveswar

ToraL

21-5-1954 4co 538

1520 1202
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Second Five Year Plan

The West Bengal State Electricity
Board wanted the D.V.C. to supply
18,500 KVA of power to them at six
places and the Corporation agreed to

MAGHA 24, 1885 (SAKA)

Written Answers 516

meet the demands. At the end of the
Second Five Year Plan, i.e. 1960-61,
the West Bengal Electricity Board
were taking supply at five places, de-
tails of which are given below:

Date of Comm-  Contract Max.

Point of supply encemant of Demandin demand in
supply KVA KVA during

the year.
1. Durgapur . . . 21-11-1955 927 2120
2. Burdwan . . 9-3-1956 1000 2409
3. Kharagpur B 4-1-1958 3500 2533
4. Benachitty. . . 6-5-1962 100 180
Pandaveswar 21-5-1954 970 2020
ToraL . . 6497 9253

With the availability of additional
power from 75 MW generating units
at Bokaro and Durgapur, 18500 KVA
of power was released to the West

Bengal State Electricity Board in
April, 1962. Besides this, an addi-
tional quantity of 3,000 KVA of

power was also released to the Board,
thus bringing the total allotment to
21,500 KVA. The Board had inform-
ed the Corporation that they would
require 19800 KVA of power from
the D.V.C, system at six places which
was in fact less than the allotment
made by the Corporation.

(b) The West Bengal State Electri-
city Board intimated in 1960 that
their requirement of power from
D.V.C. during the Third Plan period
including railway electrification would
be about 80,000 KVA. However, later
on, this demand has been modified to
about 70,000 KVA. About 35,000
KV.A of power is now being sup-
plied by D.V.C. to West Bengal. The
balance can be made available on
commissioning of Chandrapura Ther-
:;ngasl‘ Power Station by about end of

Neemuch Opium Factory

155. Shrl U, M. Trivedi: Will the
Minister of Finance be pleased to
state:

(a) The number of employees in
the Neemuch Opium Factory who have
put in more than 15 years of service;

(b) the number out of them who
have been confirmed and since when;
and

(e) the reasons which led to their
continuous cmployment as temporary
hands for more than three years?

The Minister of Finance (Shri T, T.
Erishnamachari): (a) 28.

(b) 11 as under.—

1 ........ 1952
1 cernrees 1959
9 ... 1960,

(c) Before 195¢ the entire labow.
Establishment was temporary and
paid from continrencies, There was,
therefore, no question of confirming
them till then. Their service up to
1954 did not alsy count for seniority.
In 1960, a limited number of perma-
nent posis were sanctioned. The
posts in the factory form part of a
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combined cadre with other field estab-
lishment in Madhya Pradesh and
Rajasthan  for th: purpose of confir-
mation. These peimanent posts were,
therefore, not ex-lusively available to
the employees of the Factory and
persons with a greater length of ser-
vice, though not actually serving in
the factorv  had to be given priority
for this purpose.

Bhakra Dam

156. Shri Hem Raj: Will the Minis-

ter of Irrigation and Power be pleased
to state:

(a) the maximum height to which
the water has been stored in the
Bhakra Dam Reservoir;

(b) upto what extent and how deep
ingide this storage has erept into the
lands and houses of both sides of banks
of the lake into the up-stream side and
in the nalah, khads and nalah that
feed it; and

(¢) upto what height the wvillages
have been displaced on the up-stream
side?

The Minister of Irrigation amd
Power (Dr. K. L, Rao): (a) 1640 feet
above mean seta level and 495 ft. above
the average bed level at site of dam.

(b) This water extended for a dis-
tance of about 50 miles up stream,
including all nalahs and khads on both
sides, and upto Slapper Bridge on the
main river.

(c) Upto 1700
level

above mean sea

Srisailam and Pochampad Projecis

[ Shri Eolla Venkaiah:
°\ Shrimati Vimla Devi:

Will the Minister of Irrigation and
Power be pleased to state:

151.

(a) whether Government have given
technical clearance for Srisailam and
Pochamped projects, whose founda-
tions were laid by the Prime Minister;
and
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(b}, if not, the reasons for the delay?

The Minister of Irrigation and
Power (Dr. K. L Rao): (a) and (b).
Yes. The Projects have been techni-
cally cleared and the Planning Com-
mission will be issuing sanction letters.

-

freqifog afiedt & =9

tye. St Wi e g fate,
WTaw q97 JAAE FAT T I FFA
w3 &

(%) v ag a= & fF a7 faear-
fog ax d-fawarfoa safeat gra
A @eafa &1 Fd, affed R
% frosrg ¥ fzef AR G0 a9
& wargry F fad w9y |l ¥ O
ZaC & M AH T FT AE 3¢
ST, 98%Y aF agr AT §;

(=) =fz &, @1 57 gfaar v
faeaa faa<r wr & W

() g7 & fean sufe sarfeaa
g 7

fersior, wrras WA G| WA (W
AET W WRT) ¢ (F) A () A
3q sad, 9&%Y aF faeqriog afs
H9F FAT F1 94T gE & At F
e faem #7¢ g gwafagt 1, faet
a1 weafaat § froeew f@ew &
izt ¥ faq #X S AW @9
ardafer 27 TG T GHAT FA &
fau Fxasd 3| @ A F AR,
wrgiT q FE, & 39 W, QREY aF
arat &1 ey #1 s &= gRfns
TTETT 9 & AT |

() foet sy &7 Fr§ oA A
¢ 1 7 a1 @& Foama 4, St F19 F1
W T G w1 g Faw ST
e
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Limitations on Income ang Property

r Dr. L. M, Singhvi:
159. { Shri P. C. Borooah:
| Shri Mohan Swarup;

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that Govern-
ment are actively considértng imposi-
tion of limitatons on individual in-
comes and urban properties; and

(b) it so, details thereof?

The Minister of Planning (Shri B. R.
Bhagat): (a) and (b). The imposition
of limitations on incomes and proper-
ties is part of the wider question rela-
ting to avoidance of concentration of
economic power. This has been accep-
ted ag one of the important objectives
enunciated in successive Plans. Vari-
ous steps have been taken from time to
time to achieve the objective in view.
But, precise measures directed towardg
placing of limitations on individual
incomes and urban properties can be
considered only after the basic objec-
tives for the Fourth plan are defined
in clear terms

Najafgarh Nullah

160 Shri Rameshwar Tantia:
' Shri P. C. Borooah:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any dead-line has been
fixed for the completion of the pro-
ject for deepening and widening of the
Najafgrah Nullah in New Delhi; and

(b) the details of the progress of the
work on the project?

The Minister of Irrigation and
Power (Dr. K. L. Rao); (a), Efforts

are being made to complete the work’

of phase II by June 1964. It is prog-
rammed to complete the earthwork.
Structureg are excepted to be comple-
ted, except for two road Bridges (G.T.
Road Bridge and Ashram Road
Bridge) aqueduct on the Delhi tail
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distributary and two foot bridges.
Temporary arrangements for these
structures will, however, be made for
the monsoon season of 1964.

(b) The progress made on the main
items of work is as under:

Earth work., Out of a total quantity
of 619 lakhs cu.ft. of earthwork invol-
ved, about 348 lakhs cu.ft. has been
excavatéd wupto 15-1-1964. Further
work is in progress.

Bridges. Two rail bridges have
been completed. Work ig in progress on
four out of six road bridges, the pro-
gress ranging from 45 to 95%. Work
on the remaining road bridges is ex-
pected to start soon. Out of four
foot bridges, work is in progress on
two, the progress being 20% and
80%. Work on the remaining two
foot bridges has recently been taken
up.

Other Structures. Remodelling of
the Kakraula road bridge into a regu-
lator has been completed. Remodel-

ling of Aqueduct on the Delhi tail
distributary, will alsp be taken up
soon.

Gold Control Rules

161. Shri Rameshwar Tantia: Will
the Minister of Finance be pleased
to state:

{a) whether the bullion merchants
sent g deputation to place their views
on the Gold Control Order before
Government; and

(b) if so, what are their grievances
and how far they can be removed?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) They have submitted that
Gold Control be withdrawn. If this be
not possible, then,

(i) the concession to remake orna-
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ments of over 14 carat purity from old
ornaments be extended to them also;

(ii) dealers should be permitted to
sell old ornaments freely;

(i) Government or the State Bank
should supply primary gold to licens-
ed dealers and the latter authorised to
sell it to permit-holders;

(iv) the side business of mortgage
be allowed in the same premises;

(v) dealers should be assisted to
take up other occupations and those
uprooted given compensation; and

(vi) the licence fee should be
reduced.

The question of abolishing Gold
Control does not arise, It has no' " =
possible to accept the points mention-
ed at (i) to (v). As regards point
(vi), the fee for renewal of licences
has been reduced from Rs, 100 to
Rs. 25.

THETNITA

W) HETLETR a%ar
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faed g (To  garm AAI)
(7) iy afgemai &1 amETEa:
i Y aifeat wgt & St A A §
QT siafuar aga &7 war & < ard §
W gl &t ot E R g AT A W
fagw g1 1 g1 T =9 F @ W]
W & oo fEdl gerwre & gEer
weT ® Ay faet

(&) =€ ot Fa¥ F ArARHAT
T wEw ggar |

Mis, Mac Leod and Co.

164. Shri S, M. Banerjee: Will the
Minister of Finance be pleased to state:

(a) whether it is a fact that M]s.
Mac Leod and Co., Calcutta have not
yet paid the fine of over Rs. 17 lakhs
imposed by the Customs department;
and

(b) if so, action taken by Govern-
ment to realise this amount?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) The Central Board of Revenue,
in exercise of the powers vested in it
under Section 129 of the Customs
Act, 1962, had directed the Collector
of Customs, Calcutta that, pending de-
cision on the appeal filed by the firm
with the Board, the fines and penalties
imposed in respect of the company
need not be collected in cash. How-
ever, suitable steps are being taken
to sa’eguard the amounts due, by
bonds executed by the firm and an
authorisation to be executed by the
firm in favour of the Collector of
Customs, authorising him to receive
certain amounts claimed to be due to
the firm from the Iron and Steel
Controller,

Rehabilitation of Refugees Evicted
from Purana Quila, New Delhi

165, Shri A. N. Vidyalankar: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:
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(a) whether the families evicted
from the Purana Quila, New Delhi in
the month of October, 1963, have beem
now properly resettled at a new site;

(b) the number of families still in
the transit camp, and yet awaiting
rehabilitation; and

(c) how long it wll take to settle
them completely.

The Minister of Works, Housing and
Rehabilitalion (Shri Mehr Chand
Ehanna): (a) to (c). Out of the
1086 families evicted from the Purana
Quila 355 families, who had been allot-
ted plois in Lajpat Nagar and Kalkaji
as a rehabilitation measure, shifted to
their plots and 126 other families
made their own arrangements, The
remaining 605 families were allotted
camping sites of 25 square yards each
at Madangir Khampur, Of these, about
300 who were enumerated in the cen-
sus of June-July, 1960, will be allotted

tenements|plots in due course wunder
the Jhuggis and Jhonpris Removal
Scheme.

Insanitary Conditions in Delhi Schools

166, Shri A. N. Vidyalankar: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that the
sanitary conditions in most of the
schools in Delhi area are hopeless
and great risks to the health of the
children are involved; and

(b) if so, the steps taken or being
taken to remedy the situation?

The Minister of Health (Dr. Sushila
Nayar): (a) No, Sir, though impro-
vement is possible in some cases.

(b) The Corporation authorities are
being advised to ensure good sanita-
tion in all the schools,

Madras as ‘A’ Class City

167. Shri Sezhiyan: Will the Min-
ister of Finance be pleased to state:

{a) the area taken, in amd around
Madras city for consideration of ‘A’
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class status for payment of special
allowances to the Central Govern-
ment employees; and

(b) the number of employees
benefiting by the upgrading of the
Madras city?

The Minisier of Finance (Shri T.
T. Erishnamachari): (a) The area
within the limits of the Corporation.

(b) The number on 31st March,
1961 was 69,809 according to the cen-

sus of Central Government em-
ployees. This excludes Defence
personnel.
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Indian Pensioms Act

169. Shri D, C, Sharma: Will the
Minister of Fimance be pleased to
state:

(a) whether the advisability of
amending the ninety year old Indian
Pensions Act has been considered;

(b) it so, the action taken in the
matter; and

(c) if not, the reasons therefor?

The Minister of Fimance (Shri T.
T, Krishnamachari): (a) to (c), Yes,
Sir. The question of amending the
Pensions Act, 1871 was considered
during 1861 in connection with a
proposal to provide for recoveries of
Government dues from pensions, The
proposal was, however, not pursued,
since Government felt that the pro-
tection enjoyed by recipients of Gov-
ernment pensions for so long should
not be tampered with.

River Boards

170, Shri D, C. Sharma: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given
to Starred Question No. 393 on the
5th December, 1963 and state when
the six river boards proposed to be
set up are likely to be constituted?

The Minister of [Irrigation and
Power (Dr. K. L, Rao): The matter
is still under consideration.

Housing Projects in States

Shri P, R. Chakraverti:
171, Shrimati Savitri Nigam:
_|_Shri Eappen:
Will the Minister of Works, Hous-
ing amnd Rehabilitation be pleased to
stade:

(a) whether the Union Govern-
ment have urged on the Planning
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Commission to permit the States to
sanction housing projects to the ex-
tent of twice their total plan outlay
on housing; and

(b) what is the reaction of the
Planning Commission to this sugges-
tion?

The Minister of Works Housing and
Rehabilitation (Shri Mehr Chand
Ehanna); (a) Yes.

(b) Their reply is awaited.

Barauni Thermal Siation

Shri P, C. Borooah:
172, { Shri P. R, Chakravertl:
| Shri Onkar Lal Berwa:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether the power plants have
started working at the Barauni Ther-
mal Station;

(b) what is the production capa-
city;

{c) whether the plant is using coal,
oil or refinery sludge; and

(d) what arrangements have been
made to ensure regular coal supply?

The Minister of Irrigation and
Power (Dr. K L. Rao): (a) and (b).
Yes, The first two Units of 15 MW
each have been commissioned,

(c) The plant is using coal It is,
however, designed to burn furnace oil
as well.

(d) Coal is being supplied regularly
from the South Bihar coalfields,

Monkey Menace in M.Ps. Flats at New
Delhl

173, Shri Hem Raj: Will the Minis-
ter of Health be pleased to state:

(a) whether it iz a fact that the
monkeys have time and again become
a serious menace in the M.Ps. flats in
the South Avenue, New Delhi; and
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(b) if so, the immediate steps that
Government propose to take to remove
them from this locality or kill them?

The Minister of Health (Dr, Sushila
Nayar): (a) There have been a few
complaints of monkey nuisance In
M.Ps' flats in South Avenue. These
complaints were promptly attended to
by the NND.M.C, and the monkeys
found there were scared away by fir-
ing in the air,

(b) Catching of monkeys is a spe-
cialised job and in spite of all efforts
it has not been possible to get expert
monkey catchers to do the job. Kill-
ing of monkeys has not been resorted
to due to the religious feelings and
sentiments of the people.

Delhi Hospitals

174. Shri Sham Lal Baraf. Will the
Minister of Health be pleased to state:

(a) the number of indoor beds in
the hospitals, at present run sepa-
rately by Central Government and
Delhi Administration in Delhi;

(b) the number of permanent
nurses-in-attendance in each of these
hospitals;

(c) whether the nursing service is
adequate; and

(d) if not, the steps proposed to be
taken in the matter?

The Minister of Health (Dr. Sashila
Nayar):

(a) No. of Indoor Beds.

Central Govt. Delhi Admn.
1308 1068
®) Central Gove Delhi Adma.
499 199

(c) & (d). Safdarjang  Proposals for stregn-
Hospital has re- thening the staff

ported that it is @re under congi~
not adequate. deration.

The matter is an-

der examinstion -
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Tibbia College, Delhi

175, Shri Vishwa Nath Pandey: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that Gov-
ernment are considering to sanction
grant to Tibbia College, Delhi for its
expansion; and

(b) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b), No. A proposal
to give the Tibbia College a grant for
repairs, renovations and essential
equipment is under consideration,

Assessment Cases in Punjab

176. Shri Daljit Singh: Will the
Minister of Finamce be pleased to
state:

(a) the number of assessment cases
dealt with and finalised by the In-
come-tax Officers in Punjab during
1962-63;

(b) the number of cases in which
the assessees had gone in appeals
against the decision of the Income-
tax Officers; and

(c) the total amount to be re-
covered from assessees by the depart-
ment in Punjab as on the 1lst Janu-
ary, 19647 y

The Minister of Finance (Shri T.
T. Erishnamachari): (a) to (c). The
information is being collected and
will be laid on the Table of the House
on soon as possible,

Thermal Station at Gangakhed

177. Shri Lonikar: Will the Min-
ister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No. 1051 on the
21st March, 1963 and state:

{a) whether sanction has been
accorded to the Thermal Station at
Gangakhed in Parbhani District for
completion in the current plan;
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(b) what is its capacity;

(c) whether proposed original site
near Gangakhed has been approved
by State Governmemt or Electricity
Board; and

(d) when the project work will
start and when it is expected to be
completed?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
The Planning Commission have
agreed in principle to the establish-
ment of a 2 x 30 MW thermal sta-
tion at Purli, about 18 miles from
Gangakhed. .

(e¢) No.

(d) Preliminary works on the Purli
scheme are scheduled to be com-
menced during 1964-65. The station is
expected to be commissioned by
1967-68.

Food Adulteration Act

Shri Pottekkatt:
178. 4 Shri A. V. Raghavan:
L Shri Eappen:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that accor-
ding to the Prevention of Food Adul-
teration Act, four colours of coal tar
dyes alone are permitted to be used
in food;

(b) whether it is also a fact that
other colouring matters have been
examined and found to be injurious
to health; and

(¢) if so, whether Government
have examined the foodstuffs im-
ported from the United Kingdom

where more than a thousand varie-
ties of coal tar dyes are permitted to
be used?

The Minister of Health (Dr. Sushila
Nayar): (a) In accordance with the
Prevention of Food Adulteration
Rules, 1955, in addition to certain
coal tar dyes permitted for use in



525 Written Answers

specified food stuffs, a number of
natural colouring principles whether
isolated from natural colours or pro-
duced synthetically may be used.

(b) Various other coal tar dyes
have been examined and found to be
carcenogenic in nature and injurious
to health.

(¢) The import into India of any
article of food in contravention of
the provisions of the Prevention of
Food Adulteration Act and the rules
made thereunder, is prohibited. Gov-
ernment has no information to the
effect that more than a thousand
varieties of coal tar dyes are per-
mitted in UK. As such, the question
of examining the foodstuffs imported
into India from UX. particularly for
«<oal tar dyes does not arise,
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Floods in U.P.

180. Shri Sinhasan Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the steps taken to prevent the
recurrence of floods in eastern dis-
tricts of U.P. with special reference
to rivers Gandak (Bari), Rapti, Rahin
and Godhara; and

(b) how long it will take to estab-
lish a grid for supply of cheap elec-
tricity in the eastern districts of
U.p.?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) In the
eastern districts of Uttar Pradesh, 75
flood control schemes estimated to
ecost Rs. 1120.19 Ilakhs have been
approved for execution so far since
the First Five Year Plan. These are
on the rivers Rapti including its tri-
butary Rohin, Sarju (tributary of
Ghagra) Gandhak (Bari and Chhoti)
and Ganga. 55 schemes estimated to
cost about 444 lakhs have been com-
pleted benefiting an area of about
9.3 lakh acres. The level of more
than 4000 villapes has been raised
above the flood level and three towns
have been protected against erosion.

(b) Steps are already under way
for establishing transmission grid in
the eastern districts of Uttar Pra-
desh. The proposed programme for
this grid system will be progressively
compieted from 1965 to 1967. The
existing ang proposed lines are as
under:

(1) Existing Lines

(i) Pipri-Robertsganj—132
double eircuit—55 Km.

KV
(ii) Robertsganj-Mirzapur—132 KV
double circuit—76 Km.

(iii) Robertsganj-Mughalsarai—132
KV double circuit—72 Km.
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(iv)  Mughalsarai-Karamnasa—132
KV double circuit—38 Km.

(2) Lines under construction

(i) Mughalsarai-Mhow—132 KV
double circuit—9 Km.
(ii) Mhow-Gorakhpur—132 KV

double circuit—86 Km.

(iit) Gu.ghalsarai'-\?aranasi—lw KV
double circuit—17 Km.

(iv) Pipri-Obra  Thermal Obra
Hydel—132 KV double circuit—34 Km.

(v) Mirzapur-Allahabad—Kanpur
220 KV double circuit (Initial ope-
ration at 132 KV)—282 Km.

(vi) Robertsganj-Obra Hydel—132
KV double circuit—30 Km.

Diet of the Indiam Villager

181. Dr. Mahadeva Prasad: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that Gov-
ernment have prepared a report for
the UNICEF. wherein it is stated
that the diet of the average Indian
villager is “pitifully” poor in proteins
and other body-building foods; and

(b) if so, what steps Government
have taken or propose 1o take to
improve the conditions?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(by As has been stated in the re-
port, the most important need is to
bring about a change in the food
habits. Health education of the pub-
Hc is directed towards this end.

A programme of Applied Nutrition
has been taken up in the country to
cover 222 selected Blocks during the
Third Five Year Plan period. The
programme aims at promoting the
increased local production of protec-
tive foods like fruits, vegetables, fish,
milk, poultry, etc, and consumption
thereof by the particularly vulner-
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able group of the population, viz,
pre-school and school children and
expectant women and nursing moth-
ers. Training of wvillagers, members
of Panchayati Raj bodies and Ex-
tension Workers and medical and
paramedical personnel in the proper
methods of production, and preser-
vation and in the utility of the con-
sumption of these foods, is an essen-
tial part of this programme. The
programme is assisted by UNICEF,
FAO and WHO with whom an agree-
ment has been signed by the Govern-
ment of India on the 28th February,
1963.

Under the Master Plan of Opera- _
tions the W.H.O.|F.A.O. will, on re-
quest, provide technical guidance and
experts.

The UNICEF will provide to the-
training institutions and community
development blocks participating in
the programme as well as selected
State and regional production centres
in poultry, fisheries, horticulture, ete.
equipment and supplies to the extent
of $10,000,000. ‘This allocation i3 in
addition to UNICEF allocation for the
Expanded Nutrition Projects in

Orissa ($165,000), Andhra Pradesh
($217,000) and Uttar Pradesh
($285,000).

The commitments of the Govern-

ment will be to provide (apart from
the equipment, supplies and funds
for stipends to be made available by
UNICEF and technical services to be
furnished by the F.A.O. and W.H.O.),
all other equipments, supplies, per-
sonnel and staff necessary for this
programme. The Programme has
since been started in Orissa, Andhra
Pradesh, Madras, Mysore, Kerala,
Punjab, Madhya Pradesh, Uttar Pra-
desh, West Bengal and Himachal Pra-
desh. The remaining States are ex-
pected to implement it in 1964-65.
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12 hrs,
PAPERS LAID ON THE TABLH

Emenrcency Risks (Goops) INsurance
(FOURTE AMENDMENT) SCHEME,
EmerceENcY Risks (Facrories) In-

SURANCE (FourTH AMENDMENT)
ScuHEME, CoMpuLsory DerosIT (IN-
COME-TAX PAYERS) AMENDMENT
SCHEME AND ANNUAL REPORT OF
LIC AND AUDITED ACCOUNTS THERE-
OF

The Minister of Finanee (Shri T. T.
Krishnamachari); I beg to lay on the
Table a copy of the following papers:

(1) The Emergency Risks (Goods)
Insurance (Fourth Amend-
ment) Scheme, 1963 published
in Notification No. S.0. 3601
dated the 28th December, 1963,
under sub-section (6) of sec-
tion 5 of the Emergency Risks
(Goods) Insurance Act, 1962.

(2) The Emergency Risks (Fac-
tories) Insurance (Fourth
Amendment) Scheme, 1963

published in Notification No.
SO. 3602 dated the 28th De-
cember, 1963, under sub-sec-
tion (7) of cection 3 of the
Emergency Risks (Factories)
Insurance Act, 1862. [Placed
in Library. See No. LT-2262/

(3) The Compulsory Deposit (In-
come-tax Payers) Amend-
ment Scheme, 1964 published
in Notification No. G.S.R. 78
dated the 10th January, 1964
under section 16 of the Com-
pulsory Deposit Schema Act,
1963. [Placed in Library. See
No. LT-2263/64].

(4) Annual Report of the Life In-
surance Corporation of India
for the period 1st January,
1962 to 31st March, 1963 along
with the Audited Accounts
under gection 29 of the Life
Insurance Corporation Act,
1958. [Placed in Library. See
No. LT-2264/64]
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AMENDMENTS TO Dermr  SArLes Tax
RuLes, NotrFrcations usper Cus-
Toms Act, Sea CusToMs ACT AND
CENTRAL EXCISES AND SALT ACT, AND
CeNTRAL BoOARDs oOF REVENUE ACT
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The Minister of Planning (Shri B. R,
Bhagat): I beg to relay on the Table
a copy of Notification No. F.4(45) /63-
Fin(E) published in Delhi Gazette
dated the Tth November, 1963 making
certain further amendments to the
Delhi Sales Tax Rules, 1961, under
sub-section (4) of section 26 of the
Bengal Finance (Sales Tax) Act, 1941,
as in force in the Union Territory of
Delhi. [Placed in Library. See No.
LT-2091/63].

I beg to lay on the Table:

(i) a copy each of the following
Notifications under section 159
of the Customs Act, 1962:—

(a) G.SR. No. 1816 dateq the
23rd November, 1963.

(b) G.S.R. No. 1891, dated the
14th December, 1963.

(¢) G.S.R. No. 1892 dated the
14th December, 1963.

(d) G.S.R, No, 1916 dated the
11th December, 1963.

(e) G.S.R. No. 1985 dated the
28th December, 1963.

(f) G.SR. No. 1986 dated the
28th December, 1963.

(g) GSR No. 1930 dated the
31st December, 1963.

(h) G.SR. No. 1991 dated the
31st December, 1963.

(i) G.S.R. No. 9 dated the 4th
January, 1964.

(j) S.0. No. 12 dated the 4th
January, 1964,

(k) G.S.R. No. 30 dated the 1st
January, 1964,

[Placed in Library. See No, LT-
2265/64].

(ii) a copy each of the following
Notifications under section
159 of the Customs Act, 1962
and section 38 of the Central
Excise and Salt Act, 1944,
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making further amendments
to the Customs and Central
Excise Duties Export Draw-
back (General) Rules, 1960:

(I) GSR. No. 1896 dated the
14th December, 1963.

(1) GSR. No. 1959 dated
the 28th December, 1963.

[Placed in Library, See No. LT-
2266/64].

(iii) a copy of the Centra] Board of
Excise and Customs (Regula-
tion of Transaction of Busi-
ness) Rules, 1964 published
in Notification No. G.S.R.
34 dated the 1st January, 1964,
under section 4 of the Central
Boards of Revenue Act, 1963.

[Placed in Library, See No.
2287/64].

LT-

NoTrFicATIONS UNDER CENTRAL BOARDS
oF REVENUE Act, WEALTE Tax Act
AND INcoME-TAX AcT

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwari
Sinha): 1 beg to lay on the Table a
copy each of the following Notifica-
tions: —

(i) The Central Boarq of Direct
Taxes (Regulation of Transac-
ticn of Business) Rules, 1964
published in Notification No.
G.5.R. 31 dated the lst Jan-
uary, 1964, under section 4 of
the Central Boards of Revenue
Act, 1964, [Placed in Library.
See No. LT-2268/64].

{ii) The Wealth-tax (Exemption
of Heirloom Jewellery of
Rulers) Amendment Rules
1964 published in Notification
No. G.S.R. 38 dated the 1st
January, 1964, under sub-szec-
tion (4) of section 46 of the
Wealth Tax Act, 1957. [Plaged
in Library. See No, LT-2239!
64].

(iii) The Income-tax (Amend-
ment) Rules, 1964 published
in Notification No. S.0. 107
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d sturbances in East
Pakistan and West Bengal
dated the 1st January, 1964,
under section 296 of the In-
come tax Act, 1961. [Placed
in Library. See No. LT-2269/
64].

1203 hrs.

MOTION RE: COMMUNAL DISTUR-
BANCES IN EAST PAKISTAN AND
WEST BENGAL—contd,

Mr. Speaker: Further consideration
of the foliowing motion moved by Shri
Nanda on the 11th February 1964,
namely: —

“That the situation arising out
of the communal disturbances in
East Pakistan resulting in heavy
loss of life and property of the
members of minority community
and their influx to India and con-
sequential disturbances in West
Bengal, be taken into considera-
tion".

along with the substitute motions
moved thereon.

The hon. Minister may continue
his speech.

The Minister of Home Affairs (Shri
Nanda): T shall resume the thread
of my speech. T may reiterate my deep
realisation of the gravity of the situa-
tion angd the issues which emerge from
it. May I confess, as I said last even-
ing, that 1 feel a sense of awe—l
feel awed—by the immensity of the
problems, their urgency also and
their baffling character? There are
many questions, inter-related, comp-
lex questions, and 1 believe that in
those questions is wrapped in con-
siderable measure the destiny of this
country. This tangled ckein has to
be unravelled some day, I hope it
will be soon. On how it is done will,
I believe, rest to a cons'derable extent,
the future of India, and to an extent
also the course of world events.
Therefore, when we deal with these
questions—say something about them
make our suggestions, take a parti-
cular line—we have to be aware of
this, that the course we take will
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deeply affect our position, external-
ly, and internally—our economie
progress, our political structure, all
these things.

1 made a statement yesterday.

In that statement I have given a
very frank, straight presentation of
the facts relating to the situation. I
am conscious of the fact thag the
speeches which were made, by and
large, for the most part, were also
based on an objective view of the
facts of the situation angd their imp-
lications. It was clear that the
Members realisedq also that these
things were 3 matter of deep nation-
ol eoncern. We take these matters in
that sense, T am glad that without
any exception,. all the Members of
the House cshared that concern.

Very large national interests are
involved. and therefore no lesser in-
terest should be allowed to creep in,
1e ccmp ‘n the way, and T feel again
and state my appreciation of the
course of discussion in the House, that
thic was also the approach of the
Members. Their advice is  wvaluable,
their advice as the nation’s represen-
tetives will be very usefu] to us.

What is the main question? The
qguestion is just one question, the ques-
tion of minoritie; here and in the other
country. in India and in Pakistan.
If it were just that simple question.
possibly we would not have been fac-
ed with the awful developments which
somehow. keep on occurring because
it is mixed up with other things, other
motives. and that i= what brings about
motives, and that is what brings about
the trouble,

QOur approach ig very clear and
straightforward. We have a certain
view of our responsibilities towards
our minorities. There are several
minoritieg in this country in small and
large mirmbers. but we regard them all
as part of the same texture of the
nation. They are a part of us, all of
ue are one in the unity of the nation
and integrity. I want to emphasize
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that. And whatever the numbers,
there ghould not be any handicap for
a minority. Therefore, provisions
have been made ang sought to be
made that weaker sections wil] be
given special consideration. So, it is
not a question of treating them differ-
ently in a way which will be to their
prejudice. " Their rights, their privi-
leges, are al) the same, culturally,
eccnomically, politically, in every way.
They are indistinguishable from the
rest of the mass of the nation. That s
our stand, and we want to maintain

that.
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I am aware of the fact that there
hag been religious strife in this coun-
try, and this virus has been handed
down to us from the past. All of us
know that recently another thing
happened, namely the partition which
has left its scars. It cannot be effaced
complctely immediately, and the con-
sequences are still haunting us, but on
our icde there is the greatest effort,
endeavour, to see that a]) that taint of
communalism is wiped out completely.
This has been our effort all along, and
it will be so.

The question of religion, somehow,
is imported into these things, I have
deep appreciation of religious life, but
I am also very emphatic that while
there should be no encroachment om
any religion, there should be no fana-
ticism, there should be no politics in-
troduced into religion, and because the
question of the national structure is
involved, nothing should be done
which will affect its stability. I am
aware of the fact that there are in-
dividuals in various communities who,
possibly, may not come up 100 per
cent to those standards of patriotism.
There may be smal] groups also. If
it is a Muslim whose heart is not
wholly with us, I will tell him that
he betrays hig community and the
nation. He is doing no good to his
commurrty. Similarly if there is a
Hindu who by anything he does or
speaks or by the influence that he pro-
duces, if he creates temsions in this
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country, whatever may be the provo-
cation for him, he is an enemy of the
country, of the majority community
also. Because, if disorders occurring
in this country are not checked, quell-
ed and eliminated what happens? It
is our duty to see that they are put
down. Today, it may be communal
disorder between one community and
another. Tomorrow it will be one
caste and another or on economic and
politica] issues. Where is thg end?
Therefore, we will not tolerate such
disorders. If we did, it well be the
break-down of the nation. We can-
not afford it, whatever may be the
provoeation; from any side. No rea-
son can be strong and good enough to
put up with any communal hatred
spreading and leading to disturbances
and exposing to danger in life and
property of anybody in this country.
Qur gfficers know this. At the least
sign of trouble they have to act
strongly and if they do not do so quick.
ly and strongly, we pay for it; there
will be more destruction, more loss of
life.

In the course of speeches there was
some mention here of some people who
by their attitude or action create
trouble for us. I have already men-
tioned our own countrymen. Then
there are people from other countries
e.g. Pakistan. We have a generous
attitude towards them. Now, there
are Pakistani nationals going about
here; they take up wvarious employ-
ments and pursue ‘their avocations.
Actually nobody knows if itis a Pakis-
tani or Indian; that is how we are go-
ing on. But they provoke trouble in
this country sometimes and certainly
we have to deal with them. For ins-
tance, in Calcutta some persong are
employed in port trust and I was told
that some of them signed some kind
of application or some declaration say-
ing: ‘“we are not secure here” and
they resigned. Let them resign and
go.

I said yesterday - when we started
this motion, that I rose with a heavy
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heart because at that time I felt de-
pressed. Apart from the information
and reports which I have to read,
hour to hour, about happenings across
the border, thére were thosg harrow-
ing experiences narrated here about
what the minority in East Pakisian
has to go through. I really felt very
sad. The speeches of th¢ hon. Mem-
bers gave me a great deal of en-
couragement. Ome thing which arose
prominently in the course of the
speecheg wag the insistence and the
emphasis of the Members on the inte-
grity of the nation. I mean in the
sense that we all feel our full responsi-
bility towards the minority in this
country. It was stressed again and
again that whatever may be the pro-
vocation, that is not going to affect in
the least degree our determination te
protect the minority and give them
full security. That was wery en-
couraging and I feel very glad that
that has Thappened. This is the
nation’s pledge to the minorities and
this will be observed.

Then, may 1 alse refer to another
experience of the same kind? When
I was in Calcutta, I had met some
representatives of various parties there.
Shri N. C. Chatterjes does not seem
to be present here. He led them; he
came on behalf of about more than a
dozen parties. Their representatives
were there. They hag passed a reso-
lution and each one of them spoke and
each one of them prefaced his remarks
with this: that while we are going to
ask for certain measures for the help
of the minority community in East
Pakistan, we are, all of us—and that
included, I believe, tha Jan Sangh
also, and I mention “also” because
there wag something else saig about
the Jan Sangh to which I shall re-
fer immediately—are bound to see
that the Muslims in India are fully
protected; that is, all of them express-
ed themselves that whatever report or
news comes about the atrocities perpe-
trated on the Hindus in East Pakis-
tan, we have said that that can never
be, in any sense, in the remotest
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sense, any kind of justification for
any tension being created in our coun-
try which might have any consequen-
ces to the detriment of the minority
community in India. They said that
that,

Then the question was raised about
the Jan Sangh in the meeting which 1
had with*them, with all the party re-
presentativeg the next day. The pre-
vious meeting was on the same night
when we reached there. It is true
that the representative of the Jan
Sangh said—he complained against
me—"“Why dig I say that the life of
every single Muslim is sacred and
we wil] all go out to protect them,
and why I did not say Hindus also?”
Certainly, every citizen . .

Shri Bade (Khargone): Why not
every citizen be protected?

Shri Nanda: T said that also. I ex-
plained to him. It was part of what
I had said. It was g part that was
repeated. ] mentioned that it is the
entire responsibility of every member
of the community, of every person in
this country. But I referred special-
ly again to the Muslimg because that
was the context there, Then 1 ex-
plained that, and that was very clear
tg all those people present there. There
was no kind of misgiving or misunder-
standing about that.

I may also pay my thanks to the
members of the Jan Sangh who were
present. They had thought of a har-
tal the next day or later, but they
withdrew that.

So, this is our approach. I have
mentioned that. Thig is embodied
also in that document or agreement

which is styled as the Nehru-Liaqat
Pact. On our side we are carrying it
out completely and fully. It is not
being carried out pn the other side. It
is being violated day after day.

Let us see what has happened in
West Bengal. Did anything happen
in West Bengal on the 3rd January?
It was all quite peaceful there; ab-
solute peace, reigned in that State and
in that eity, but on 3rd January
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trouble started in Khulna and Jessore.
It was not spontaneous. It was not as
if there was some local cause, some-
thing which arose there inside that
area. It was not that. It was gene-
rated; all the trouble in that part of
East Pakistan was induced by respon-
sible people in Pakistan. The osten-
sible cause was some king of a pro-
test being staged there ipn relation to
the Hazratbal incident, The Hazrat-
bal incident til] that day had ngt led
to any kind of communal discord in
Jammu and Kashmir, Thers was
complete communal amity and har-
mony in Jammu and Kashmir. If there
had to be any communa] discord, it
should have been there, but it was not
there. Yet, the leaders of Pakistan
and the Press in Pakistan exploited
that in a blatant fashion for the pur-
pose of inflaming communai passions.
1 do not under-rate the intelligence
of the leaders of Pakistan. When the
were making those speeches and their
Press was writing all these glaring
headlines, was it that they did not
know what the consequences would
be?

Shri S, M. Banerjee (Kanpur):
Government kept mum.
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Our

Shri Nanda: ! may not go further
and say that all this was deliberately
done by them. It was there and the
consequences were inevitable in the
situation in which particularly the
people are living in East Pakistan,
where the minorities are exposed to
risk from day to day. Was it that
there was an ulterior design in all
that? Maybe. Thizs was what the
Press and the leaders there did.

But when the trouble started later
on as a consequence of that in West
Bengal, what did we do? How was
our Press behaving? They were re-
quested to take a sober line
about both the happenings about
West Bengal and Calcutta and
also about what was happening
in East Pakistan, and give un-
varnished accounts. They accepted
the advice. So far as the facts about
Calcutty and West Bengal are con-
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cerned, they were given in a bald fas-
hion; the truth of it was there. There
was no effort 1 minimise it. The
figures of casualties were also given;
usually they are not given. Figures
of casualties—how many Muslims and
how 'many Hirdus—were also given
So far as what was happening in
East Pakistan was concerned, the
advice was to sce thay it does not
immediately have any king of pro-
vocative effect. There is no attempt
to suppress anything. But sometimes
it happens that when vou break 3
news, with human beings, it is some-
times better not to do that in that sud-
den way. because immediately the ef-
fect may be very bad. So. the whole

effort was that it might not create
immediate consequences of an  un-
toward nature, The idea was that

headings. photographs and pictures
should not be of a provocative kind.
Most of the papers sbided by that
advice; some possibly did not dg it

What did Pakistan do? It chose
this moment to go to the Security
Council. It was not content with

creating trouble here in East Pakis-
tan and therefore in Calcutta. It
went further. Our main insistence
was just this: There may have
been occasions in the past for going

to the Security Couneil and there
may be occasions in future also.
But this was not the time to go

there. because if all that is happen-
ing in East Pakistan we Dbring it
out—it would be risky. We made
all the arrangemenis throughout the
countrv. We took precaution: in all
parts of the country. We alerted
the States and the whole organisa-

tion of administrative set-up, the
police and  the security, so that
nothine untoward may happen. We
did all that. But stil] therg were

grave riks and we did not want to be
exposed to those risks of troubles
being created and that leading to
further reactions and repercussions.
That was what we had in our mind.
That was not heeded.

Well, at any rate, I am glad that
we have succeeded in keeping our

country calm and restrained. No
trouble has arisen here. That is the
difference between Pakistan and
India.

Some hon. Member there said
that some deaths have taken place
here and some deaths have taken place
there. But in respect of deaths also
there s no comparison. The figures
have been modunting up there. Of
course, even the loss of a single life
is wvery bad, it causes agony and
distress. But you have to compare
the figures also.

The main thing is the approach,
the attilude in Pakistan. Why ig it
that the trouble spread from Khulna
and Jessore to Dacca and Narayan-
ganj and then into the interior?
We did not allow it to spread. That
is where the test comes. Troubies
can start. disturbances can stary and
something may be happening or
simmerinzg underground which we
muy not be able to deal with at once.
But the question is, what happens
afterwards. It takes two or three
days to see that these troubles are
quenched. But there it is allowed to
spread. The other difference is in
what the leaders do. What do our
leaders do? What does our Govern-
ment do? What do the representat-
ives of public op‘nion go? How do
they behave? What happens there?
That is the contrast. Therefore, let
not any kind of wrong impression be
created that there are communal
troubles here alsg and these are to be
equated with the troubles there. They
cannot be equated.

1 wou'd like to say something about
the events in West Bengal—they were
mentioned—and more especially in
Calcutta. One or two misstaternents
of fact I would like first to clear.
There was some mention of the police
having left Bengal and gone to Bhu-
vaneswar. | was rather surprised to
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hear that. I have made enquiries. No
such thing happened. There was no
police force taken from Bengal or any-
where to assist in the arrangements in
Bhuvaneswar. That did not happen.

Then, Sir the main question about
West Bengal, which I feel I will have
io deal with, is that an impression is
being sought to be created that there
was a complete breakdown of the ad-
ministrative apparatus. That was the
charge that some hon. Members made.
Then, also, it is linked up with my

going there, with my wvisit to that
place. Various interpretations were
put on that. I shall state my assess-

ment of the situation a little later. but
so far as the role of the Government
of West Bengal is concerned I must
put the record straight.

Shri Surendranath Dwivedy
drapara): You made them
when you were there?

(Ken-
straight

Shri Nanda: | chall tell you what
litt:e thing 1 had to do. What could
I do? What could a single individual
do in that s:ate? I can tell you ulti-
mately, if order came, if order was
restored, it was neither by myself nor
the Chief Minister nor the police nor
the army, it was the will of the peo-
ple of Calcutta that prevailed ulti-
mately and the other things were just
a little bit of stimulus towards that
situation. I have sat with the Chief
Minister for hours pow. For two or
three davs 1 was with him. He has
eertain faults which T wil! disclose
here, He did not sleep at all. He had
practically very little sleep for two
or three days. He was working round
the clock. He would not allow any
kind of rest for himself. He was so
much perturbed with any little sign
of anything happening. He was
alarmed whenever any news came.

Of course, the army was called in
and the police battalions were called
in and they were air-lifted because
there was no time. We did not want
any delay to be caused in our prepa-
ration for meeting any eventuality.
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The moment he saw trouble, he want-
ed to deal with it. Another person in
his position might have said “Al) right,
I will dea] with it as it comes and
face the consequences”. But he was
not of that type. He took abundant
precautions. As one of the precau-
tions, he asked me to visit Caleutta.
I went there as it was my duty to do
s0. I was by his side and I saw that
he was always thinking of taking
every possib’e precaution and it is
there that he exposed himself to some
misunderstanding.
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1 moved about in Calcutta practical-
ly the whole day and I saw whal was
happening there, I met the people
who were affected ang they to!d me
their views about the role of the
police, It is true that some of the
members of the police did not behave
properly and did not give ensagh pro-
tection. Bu: there were many affec-
ed peop'e who have nothing but ad-
miration [or the police. But the Chief
Minister was always thinking only of
the failures. Possibly, he wanted to
do things quickly, speedily, properly
and effectively. So he only saw where
the weakness was, where the default
was. I put it to him that there is so
much good that is happening, the
police are doing their work exceed-
ingly well; if soine are not doing their
work well let them suffer and pay for
it,

The police is the sheet anchor of
law angd order in any State in normal
times. Although the police force as
a whole functioned well, there were
some humap failures, It is said that
to some extent it was due to the fact
that there were certain refugees in
the police and they were affected by
the tale of woe that the police heard
from people coming from the other
side, Whatever may be said about
those particular police officials, by and
large, they functioned well.

A reference was made to connivance
in this connection. I may say here
that I have studied the situation very
closely. It was said that petrol and
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trucks and all that were unmistak-
uble signs of the disturbances being
organiscd. 1 could also see that there
was some organisation; but I went
deeper into it. I found there were
gangs of hooligans who organised the
disturbaice, That was the only orga-
nisation, They were after loot. May-
be the basti owners had some greed of
their own angd they incited or helped
them, but they were the only people
who did it, I know there were some
instances where about 500 or more
people went to some Hindu factory
owners. and demanded Rs. 500 or
1,000 failing which they threatened to
burn their factories, It was nothing
but hooliganism. They rounded up
the hooligans. They issued an ordi-
nance which protected the rights of
the persons affected to their homes
and hearths from which they were dis-
placed for the moment. They took all
those steps.

The Chief Minister of West Bengal
does not require any certificate from
me. Only, I am giving my own testi-
mony. Many people were involved in
the disturbances including some poli-
tical parties, A mention was made
about the Congress Party in this con-
nection. May I put it to the
hon. Members that there may be with-
in the Congress also some black sheep
but in some parties the black sheep
out number the others?

Shri Tyagi (Dehra Dun): Did the
people respond well to the appeal?

Shri Nanda: 1 am talking of the
political parties in which the black
sheep outnumber the others, whereas
there may be an individual member
here and there in the Congress also.

Shri Tyagi: I hope you do not mean
me.

Shri Nanda: I may also add that
taking advantage of the experience
of those days the West Bengal Gov-
ernment has sirengthened its arrange-
ments, It has added to its police
strength and procured more vehicles
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for greater mobility. So, al] the neces-
sary steps have been taken. That was
done while the trouble was on. Al]
these things were thought of and done.

Some questions have been raised
about what lay behind these happen-
ings. A part of it is wvery clear,
namely, the sequence of events of
the causation which began with Haz-
ratbal and then advantage was taken
of it in Pakistan. From that the chain
of events starts. It was asked here
whether right on the spot the Deputy
High Commissioner of Pakistan mov-
ed about. He did move about. That
is true. It was not so much during
the days when the trouble was on.
But he is free to move about,

There was mention of what was sup-
posed to be a fact that some arms
were discovered in places of worship.

Shri Hari Vishnu Kamath (Hosh-
angabad): Quite correct.

Shri Nanda: I have got all the en-
quiries made. It has been ascertained
that it was in one place and it was
one revolver and one countrymade
gun. That is all,

Shri Hari Vishnu
are arms.

Shri Nanda: That is our informa-
tion. There was no Chinese stampon
them though the Chinese are capable
of doing anything. This is one part
of the story.

Kamath: They

There is another one and the bigger
one and the more important one. The
main question before us was: What
do we do about the minorities in
East Pakistan?

Shri Nath Pai (Rajapur): Please
answer more about the movements of
the Deputy High Commissioner. You
said that he is free to move about.
But is he free to take photographs,
make tape recordings, spread rumours
angd incite the minorities?

Shri Nanda: No.

Shri Nath Pai: Did you enquire if
he did it?



545 Motion re:

Shri Surendranath Dwivedy: Did

vou take any steps?

our High Com-
the

Shri Tyagi: Did
missioner move in the area on
Pikistan side?

Shri Nanda: Yes: he also moved in
Dacca.

Shri Hem Barua (Gauhati): May
I submit for your information that
vesterday the hon, Home Minister said
that our diplomatic personnel in Pake
:ftap were not allowed to move about
in the riot-affected areas?

Mr_ Speaker: That was after the
riois.

Shri Hem Barua: Yes, Sir; that is
what we are interested in. Their dip-
iomatic personnel move about here all
right in the troubled areas of Calcutta
even without our permission.

Shri Nanda: This is a big question
and, I think, hon. Members should
tnink of this because this is really
what should occupy our minds, that is,
the problem of the minorities in East
Pakistan. This has engaged and exer-
cised the feelings and the minds of
hon. Members.

Shri Hem Barua: That is true; but
at the same time we must not allow
the diplomatic personnel of Pakistan
1o create mischief in our country.

Shri Nanda: I agree with the hon.
Member. About the plight of the
minority community in East Pakistan
there are deep feelings. Feelings of
sorrow, distress and anxiety about
them were expressed in this House.
Those feelings are shared by us. There
is our natural impulse that we sheuld
iry to do everything possible to relieve
the sufferings of those people. No
stone should be left unturned. What-
ever may be the legal and the other
aspects of it, we are answerable to
man and God. If we can do anything
at all possible to help them, we should
not deny that help,

Shri S. M, Banerjee: Do not leave
them to God.
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Shri Nanda: Before [ enter further
into this question I must invite atten-
tion to certain basic issues and to cer-
tain limitations of what can be done
by us. However regrettable it might
have been, the fact of partition is
there. A part of India was carved out
and it became the sovereign country
of Pakistan. Both countries have a
majority and a minority community.
Pakistan has its majority and mino-
rity; so have we and the minority be-
come the nationals of that country,
that is, the Mussalmans of India and
the Hindus of Pakistan. That was the
basis of the Partition. Now, it is
clearly understood that the Muslims
of India are going to be protected
fully, The entire responsibility for
their gecurity is ours for giving them
full equal rights with all members of
other communities. Similarly it was
expected that the Hindus will occupy
the same position, In fact, that was
the basis of the Nehru-Liaquat Al
Pact.

Shri Hari Vishnu Kamath: Not just
expected. You gave the pledge,
didn’t you.

Shri Nanda: Am ] trying in any
way, to deny that or to minimise that
or to dilute our pledges or our res-
pons:bility?

Shri Hari Vishnu Kamath: We hope
not.

Shri Nanda: No; not at all. The
question is, what can be done? It was
expected that the Hindus in East Pak=-
istan will live with equal rights, equal
status and equal security and safety.
If Pakistan fails to discharge its res-
ponsibilities, those Hindus in East
Pakistan do not cease to be the nation-
alg of Pakistan, Tha!{ one thing must
be wvery clear. However much we
may grieve over their fate, that fact
cannot be ignored that they are the
responsibility of Pakistan. Pakistan
is failing in its responsibility and on
human considerationg we have to do
something about it because, as I said,
we cannot take purely the legal and
constitutiona] view, We cannot shut
our eyes to the fact that they are the
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people who were part of ourselves,
with whom we have ties of blood and
who are our relations and friends,
these who live there, We cannot turn
our face agains. their sufferings the
torture of their bodies and spirit and
al] that they are undergoing there. We
cannot do that. Therefore, instinct-
ively our hcarts turn to them ang it
i a question of the human impulse.
We want to do our best. We cannot
help doing that. But there it is. We
want to give them whatever succour
we might like to send them. We are
faced with the situation that there is
‘compassion’. That is a word which
separates us from them; they are on
the other side of the ba-rier and we

hear their cries for help. But our
handg cannot reach there. What else
can we do? That is the question.

There is the human obligation. Some-
body has taken objection to the word
compassion’. That is a word which
has been used in the Nehru-Liaquat
Ali Pact, The human obligation is
there. We emphasise the responsibi-
lity of Pakistan to look after their
protection, relief and rehabilitation
and it is for them to take back thuse
people who have been affected and
who are in camps to their homes and
give them relief and rehabilitation.
We welcome that. We will be very
happy if they do that. If they do not
do that, if they are not able fo give
them the new start, if they do not
feel secure, if they find it impossible
{o breathe the air of security in their
country and they feel that they must
leave it, then we cannot bar their
way. We have no heart to tell them,
“You go on staying there and be but-
chered.” We cannot say that. We
have no heart to say thatt We cannot
just see that they are perishing in the
flames of communal fire and let them
perish, No. It will be inhuman to do
80,

Then, there were certain provisions
in the Nehru-Liaquat Ali Pact. How
to deal with the situation? Somehow
they are not in operation now because
that country does not respect those
provisions at all
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Shri Hari Vishnu Kamath: Is it a
dead letter or has it been ubrogated”

Shri Nanda: [ am reminded of a
saving in Persian:

A AT |, A F Twd

I will explain what it means. It
means: No room to stay, no outlet
for escape. Now that is their posi-
tion and to the extent it is possible
for us to enable them to come away,
when they find that they are in cum-
plete peril, in an extreme state of in-
security, we have to see that they can
come across. And this is what has
been done, what we have iried to do.
Mr. Chatterjee, representing a usum-
ber of parties, who mel me and the
Chief Min.stey of Wesl Benga' in Cal-
cutta with the resolutivn, made this
representation, They said, “We know
that it i= not possible, it is not proper.
it is nut feasible to put forward the
idea of exchange of population.” They
said that. It was very reassuring to
learn from them that the ¢xchange of
population idea is somothing which is
unthinkable with all the horrible con-

sequences of it.  They said, “Let us
discard it complele'y.” They saird
that. It was very good. Then, what

they said was, “We may not ask for
that, But eran't we ask for something
which you can do? That is, there are
those migration restrictions. Why not
relax them?”. We said, “We will trv
to ease the conditions.” And then we
have tried to do that. But let me again
emphasise this one fact that although
they will come and we will give them
the certificates and they will enter our
country—we will provide for relief
and rehabilitation also—it is nrot a
cheering prospect for them who come
from there. It is not we can ecasily
reproduce the conditions in which they
live there, the environment in which
they have been living there. It is
uprooting and,  therefore, nobody
would like to come and nobody would
like them just to take it lightlv
and come because here, in spite of
all that we can do, all that we can
provide, things wil] be hard and it is
not going to be easy to settle down
with normal life, Therefore, when
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the question is raised by Pakistan that
we are facilitating their entry and
inviting them, how can we invite
them, what can we do to invite them,
the milliong of people to come here’
1t is not possible. But it is only those
who find it impossible to stay there.
We have not got much land which can
be given to them. There is the diffi-
culty in finding more land for sett'ing
new personsg In the country. But
whatever we have, we will share witn
them. There is no escape from that
That is what we are trying to do and
that is what the Chief Ministers of
various States who came agreed to do.
They also fully entered into the spirit

of the situation and they tried to
help . . .
Shri P. R. Patel (Patan): Why

don't you ask Pakistan for more land
tor these people?

Shri Nanda: We can also go further
and try to szcure land from other
areas also.

Shri Tyagi: After all, they are
Pakistan citizens. They are com-
ing here. We have given them
protection.  Why can't we ask the
Pakisiun Guvernment 1o give us some
extra land for them?

Shri Nanda: The hon. Member can
make that suggestion to Pakistan. I
cannot,

Then, about the question of libera-
lifing the wmigration restrictions, there
were some points made that it was
not enough. I would like to state
that when you take the earlier relaxa-
tions made, the various categories
which had been made earlier for the
purpose of granting of migration
certificates and the new relaxations
that we add to them, then practically
all the nceds of the situation are met.
It is not because they are not able to
obtain migration certificates that the
trouble arises for them. It is because
of some harassments that are still
there. They are being subjected to
harassments. They are not allowing
them to stay there. Even in the
camps they have been subjected to
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severe ordeals and hardships; neither
food nor medicine ner any kind of
other needs are being provided.
Therefore, there is nothing for them
either to stay in camps or to go back.
That was the situation there. Now,
we have learnt that income-lax clear-
ance certificates and some municipal
certificates are required from those
coming af the border. What have
they got? Tuey have left everything,
and still income-tax clearance certi-
ficates ate required from them. That
may be a normal obligation, but here
when the people are fieeing because
of insecurity, why is this being done?
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1 said that so far as migration
certificates are concerned, they would
apply to the new categories plus the
old. The question was raised: “You
have said about girls of marriageable
age. But why not women?’ Here it
is: ‘Unattached women and widows
with no livelihood in Pakistan’ That
is also one of the categories.

Shri Tridib Kumar Chaudhuri
(Berhampur): The hon. Minister has
allowed girls of marriageable age to
core away. But what about voung
marrizd women? He is preventing
them. If a woman is married, she is
not aliowed to come.

Shri Nanda: If they come as part
of a family, that is one thing. If there
is a woman who has lost her husband
she can also come. So, both ways, it
has been provided for.

Shrimati Renuka Ray (Malda): But
why this categorisation?

Shri Badruddunja (Murshidabad):
In all humility, may I request the
Home Minister to relate something of
the terrible happenings which have
affected the lives, liberty, honour and
properties of West Bengal Muslims?
He has referred to the tortures and
killings on the other side. But I may
request him io make some reference
to the terrible sufferings that have
taken place in West Bengal.

Shri Tyagi: They have killed a few
Hindus also.
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Shrimati Renu Chakravartty people who have come as refugees to
(Barrackpore): Suppose the entire our country, because of insecurity
family is not able to come over there, without migration certificates.
because of various reasons. Why is it

not possible for the married women
of that family te be given migration
certificates so that they can come
over?

Shri Nanda: There is another clause
‘where the Deputy High Commissioner
has got discretion, and such cases
could be covered under that clause.

Shrimati Renuka Ray: Why should
there be any clauses? Why should it
not be possible for everyone to come
over? Why should there be clauses
like this? And why should there be
.separate calegories?

Mr. Speaker: Because everything
cannot be written in one clause, there-
fore. there are two clauses.

Shrimati Renuka Ray: Why these
clauses? ‘The migration -certificates
should be open to all.

Shri Tridib Eumar Chaudhuri: 1
would like to know whether Govern-
ment would be prepared to sit with
.all the West Bengal Members and see
if they can revise the migration con-
ditions, after the debate is over. They
cannot do it offhand. But will the
hon. Minister be prepared to sit with
all the West Bengal members, irres-
pective of party affiliations, and seek
their suggestions and consider if the
migration conditions could be revised?

Shri Atulya Ghosh (Asansol): Why
only West Bengal Members? This has
nothing to do with West Bengal.
Something is happening in East
Pakistan, and the Government of
India have to tackle it. It has nothing
to do with West Bengal only. West
Bengal will share its responsibility
with other States.

Shri Hem Barua: The hon, Minister
has offered certain facilities to
refugees coming from East Pakistan
with migration certificates. I am just
interested in knowing whether he is
goeing to allow facilities to those

Shri Nanda: May [ proceed and
answer this as well as the other ques-
tions? The larger proportion of those
who have entered India from East
Pakistan, I believe, so far as West
Bengal is concerned, consists of those
who have come without any migra-
tion papers, and we have accepted
them, and we are going to accept
them, certificate or no certificate,

Shri Swell (Assam—Autonomous
Districts): About 50,000 tribal refugees
have come to Garo Hills. What about
those people?

Mr. Speaker: The hon. Minister is
not giving way. So, no hon. Member
should try to interrupt now.

Shri Swell: The whole thing has
been related only about West Bengal.
What about those in the Garo Hills
area?

Mr. Speaker: Order, order. The
hon. Minister is not giving way. So,
no Member should interrupt him.

Shri Nanda: I have tried to meet
both the needs of the situation, so far
as Government are concerned. If
there is any aspect which requires any
further consideration, certainly we can
meet and discuss it. I believe the
things as they are, make full provi-
sion for all contingencies. If there is
anything more, we can discuss it. So,
I shall leave it at that. There are
about 46,000 people who have entered
Assam. . . .

Shri Swell: 50,000 people, and more
are coming every day.

Shri Nanda: And more are coming
every day. Although we have no
dearth of man-power here, certainly,
we have to prepare to receive these
others also. Also, on this side, in
West Bengal, I think the number has
regched 22,000 or so.
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Now, this is what we can do on our
side: we can make arrangements for
their relief, we can receive them and
make it easier for them, so far as we
are voncerned, so that they can have
ihe migration certificates, and we may
simplify whatever the procedures are
and make them quicker. All this is
being done, and then, we can take
them  to  wherever they can be
re-seftled.  This is a difficult task, a
very very difficult task, but we shall
iry 1o do that

Then, there are one or two other

points, X

Shri Nath Pai: May we know what
the orders are when news comes of

Mr. Speaker: The hon. Member may
resume his seat. The hon. Minister
1¥ not giving way.

'

Shri Nath Pai: This is very impor-
tant I think the hon. Minister is
giving way.

Mr. Speaker: He is not.

Shri Nanda: T am standing. So, how
am I giving way? The hon. Member
may ask his question afterwards. I
alsq feel some kind of a sense of un-
easiness about the time that is being
taken by me, because you have got
other work also on the Order Paper,

There are just one or two points
about the future. Apart from this, how
do we tackle and solve this problem?
Everybody thought that enough was
not being done on that score. I looked
expectantly, anxiously and eagerly
for some kind of a very positive and
constructive suggestion, but after
having scanned all the things  that
Came out, I found that they reduced
themselves to just one suggestion,
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namely, take things to the UNO. We
have already pgot sometking at the
UNO, It is said, take things to the
UNO. We are doing whatever we can
to put out our case. But, is there
anything else that could be done? 1
believe still that although the UNO
may not be the remedy, yet, the
nations are, The facts of the situation
here and in East Pakistan, the failure
there, and our effort to do our best
and our having succeeded in doing
that etc. must be brought to the
notice of the people in the world,
because that will create a world
opinion, and we would like to do it,
and we are proceeding to do it

Shri Hari Vishou Kamath: But
your ‘proceeding’ is weak.

Shri Nanda: There is one more
thing which I would stress at the end,
and that is that we shall be concre-
tely assisted in successfully perform-
ing that duty and carrying out that
task if in this country we maintain
total peace and total tranquillity.

Shri Tyagi: Beware of your British
friends; the British power will go
against you.

Shri Nanda: If we are able to de-
monstrate that whatever happens
there, on our side, there is complete
and full determination to do our part,
and that irrespective of any provoca-
tion we will maintain peace, then our
voice will be heard very much better
than it could otherwise be. Therefore,
that is the positive thing that we shall
create the conditions here which will
enable us to raise our voice every-
where in the world,

An hon, Member wanted me to tell
him what happened to the Muslims
there, We have not hidden any fact.
We have not hidden their sufferings.
Whatever happened in West Bengal
was in the papers. And more than
anybody else, the West Bengal Chief
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Minister was giving out every day
everything that happened there, and
all the occurrences there.

Shri Badruddoja: There have been
more harrowing tales, There have
been more terrible sufferings. There
have been more scrious developments.
The press has suppressed them. The
press has paisoned the atmosphere.
Papers like the Ananda Bazar
Patrika, Jugantar and others have
suppressed those things. They have
maximiseq the sufferings there and
minimised the sufferings of the West
Bengal Muslims who have been tor-
tured with every refinement of crue-
Ity.

Mr. Speaker: Order, order. [ have
asked other hon. Members not to in-
terrupt the hon. Minister, and certain-
ly, the hon. Member is also included
among them.

Shri Badrudduja; I wanted only a
clarification.

" Shri Nanda: Everything that was
known to us was recorded by us and
has been made known. It may be
that there may be an iselated occur-
rence somewhere which might not
have come to our notice.

I would then ask the hon. Members
to look at the efforts that are being
made for the relief and rehabilitation
of these persons. How much money
is being spent on relief both in rural
areas and in Calcutta? FEvery possi-
ble consideration is being given. 1
can say this with authority that every-
thing possible is being done.

13.00 hrs.

I must make one thing clear, There
was some insinuation that some Mus-
lims were responsible for the occur-
rences in West Bengal.

An Hon, Member: Yes.

Shri Nanda: It is not so. '
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Shri Surendranath Dwivedy: It is
not the Muslim community—they be-
haved very nicely—but it is the Pak
agents,

Shri Nanda: They may bhave a
finger in every ugly pie. That is not
any defence of that statement. But
I am talking of the Muslims, Actually
when things were, taking place, some
of them possibly may have become
aggressive. .

Shri Hem Barua: They nut up &
pitched bLattle.

Shri Nanda: The genesis of the
trouble was not that. It was not done
by the Muslims there.

The hon. Member mentioned the
press, the Ananda Bazar Patrika,
Jugantar and Basumati. T have my
own grouse against these papers. T
went there at the instance of the
Chief Minister. Then they start say-
inz that we have gone there to take
over Calcutta. We have seen all kinds
of things. Some'imes, I was also asked,
why not take these newspapers to
task, why not do something about
them® Well, we have democratic
traditions In which we function. We
give the fullest latitude to the press.
We give them advice. We make ap-
peals to them. But sometimes if it
becomes necessary, and some national
interest is endangered, then something
may be done about them also. But
we give them the fullest latitude, as
far as possible. They said I had gone
there in order to suppress the Gov-
ernment of West Bengal and take
over. These are all fantastic things
which were being spread there, They
had absolutely no meaning at all.

I would not like to take more time.
I am very greateful to you and the
House for affording me an opportu-
nity and privilege to explain all the
facts of the situation and the impli-
cations.

Shri Hari Vishnn Kamath: On a
small point of clarification.
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Mr, Speaker: I will begin from
‘one side. Questions should be only
by way of clarification. I would not
allow any speech, Shri S. M. Baner-
jee.

Shri §. M, Banerjee: 1 will not
make any speech., Why should you
think that I am always wrong?

Yesterday. the hon. Minister was
pressed by many Members to anno-
unve the names of those who were
apprehended in connection with the
theft of the sacred relic from  the
Hazratbal shrine, I want to know
why he does not mention the names.

Mr. Speaker: That is not relevant
here,

Shri S. M. Banerjee: Then what is
relevant? The whole trouble started
because of the theft

Mr, Speaker: 1 have =aid it is not
retlevant here, On a different occa-
sion during the day. he can ask that
question,

Shri Nath Pai: The hon
was talking about liberalisation of
the certificates to be given to intend-
ing refugees from East Pakistan. May
1 know what are the parmanent
orders to the Indian border  posts?
When news comes from East Pakistan
that that State is once again engulfed
in a flame of communal frenzy, are
the orders to these posts to insist on
these certificates or are there to be no
reqguirement of certificates being pro-
duced and all of them would be
allowed to come in? What is the
‘true position.

Also .
Mr. Speaker: Only one gquestion,

Shri Nath Pai: The affected people
vould not reach Dacca because it was
surrounded by riot-affected areas
That being so, how could they proceed
10 our High Commission to get per-
Mmission?

MAGHA 24, 1885 (SAKA)

Minister

Communal disturb- 558
ances in East Pakistan
and West Bengal

Mr. Speaker: He is making a speech.

Shri Hari Vishnu Kamath: May |1
request the hon. Minister to throw
light on an obscure point? When
the situation was so serious in Cal-
cutta, why was it that neither the
Minister of State nor a senior officer
of the Home Ministry was sent out
there as a representative of the Cent-
ra] Government—as jt was their duty
to do—but the Chairman of the State
Trading Cerporation was left in charge
of the situation?

Shri Hem Barua: Is it a fact that
some of the Muslims in Calcutta put
up a pitched battle, which they ought
to have done—it is good that they
did it because that is a demonstration
of the democratic character of our
State .

Mr. Speaker: I cannot allow any
speech or comment. If he has a
short question. he may put it.

Shri Hem Barua: My question is
whether they put up a pitched battle.

Shri Swell: Apropos of reports of
firing on the evacuees entering Garo
Hills and reports of deaths, may I
know whether any instruction has
been given to the border security
force to give protection to these
evacuees entering India when they
were fired upon by Pakistan person-
nel?

Shri Hem Barua: Killing children
and injuring women.
ot AAFE PEA (TREAR) H
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Shri Muhammagd Ismail (Manjeri):
‘When the hon. Home Minister was in
Calcutta during those terrible hap-
penings, the extent of the plight and
sufferings of the people was explained
to him. There has been a systematic
policy working there of producing
scorched earth .

Mr, Speaker: He is also making a
speech.

Shri Muhammad Ismail: Hundreds
of villages have been demolished and
the people affected have all come to
Calcutta or rushed to some other
place, having no other place to go to.
It was promised . . .

Mr. Speaker: Order, order. He is
making a speech which I have not
ailowed to any Member.

Shri Muhammad Ismail: I am speak-
ing of the necessity for immediate
relief which has to be given to these

people. It was promised .
Mr. Speaker: Order, order. Only
one question is allowed. I cannot

allow a speech.

Shri Muhammad Ismail: 1 want to
know whether arrangements for at
least temporary measures have been
completed so that the people affected
might go back to places wherein
were their original homes. The com-
plaint is that there has not been .

Mr. Speaker: No further question.

Shri Nanda: Taking the last ques-
tion first, as I repeatedly stated, there
has not been any kind of attempt to
under-estimate, under-rate or mini-
mise the sufferings and losses to the
Muslim community. Now, if the hon.
Member wants. us to publish a bro-
chure on that, and if it will be of
any help, let it be done. But there
has been no effort of that kind, deli-
berately to suppress the facts. I
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West Bengal
have seen houses burnt, I have secn
arson before my eyes. What does
the hon. Member want us to do? These
things have occurred. There were a
number of cases of deaths, a number
of houses and property were lost—all
these things are therc. But why are
we trying to emphasise that again and
again® Those facts are there. [ have
said that. Before my eyes, efforts at
relief and rehabilitation were started.
There were some difficulties on the
first day; on the second day. things
were very much better. 90 per cent
of the people displaced and affected
in rural areas are back to their own
places. So also is the case with a
very large number of people in Cal-
cutta .That Ordinance was passed in
two or three days in order that they
might be able to go back and live in
their own houses. Loans have been
given, corrugated sheets have been
provided; whatever “else by way of
materials and other facilities is pos-
sible is being given. This is a poor
nation. It is doing its bast to give
relief and rehabilitate the affected
people,

The second thing was about an
officer having been sent there from
here. That officer there hus a back-
ground and experience of this kind
He proved very valuable there

Shri Hari Vishnu Kamath: What is
his background?

Mr. Speaker: That should be enousgl

Shri Nanda: We would not pick out
a person if he is not useful for us. In
those conditions, naturally we thought
of the best person.

Shri Hari Vishnu Kamath: That
means they have no competent officer
in the Home Ministry itself. It is a
serious reflection on the officers of the
Home Ministry.

Home
was

Shri Nanda: He has had
Ministry experience, and he
available to us.
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Shri Hari Vishnu KEamath: Are
there no senior officers in the Minis-
try available?

Shri Nanda: Those people who
want to come in are not being detained
or deterreq by the lack of migration
certificates. They are coming in with-
out migration papers, they are allowed
to come in, and therefore the diffi-
culty is mot on that account at all
Therefore, that is not the trouble.

Mr. Speaker: On what has not been

answered, I cannot allow further
questions.

Now I shall put Shri Kamatk's
substitute  motion. First 1 may

ascertain from the House that the
House agrees that it should be put
straightaway.

Hon. Members: Yes
Mr. Speaker: The question is:

That for the original meotion, the
following be substituted, namely:—

“This House, having considered
the situation arising out of the
communal disturbances in East
Pakistan resulting in heavy loss
of life and property of the mem-
bers of minority community and

their influx to India and conse-
quential disturbances in West-
Bengal, regrets the inadequacy

of the measures adopted by the
Government of India to deal with
the unprecedented situation crea-
ted by the communal holecaust in
East Pakistan.” (1)

Those in favour may say ‘“Aye".
Some Hon. Members: Aye.
Mr. Speaker: Those against may

say “No".
Some Hon. Members: No.
Mr. Speaker: The Noes have it.

Shri Hari Vishnu Kamath: The Ayes
have it

MAGHA 24, 1885 (SAKA)

Communal disturb- 562
ances in East Pakistan
and West Bengal
Mr. Speaker: Let the lobbies be

cleared.

The party whips might take care
to see that if any of their Members
are out, they might be brought in,
because I would not allow the gates
to be opened till all the substitute
motions have been put one after the
other. The gates shall remain closed.
Once they have been shut, they would
not be opened till all these motions
have been put to the House and dis-
posed of.

Thee question is:

That for the original motion, the
following be substituted, namely:-

“This House, having considered
the situation arising out of the
communal disturbances in East
Pakistan resulting in heavy loss
of life and property of the mem-
bers of minority community and
their influx to India and conse-
quential disturbances in West
Bengal, regrets the inadequacy
of the measures adopted by the
Government of India to deal with
the unprecedented situation crea-
ted by the communal holocaust in
East Pakistan.” (1)

The Lok Sabha divided:

Shri Yajnik (Ahmedabad): T am
sorry there has been some mistake.
I have not abstained, but I have
voted in favour of the moten.

Mr. Speaker: One thing that I might
just suggest to the House is that now
that we have been here for two years
working on this, if the machine fails,
of course that should be corrected,
but if it is still a failure on our part.
the statement of the Member would
be recorded that it has not been cor-
rectly recorded, but in the announce-
ment of the result, I would not take
it into account unless the result is
going to be affected.



563 Motion re:

Shri Hari Vishnm Kamath: You
have done that before.

. Shri Yajnik: I voted for * e”, vet
1! appears here as abstention.
=Y faqmgww (wemw) o far
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1 have to add one to the Ayes for
Shri Yajinifi It has been ascertained
that there was one “No” there with-

out any Member, and one has to be
deducted from the Noes.

Ayes: 35; Noes: 194,

Shri Tyagi: This one abstention has
gone to that side, not from 195,

WA HERE . AT Wi El,
IFTS A a1 ArwEr
[13.17 hrs.

Alva, Shri Joachim
Alvares Shri

Bade, Shri

Barua, Shri Hem
Berwa, Shri Onkar Lal
Bhawani, Shri Lakhmu
Berl, Shri P. H.
Chatter jee, Shri H. P.
Chatterjee, Shri N. C.

Chaudhuri, $hri 1 ndib Kumar

Dwivedy, Shri Surendranath
Gokaran Prasad, Shri

Abdul Wabid, Shri T.
Achal Singh, Shri
Acbuthan, Shri
Akkamma Devi, Shrimati
Anjanappa, Shri

Arad, Shri Bhagwat ] ha
Bal Krishna Singh, Shri
Barkataki Shrimati Renuka
Barupal, Shri P. L.
Basappa, Shri
Basmmatari, Shri
Baswant, Shri

Besra, Shn

Bhagat. Shrj B. R.
Bhanja Deo, Shri L. N.
Bhatkar, Shri

Bis 1,5hri LB.S.
Borooah, Shri P.C.
Brajestwar Prasad Shri
Brii Basi lal, Shri
Chakraveril, Shri P. R
Chanda, Shrimati Jyotsna
Chandrabhan Singh, Shri
Chandrasckhar, Shrimati
Chandriki, Shri

AYES

Gupta, Shri Kashi Ram
Jha, Shri Yogendra
Kamath, Shri Hari Vishau
Kapur Singh, Shri
Kobor, Shri

Krishnapa! Singh, Shri
Mate, Shri

Mohan Swarup, Shri
Math Pai, Shn
Pattnayak, Shri Kishen
Ranoga, Shri

Reddy, Shri Narasimha

NOES
Chatwar Singh, Shri
Chaturvsdi, Shri 5. N.
Chaudhuri, Shni D. 8.
Chaudhuri, Shri Sachindra
Chavda, Shrimati
Daljit Singh, Shri
Das, Dr. M. M
Das, Shri 1. K.
Das, Shri N, T.

+ Das, Shri Sudhansu

Dasappa, Shri
Dass, Shri G.

Deshmukh, Shri Shivaji Rao S.

Dey, Shri 5. K.
Dhaon, Shri
Dhuleshwar Meena, Shri
Dighe, Shri

Dintsh Singh. Shn
Dubey, Shn k. G.
Elavaperumasl, Shri
Ganspati Rum, Shii
Gandhi, Shri V. B.
Ghosh, Shri Atulya
‘Hajarnsvis, Shri
Hansda, Shri Subodh

Shastri, Shri Prazash Vir
Singh, Dr. B. N.

Singh, Shri Y. L.
Singhvi Dr. L. M.
Trivedi, Shri U. M.
Utiya, Shri

Verma, Shri 5. L.
Vijaya Raje, Shrimati
Vishram Prasad, Bhri
Yadav, Shri Ram Sewak
Yainik, Shri

Yaspal Singh, Shri

Hem Raj Shri

Tabal Singh, Shri

Jadbav, Shri Tulshidas
Jamunadevi, Shrimati
Joshi, Shri A, C.

Joshi, Shrimati Subhadra
Jyotishi, Shri J. P,
Kamble, Shri

Kappen, Shri
Karuthiruman, Shri
Kayal, Shri P. K.
Kedaria, Shri C. M.
Khadilkar, Shri

Khan, Dr. I*. N.

Khan, Shri Osman Al
Khan, Shri Shahnawar
Khanna, Shri Mehr Cha.. -
Kindar Lal, Shri
Koujalgi, Shri H, V.
Kripa Shankar, Shri
Krishne, Shri M. R.
Krishnamachari, Shri T. T
Kureel, Shri B. N.
Lakhao Das, Shri
lLakshmikenthamma, Shrimati
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Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mahtab, Shri

Mahishi, Dr. Sarcjini
Maimoona Sultan, Shrimati
Malaichami, Shri

Mallick, Shri Rama Chandra
Manaen, Shri

Manda!, Siri Yamuna Prasad
Maniyangadan, Shri
Mantri, Shri

Marandi, Shri

Masuriya Din, Shri
Matcharaju, Shri

Mehdi, Shrj 5. A.
Mchrotra, Shri Braj Bihari
Mehta, Shri I. R.

Mengi, Shri Gopal Datt
Minimata, Shri

Mishra, Shri Bibhurti
Mohiuddin, Shri

Mohsin, Shri

Morarka, Shri

More, Shri K. L.
Mukerjee, Shrimati Sharda
Murli Manohar, Shri
Murthy, Shri B. 5.
Musafir, Shri G. 8.
Muthiah, Shri

Muzaffar Husain, Shri
Maidu, Shri V. G.
Nallakoya, Shri

MNands, Shri

Nayak, Shri Mohan
Mayar, Dr. Sushila
Migam, Shriinati Savitri
Niranjan Lal, Shri

Oza, Shri

Feliwal, Shri
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Pand , Shri

Pandey, Shri R. 5.
Pandey, Shri Vishwa Nath
Panna Lal, Shri
Paramasivan, shri
Patel, Shri N. N.
Patel, Shri P. R.
Patel, Shri Rajeshwar
Patil, Shri S. B.
Patil, Shri T. A.
Patnaik, Shri B. C.

Pattabhi Raman, Shri C. R.

Pillai, Shri MNatraja
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Rai, Shrimati Sabodrabai
Rajs, Shri C. R.
Rajaram, Shri

Rajdeo Singh, Shri
Raju, Dr. D. §.

Raju, Sbri D. B

Ram Sewak, 5o

Ram Singb, Sh=i

Ram Subhag Singh, Dr.
Rameswamy, Shri 5. V.
Ramdhani Das, Shri
Rane, Shri

Rao, Dr. K. L.

Rao, Shri Krishnamoorthy
Rao, Shri Muthyal
Rao, Shri Remeshwar
Rawandale, Shri

Ray, Shrimati Renuka
Reddi, B. Gopals
Reddisr, Shri

Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Saha, Dr. 5. K,

Saigal, Shri A. S.
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Samants, Shri §. C.
Semnani, shri
Sarma, shri A. T.
Setyabhama Devi, Shrimati
Sen, Shri P, G.
Shakuntals Devi, Shrimati
Shankaraiys, Shri
Sharma, Shri A. P.
Sharma, Shri D. C.
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Shinde, Shri
Shree Narayan Das, Shri
Shukla, Shri Vidya Charan
Shyamkumari Devi, Shrimst
Siddananappa, Shri
" Sidheshwar Prasad, Shri
Singh, Shri R. P.
Singha, Shri G. K.
Sinha, Shri Satya Narsyan
Sinhs, Shrimai Tarkeshwari
Sinhasan Siogh, Shri
Sivappraghassan, Shri K.
Sonavane, Shri
Subramaniam, Shri C.
Sumat Prasad, Shri
Swaran Singh, Shri
Tiwary, Shi D. N.
Tiwary, Shri R. S.
Tyagi, Shri
Uikey, Shri
Upadhyays, Shri Shiva Dutt
Valvi, Shri
Varms, Shri Ravindra
Verma, Shri Balgovind
Virbhadra Singh, Shri
Vyas, Shri Redheial
Wadiws, Shri
Yadab, Shri N. P.
Yadava, Shri B. P.
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Mr, Speaker: Do they want that to

be put to vote?

Shri Ram Sewak Padiv

Banki): Yes, Sir.

(Bara

Mr. Speaker: There ought to be

S0me seriousness.

I have no objec-

tion and they have also the right to
demand a division on each one of
these motions. I can only appeal to
them. Now, the question is:

“fertars amr # sl g
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Alvares, Shri

Barua, Shri Hem

Bheel, Shri P. H.

Dwivedy, Shri Surendranath
Gokaran Prasad, Shri

Jha, Shri Yogendra

Kamath, Shri Hari Vishna

Abdul Wahid, Shri T.
Achal Singh, Shri
Achuthan, Shri
Akkamma Dievi, Shrimati
Anjunappa, Shri

Azad, Shri Bhagwat Jha
Bal Krishna Singh, Shri
Barkatgki, Shrimati Renuks
Barman, Shri P. C.
Basappa, Shri
Basymatari, Shri
Baswant, Shri

Besra, Shri

Bhagat, Shri B. R.
Bhanja Deo, Shri L. N.
Bhatkar, Shri

Bist, Shri J.B.S.
Boroosh, Shri P. C.
Brajeshwar Pragad, Shri
Brij Baj Lo, Shri
Chaekraverti, Shri P. R,
Chanda, Shrimatl Jyotsna
Chandrabhan Singh, Shri
Chandrasckhar, Shrimati
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AYES

Kapur Singh, Shri
Kobhor, Shri
Krishospal Singh, Shri
Mate, Shrj

Mohan Swarup, Shri
Math Pai, Shri

Ranga, Shri

N ES

Chandriki, Shri
Chattar Singh, §hri
Chaturvedi, Shri §. N.
Chaudhuri, Shri D. §.
Chaudhuri, Shri Sachindra
Chavda, Shrimati
Daljit Singh, Shri
Das, Dr. M. M.

Das, Shri B. K.

Das, Shri N. T.

Das, Shri Sudhansu
Dasappa, Shri

Dass, Shri G.

Deshmukh, Shri Shivaji Rao §.

Dey, Shri 8. K.

Dhaon, Shri
Dhuleshwar Meena, Shri
Dighe, Shri

Dinesh Singh, Shri
Dubey, Shri R. G.
Blayaperumal, Shri
Ganapati Ram, Shri
‘Gandhi, Shri V. B,
Ghosh. Shri Atulya

in East Pakistan and
West Bengal
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The Lok Sabha divided: Ayes 20;
Noes 197.

Reddy, Shri Narasimba
Shastri, Shri Praksah Vir
Sighvi, Dr. L. M.
Verma, Shri 5. L.
Vishram Prasad, Shri
Yadav, Shri Ram Sewak

Hajarnavis, Shri

Hansda, Shri Subodh
Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jamunadevi, Shrimati
Joshi, Shri A. C.

Joshi, Shrimati Subhadra
Jyotishi, Shri J. P,
Kamble, Shri

Kappen, Shrj
Karuthjruman, Shrj
Kayal, Shri P, N.
Kedyris, Shri C. M.
Khadjlker, Shri

Khan, Dr. P. N.

Khan, Shri Osman Ali
Khan, Shri Shahnawaz
Khanng, Shei Mehr Chand
Kindar Lal, Shri
Koujalgi, Shri H. V.
Krips Shankar, Sbri
Krishna, Shri M. R,
Krishnamachari, Shri T. 1.
Kureel, Shri B. N,
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Lakhan Das, Shri
Lagshpyikanthgmma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mahadeo Prasad, Shri
Mghadevs Prasad, Dr.
Mahtab, §hri

Mahishi, Dr.7Sarojini
Mgimoona Sultgn, Shrimati
Malsichami, Shri

Mallick, Shri Ramachandra
Manaen, Shri

Mandal, Shri Yamuna Prasad
Maniyangadan, Shri
Mantri, Shri

Marandi, Shri

Masuriya Din, Shri
Matcharaju, Shri

Mehdi. Shri S. A,
Mehroira, Shri Braj Bihari
Mehta, Shri J. R.

Mengi, Shri Gopal Datt
Minimata, Shrimatj
Mishra, Shri Bibhuti
Mohanty, Shn G.
Mohiuddin, Shn

Mohain, Shri

Morarka, Shri

More, Shri K. L.
Mukerjee, Shrimati Sharda
Murli Manohar, Shri
Murthy, Shri B. 8.
Musafir, Shri G. 8.
Muthiah, Shri

Naidu, Shri V. G.
Mallakoya, Shri

Manda, Shri

Mayak, Shri Mohan

Mayar, Dr. Sushila
Nigam, Shrimatj Savitri
Niranjan Lal, Shri

Mr, Speaker:

vote of the House.

“This House having considered
the situation arising out of the
communal disturbances in East
Pakistan resulting in heavy loss

I shall now put to
vote Shri Mukerjee's motion to the
The question is:
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Oza, Shri

Paliws], Shri

Pande, Shri K. N.
Pandey, Shri R. 5.
Pandey Shri Yishwa Nath
Panna Lal, Shri
Paramasivan, Shri
Patel, Bhri N. N.

Patel, Bhri P. R.

Patel, Shri Rajeshwar
Patil, Shri §. B.

Patil, Shri T. A.
Patnaik, Shri B. C.
Fattabhi Ryman, Shri
Pillai, Shri Natarajs
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Rai, Shrimati Sahodrabai
Rsja, Shri C. R.

Rajdeo Singh, Shri
Raju, Dr. D. 5.

Raiu, Shri D, B.

Ram Sewak, Shri

Ram Singh, Shri!

Ram Subhag Singh, Dr.
Ramaswamy, Shri §. V.
Ramdhani Das, Shri
Rane, Shri}

Rao, Dr. K. L.

Rao, Shri Krishnamoorthy
Rao, Shri Muthyal

Rao, Shri Rameshwar
Rawandale, Shri

Ray, Shrimati Renuka
Reddi, Dr, B. Gopala
Reddiar, Shri

Feddy, Shrimati Yashoda
Roy, Shri Bishwanath
Saha, Dr. 8. K.

Saigal, Shri A. 5.
Samanta, Shri 5. C.
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ances in East Pakistan
and West Bengal
Samnani, Shri
Sarma, Shri A. T
Satysbhsma Deri, Shrimati
Sen, Bhri P. G.
Shakuntalg Devi, Shrimati
Shankaraiya, Shri
Sherma, Bbri A. P.Y
Sharma, Shri D. C.
Shashi Ranjan, Shri
Shastri, Skri Lal Bahadur
Shinde, Shri
Shinkre, Shri M. P,
Shree N:rayan Das, Shri
Shyamk: mari Devi, Shrimati
Siddananjappa, Shri
Sidheshwar Prasad, Shri
Singh, Shri R. P.
Singha, Shri G. K.
Sinha, Shri Satya Naruysn
$inha, Shrimati Tarkeshwari
Sinhasan Singh, Shri]
Sivappraghassan, Shri K.
Sonavane, Shri
Subramaniam, Shri C.
Sumat Prasad, Shri
Surendra Pal Singh, Shri
Swaran Singh, Shri
Tiwary, Shri D. N.
Tiwary, Shn R. §.
Tyagi, Shri
Uikey, Shri
Upadhyaya, Shri Shiva Dutt
Valvi, Shri
Varma, Shri Ravindra
Verma, Shri Balgovind
Virbhadra Singh, Shri
Vyas, Shri Radhelal
Wadiwa, Shri
Yadab, Shri N. P.
Yadava, Shri B. P.

The motion was negatived.

of life and property of the mem-

bers of minority community and
their influx to India and conse-
disturbances in West
Bengal, is of opinion that the Gov-
ernment of India has failed to—

adequately strong
measures to compel the Pakis-

quential

(a) take

India
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tan Government to respect the
rights of the minority commu-
nity in East Pakistan;

(b) liberalise adeguately the
migration facilities to enable all
those to come over from East
Pakistan who want to;

(e) rehabilitate about 1% mil-
lion refugees who had earlier
come over from East Pakistan,
thereby making them a prey to
frustration and discontent;

(d) curb reactionary commu-

nal forces in who, by
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tion against the Muslim mino-
rity in India as a reply to Pa-
kistani oppression of Hindus,
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(e) ensure timely and effec-
advocating a policy of retalia- tive

protection by the West
Bengal State administration of
lives and property of the Mus-
lim minority in Calcutta and
other places, thus necessitating
deployment of the army there.”

The Lok Sabha divided: Ayes 12;

strike  at the root of India's
secular and democratic prinei- @)
ples; and .
Noes 195.
Division No. 3]
AYES

Chakravarti, Shrimati Renu
Chatterjee, Shri H. P.
Charterjee, Shri N. C.
Gopalan, Shri A. K.

Abdul Wahid Shri T
Achal Singh, Shri
Achuthan, Shri
Akkamma Devi, Shrimati
Anjanappa, Shri

Azad, Shri Bhagwat Jha
Bul Krishna Singh, Shri
Barkataki, Shrimati Renuks
Barman, Shri P. C.
Barupal, Shri P. L.
Basappa, Shri
Basumatarij,

Baswant, Shri

Besra, Shri

Bhagat, Shri B. R
Bhanjs Deo, Shri L. N.
Bhatkar, Shri

Bist, Shri J. B. S.
Borooah, Shri P. C.
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri
Chakraverti, Shri P, R,
‘Chanda, Shrimati Jyotsoa
Chandrabhan Singh, Shri
Chandrasekhar, Shrimati
Chandriki, Shri

Chartar Singh, Shri
Chaturvedi, Shri 5. M.
Chaudhuri, Shri D. §.
Chaudhuri, Shri Sachindra
Chavda, Shrimati

Daljit Singh, Shri

Das, Dr. M. M.

Das, Shri B. K.

"Das, Shri N. T.

Das, Shri Sudhansu
Dasappa, Shri

Dass, Shri G.
Deshmukh, 5.0 Shiveji Rao S0

Gupta, Shri Indraiit
Muanohsran, Shri
Mukerjee, Shri H. N.
Nambiar, Shri

NOES

Dey, Shri 5. K.
Dhuleshwar Meena, Shri
Dighe, Shri

Dinesh Singh, Shri
Dubey, Shri R. G.
Elayaperumal, Shri
‘Ganapati Ram, Shri
Gandhi, Shri V. B.
Ghosh, Shri Arulya
Hajarnavis, Shri
Hansdz, Shri

Hem Raj, Shri

1gbal Singh, Shri
Jadhav, Shri Tulshides
Jamunadevi, Shrimati
Joshi, Shri A. C.

Joshi, Shrimati Subhadra
Jyotishi, Shri J. P.
Kamble, Shri

Kappen, Shri
Karuthiruman, Shri
Kaysl, Shri P. N,
Kedaria, Shri C. M.
Khadilksr, Shri

Khan, Dr. P. N.

Khan, Shri Osman, Ali
Khan, Shri Shahnawaz
Khanna, Shri Mchr Chand
Kindar Lal, Shri
Koujalgi, Shri H. V.
Kripa Shankar, Shri
Krishna, Shri M. R.
Korishnamachari, Shri T. T.
Kureel, Shri B. N.
Lakhan Das, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.
Laxmi Bai, Shrimati

[15.24 hrs.

Roy, Dr. Saradish
Sen, Dr. Ranen
Utiys, Shri
Warior, Shri

Mahadeo, Prasad Shri -
Mahadeva Prasad, Dr.
Mahtab, Shri

Mahishi, Dr. Sarojini
Maimoons Sultan, Shrimati
Malai chami, Shri

Mallick, Shri Rama Chandra
ivlanaen, Shri

Mandal, Shri Yamuna Prasad
Mantri, Shri

Marandi, Shri

May  va Din, Shri
Matchura,  Shri

Mehdi, Shri 8. A,
Mehrotra, Shri Braj Bihan
Mehta, Shri J. R.

Mepgi, Shri Gopal Datt
Minimats, Shrimatj
Mishra, Shri Bibhutj
Mohanty, Shri G.
Mobiuddin, Shri

Mohsin, Shri

Morarka, Shri

More, Shri K. L.
Mukerjee, Shrimati Sharda
Mourli Manohar, Shri
Mhony Shri B. S.
Musafir, Shri G. S,
Muthish, Shri

Naidu, Shri V. G.
Nallakoys, Shri

Nanda, Shri
MNayak, Shri Mohan

‘Nayar, Dr. Sushila

Nigam Shrimati Savitri
Nirarifan Lal, Shri

Oza, Shri

Paliwal, Shri

Pande, shri K. N.
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y. ShriR. 8.
Pandey, Shri Vishwa MNath
Panna Lal, Shri
Paramasivan, Shri
Patel, Shri N. N.

Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri S. B.

Patil, Shri T. A.
Patnaik, Shri B. C.
Pattabhi Raman, Shri . R.
Pillai, Shri Nataraia
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Raghuramaish, Shri
Rai, Shrimati Sahodrabai
Rajas, Shri G. R.

Rajdeo Singh, Shri
Raju, Dr. D. S.

Raju, Shri D. B..

Ram Sewak, Shri

Ram Singh; Shri

Ram Subhag Singh, Dr.
Ramaswamy, Shri 5. V.
Ramdhani Das, Shri
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NOES—contd

Rane, Shri
Rao, Dr. K. L.
Rao, Sbri Rrishnamoorthy
Rao, Shri Muthyal
Rao, Shri Rameshwar
Rawandale, Shri
Ray, Shrimati Renuka
Reddi, Dr. B. Gopala
Reddiar, Shri
Reldy, Shrimati Yashoda

oy, Shri Bishwanath
Sahg, Dr. 8. K.
Saigal, Shri A. 5.
Samanta, Shri S, C.
Samnani, Shri
Sarma, Shri A. T. {
Satyabhama Devi, Shrimati
Sen, Shri P. G.
Shakuntala Devi, Shrimati
Shankaraive, Shri
Sharma, Shri A. P.
Sharma, Shri D. C.
Shastri, Sari Lal Bahadur
Shinde, Shri
Shinkre, Shri M. P,
Shree Marayan Das, Shri

Communal disturb- §7
ances in East Pakistan
and West Bengal

Shyamkumari Devi, Shrimati
Siddenanjappa, Shri
Sidheshwar Prasad, Shri
Singha, Shri G. K.

Sinha, Shri Satya Narayan
Sinha, shrimati Tarkeshwari
Sinhasan Singh, Shri
Sivappraghassan, Shri K.
Sonavane, Shri
Subramaniam, Shri C.
Sumat Prasad, s

Surendra Pal Singh, Shri
Swaran Singh, Shri
Tiwary, Shri D. N.

Tiwary, Shri R. 5.

Tyagi, Shri

Ulkey, Shri

Upadhyaya, Shri Shiva Dutt
Valvi, Shri

Varma, Shri Ravindra
Verma, Shri Balgovind
Virbhadra Singh, Shri

Vyas, Shri Radhelal
Wadiwa, Snri

Yadaba, shri N. P.
Yadsva, Shri H. P,

The motion was negatived.

Shrimati Renuka Ray: Sir, In view
of the hon. Minister's assurance, I
withdraw my amendment.

Mr. Speaker: Has the hon. Member
leave of the House to withdraw her
substitute motion?

The motion was, by leave, withdrawn.

Shri Tridib Komar Chaudhari: Sir,
I do not press my motien.
Mr. Speaker: Has the hon. Mem-

ber leave of the House to withdraw
his substitute motion?

The motion was, by leave, withdrawn.

Mr  Speaker: Shri Brij Raj Singh
is not here.

Shri Bade: It may be put to vote.

Mr. Speaker: It has to be put to
vote once it has been moved, as the
hon. Mover is not here. The ques-
tion 1s:

“This House, having considered
the situation arising out of the
communal disturbances in East

Pakistan resulting in heavy loss
o life and property of the mem-
bers of minerity community and
their influx to India and conse-
quential disturbances in West
Bengal, is of opinion that the
Government of India has utterly
failed to—

(a) take effective steps to
fulfil the solemn assurances
given to the minority in East
Pakistan at the time of Pakis-
tan that the life property and
honour of Hindus left there will
be protected and they will be
ensured equal treatment;

(b) ensure safe transit to the
intending Hindu emigrant to
India:

(c) remowve all restriction on
the entry of Hindus from East
Pakistan to West Bengal;

(d) educate and mobilise the
world opinion against the per-
sistent gencocide of Hindu
minority in  East Pakistan,
whose number has been reduc-
ed from 16 million to 9 million:
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[Mr. Speaker] o (g) curb the activities of pro-
(&) take reciprocal action Pakistan elements in Caloutta
against the closure of India’s and other neighbouring areas

Deputy High Commissioner's
Office at Rajshahi;

(f) abrogate agreement to
transfer Beruwari to Pakistan
which amounts to destruction
and sure death of ten thousand

in West Bengal who instigated
communal riots there; and

(h) get rid of the Pakistani
Nationals serving in Dockyard
and other key services of West

L

Hindus of that area;

Division No. 4]

Bade, Shri
Berwa, Shri Onkar Lal
Bhawani, Shri Lakhmu])

Abdul Wahid, Shri T.
Achal Singh, Shri
Achuthan, Shrt

Akkamma Devi, Shrimati |
Anjanappa, Shri

Azad, Shri Bhagwat Jha
Barkataki, Shrimati Reouka
Barman, Shri P. C.
Barupal, Shri P. L.
Fasappa, Shri

Basumnatari, Shri

Baswant Shri

Besra, Shri

Bhagat, Shri B. R,

Bhania Deo, Shri L. N.
Bhatkar, Shri

Bist, Shri J. B. 5.
Berooah, Shri P. C.
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri
Chakraverti, Shri P. R.
Chanda, Shrimati Jyotsna
Chandrabhan Singh, Shri
‘Chandrasekhar, Shrimati
Chandriki. Shri

Chattar Singh, Shri
Chaturvedi, Shri 5. N.
Chaudhuri, Shri D. 5.
Chaudhuri, Shri Sachindra
Daljit Singh, Shri

Duas, Dr. M. M.

Dhas, Shri B. K.

D, Shri M. T,

Das, Shri Sudhansu
Dasapps, Shri

Dass, Shri G.

Diesianukh, Shri Shivaji Rao 5.

Noes 196.
AYES

Bheel, Shri P. H.
Gokaran Prasad, Shrif
Reddy, 5hri Nerssimha

NOES

Dey, Shri 5. K.

Dhaon, Shri

Dhuleshwar Meena, Shri
Dighe, Shri

Dinesh Singh, Shri
Dubey, Shri R. G.
Elayaperumal, Shri
Ganepati Ram, Shri
Gandhi, Shri V. B.
Ghosh, Shri Atulya
Hajarnavis, Shri

Hansda, Shri Subodh
Hem Rai, Shri

Iqbal Singh, Shri
Jadhav, Shri Tulshidas
Jomunadevi, Shrimati
Joshi, Shri A. C.

Jgshi, Shrimati Subhadra
Jyotishi, Shri J. P,
Kamble, Shri

Kappen, Shri
Karuthiruman, Shri
Kayal, Shri P. N.
Kedaria, Shri C. M.
Khadilkar, Shri

Khan, Dr. P. N.

Khan, Shri Osman Al;
Khan, Shri Shahnuwaz
Khanns, Shri Mehr Chand
Kindar Lal, Shri
Koujalgi, Shri H. V,
Foripa Shankar, Shri
Krishna, Shri M., R.
Krishnamachari, Shri T. T.
Kureel, Shri B. N.
Lakhan Das, Shri
Lakshmikanthamms, Shrimaii

The Lok Sabha divided: Ayes 8;

[1328 hrs.

Trivedi, Shri U, M.
Verma, Shri 8. L.

Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mahadeo Prasad, Shri
Mahadeve Prasad, Dr.
Mauhtab, Shri

Mahiski, Dr. Sarojini
Maimoons Sultan, Shrimati
Malaichami, Shri

Mallick, Shri Rama Chandra
Manaen, Shri

Mandsl, Shri Yamuna Prasad
Maniyangadan, Shri
Mantri, Shri

Marandi, Shri

Masuriya Din, Shri
Matcharaju, Shri

Mehdi, Shri S, A,
Mehrotra, Shri Braj Bihari
Mehta, Shri J. R.

Mengi, Shri Gopal Dant
Minimata, Shrimati
Mishra, Shri Bibhuti
Mohaza'y, Shri G.
Mohiuddin, Shri

Mohsin, Shri

Morarka, Shri

More, Shri K. L.
Mukerje=, Shrimati Sharda
Murli Manohar, Shri
Murthy, Shri B. 5.
Musafir, Shri G. §.
Muthish, Shri

Naidu, Shri V. G.
Mallakoya, Shri

MNanda, Shri

Mamk, Shri RMokan
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Nayir, Dr. Sushila
Ntgam, Shtimati Savieri
Nirtnjen Lal, $hei
Oz, Shri

Paliwal, Shri

Pande, Shri K. N.
Pandey, Shri R. S.
Pandey, Shri Vishwa Nath
Panna Lal, Shri
Paramasivan, Shri
Patel, Shri N. N.

Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri 5. B.

Patil, Shri T. A.
Patnaik, Shri B, C.

Pattabhi Raman, Shri C. R.

Pallai, Shri Natarsja
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Raghuramaiah, Shri

Rai, Shrimati Sahodrabai

NOES—contd.
Ram Subhag Singh, Dr.
Ramaswamy, Shri 5. V.
Ramdhani Dus, Shri
Rane, Shri
Rao, Dr. K. L.
Rao, Shri Krishnamoorthy
Rao, Shri Muthyal
Rao, Shri Rameshwar
Rawandale, Shri
Ray, Shrimati Renuka
Reddi, Dr. B. Gopala
Reddijar, Shri
Reddy, Shrimati Yeshods
Roy, Shri Bishwanath
Saba, Dr. 8 K.
Saigal, Shri A. 5.
Samanta, Shri . C.
Samnani, Shri
Sarma, Shri A. T.
Satyabhama Devi, Shrimati
Sen, Shri P. G.
Shakuntala Devi, Shrimati
Shankaraiys, Shri
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Shysmkumari Devi, Shrimati
Shree Narayun Das, Shri
Siddananjappa, Shri
Sidheshwar Prasad, Shri
Singh, Shri R. P.

Singha, Shri G. K.

Sinka, $hri Satys Narayan
Sinha, Shrimatl Tarkeshwari
Sinhamn Singh, Shri
Sivappraghsasan Shri K.
Sonavane, Shri
Subramaniam, Shri C.
Sumat Prasad, Shri
Surendra Pal Singh, Shri
Swaran Singh, Shri

Tiwary, Shri D. N.
Tiwary, Shri R. S.

Tyugi, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dutt
Valvi, Shri

Varma, Shri Ravindra
‘Verma, Shri Balgovind
Virbhadra Singh, Shri

Raja, Sbri G. R. Sharma, Shri A. P,

Rajdeo Singh, Shri Sharma, Shri D. C. Vyas, Shri Radhelal
Raju, Dr. D. §. Shastri, Shri Lal Bahadur Wadiws, Shri
Raju, Shri D. B, Shinde, Shri Yadab, Shri N. P.
Ram Sewak, Shri Shinkre, Shri M. P. Yadava, Shri B. P.
Ram Singh, Shri

The motion was negatived,

Mr. Speaker: I need not put the
original motion. We take up the
next item of business.

13.28 hra.

MOTION ON ADDRESS BY THE
VICE-PRESIDENT DISCHARGING
THE FUNCTIONS OF THE PRESI-
DENT.

Shri Sachindra Chaudhuri (Ghatal):
1 beg to move:

“That an Address be presented
to the Vice-President discharging
the functions of the President in
the following terms:—

“That ithe Members of Lok
Sabha assembled in this Session
are deeply grateful to the Vice-
President discharging the fune-
tions of the President for the
Address which he has been
pleased to deliver td both
Houses of Parliament assembled
together on the 10th February,
1984 "

Shri Hari Vishou Eamath (Hoshan-
gabad): What is the allocation of time
for the debate?

Mr. Speaker: We will see to it
later on.

Shri Sachindra Chaudhuri: While
moving this motion, I wish to add my
personal gratitude for the gracious
Address that the Vice-President has
been pleased to deliver.

Sir I wish to add my own personal
thanks also to the Vice-President for
the gracious way in which it has been
his pleasure to review the happen-
ings of the last year and to invite us
to our duties in Parliament. The
speech has been distinguished for its
clarity and its succinctness, and it is
an entirely objective approach to the
problems which are before us, There
has been a warning that we have
passed through difficult times and
further difficulties are ahead of us.
Equally, there has been a quiet
optimism of the performances of this
country and this Goverminent. He has
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put before us and has rather remind-
ed us that we are a democracy, &
democracy which is wedded to social-
ism. Socialism can be given any
meaning that we wish to, but the
meaning 1 understand by socialism is
this: that it is not enough that the
means of production should be 1n
the nation. In fact, it is not neces-
sarily that they should be; there
should be a more egalitarian approach
between man and man. There should
be equality of opportunity, and where
it is a question of commodities, there
should be a fair and equal distribu-
tion of commodities. In order that
there may be a fair and free distri-
bution of commodities, there has to
be production. That production can
be made either by the public sector
or by the private sector or a combi-
nation of the two. In our country,
we have accepted the amalgamation
of the private sector with the publie
sector for the greater benefit of the
people of the country and the coun-
try itself.
13-32 hrs.

[Mr. DEPUTY SPEAKER in the Chair].

Certain effects do arise when you
give power or more power to a
small group of people. It is almost
a corollary to allowing only a small
body of people to function in the
field of economics of the country:
that there will be more concentra-
tion of power concomitant with the
means of production in their hands.
And in order to stop that means
have got to be organised and means
have got to be thought of. But if
production particularly in our coun-
try hag got to be maintained, then
in that case, we have to think not
only in terms of the position of the
means of prodaction—after all if you
have got the monasy you can buy the
machinery—but the administration of
the business of production, the techni-
cal men and the technical know-how
and the expericnce which is behind
it. It we find that in this ecountry
which is meafit for all alike, there
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are some people in the private sector
who can give us that experience, who
can give us that technical know how
and who would conform to the socia-
list principles of this country, I see
no objection in their being entrusted
with that task. By that I do not
mean that the Government is to abdi-
cate its function; 1 only relegate or
delegate my powers to the private
sector and do nothing more. The
heavier means of production have to
be in the hands of Government and
if Government needs assistance of the
private sector, the private Sector
comes in with its assistance with this
knowledge that if there is anything
more left in its hands than is just
as remuneration fer its stewardship
of the nation's wealth it has to  be
taken out. And having taken it out,
it has got to be used for the pur-
poses of the State.

When we think of production the
hon. Vice-President has told us that
in the field of production, industrial
production, we are better off than
last year by seven to eight per cent.
I do not wish to go into statistics in
this matter. Statistics is not neces-
sary. [ accept that there has been
progress in the matter of production.
But 1 will also have to express my
difficulties in this particular direction.
‘That is, at what cost? Being a per-
son concerned in commerce in an in-
direct way it always occurs to me
that if I am to produce something, T
would like to know if I am doing it
at the minimum possible cost. If you
produce coal, steel—other countries
in the world also produce them—how
do our prices compete or compare
with those elsewhere? Are they com-
petitive or are they not? Also, it
they are being produced not for ex-
port but for the purpose of this coun-
try, do we with our national income
have enough to be able to buy that
which is produced? It is no use pro-
ducing a ton of steel for Rs. 2,000 if
the naticnal income is not more than
Ra, 500 a year. And in that we do
not know what the position is whe-
ther the production is or is mnot

580
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competitive. Ome of the reasons for
which the price may go up, of any
commodity, would be the absence of
indigenous materials. By indigenous
materials I do not mean only raw
materials which come either from the
mines or from the fields but also such
manufactured materials as are neces-
sary for the final fabrication of any
product. If they have got to be im-
ported, then in that case, the cost
rises. Again if we buy machinery
along with  spares, further spares
should be necessary, and if you have
got {o go out to foreign countries to
get those apares, our cost will go up;
it you have got to get a higher techni-
cal know-how it will go up. How
much of the technical know-how, how
much of the spares and how much
raw materials are being imported? I
wish the Government, particularly, the

Ministers in charge of *his would
give their attention more to the
indigenoug production, more to the

production in smaller units for the
purpose of feeding larger units than
is probably done at the moment.

This brings me to the other aspect,
namely, export. In the matter of
export we have been told that our
export situation is somewhat better
than last year. Again the question
arises, and I am happy that that is
so, and I thank the Government for
that, and that is, at what cost are we
exporting. We have got export bo-
nuses, and export incentives ‘and
perhaps a certain amount of price sup-
port in the matter of export. All
that costs money. The community
contributes the money by way of taxa-
tion. If that monev is expended for
the purpose of earning the hard-earn-
ed foreign exchange, in that case, the
foreign exchange is bought at a stiff
price. Then again we come back to
the same question: can we have pro-
duction which is cheap enough to
compete. and good enough to compete
in the other markets by virtue of their
own intrinsic quality rather than by
reason of any pressure that is given to
the sales by these inducements or
incentives?
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After the question of export, the
question of the third Plan comes. And
here a warning has been given by the
hon, Vice-President. In the third
year, still in certain directions we
are lagging behind. I am not pessi-
mistic about it. When we plan, we
plant forward and we plan for things
which we have not seen or visualised.
There may be a little defect here or
there in planning. For that the Plan-
ning Commission cannot be blamed,
nor need we turn our faces in the
other direction simply because we
find that we are lagging behind.
Efforts and endeavours have got to
be made, but along with that, may I
suggest that we might also, if neces-
sary, prune our Plan cut off dead-
wood, so that even the plant of the
Plan may grow healthily? It may be
that we shall not have the full
achievement of what we had planned
for, but at least it will be a healthy
achievemnent which will not fail all
along the line and which will not
make any encroachment on the plans
as we consider the fourth Five Year

Plan.

In the field of production in agricul-
ture, the position does not seem to be
very happy. Of course, it is not
necessary for me to say that agricul-
ture is largely dependent on nztural
forces and blessings of nature in the
shape of rain equable climate
absence of pests, and so on. But hu-
man ingenuity can help ys there, As
I represent a rural community given
to agriculture, I may say what are the
wants which are put forward by the
agricultural community and I believe
this is true all over India—irrigation.
fertilisers, storage of crops and mar-
keting of crops, We have got the lar-
gest scheme of irrigation where I
come from, but this largest scheme
will not bring any water into the
fields for another three or four years.
In the meanwhile the fields do not
preduce that much which we want
to produce and the {roubie 1s we
have not got any scheme of irrigation.
Can it be suggested that smaller
schemes of irrigation which might
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come into being and which might be
useful in the course of next year or
so be thought of? 1If certain money
is expended on that, at least we shall
be free from this chronic difficulty
about food.

So far as fertilisers are concerned,
we are putting up further fertiliser
plants. In the meanwhile, what have
we to do about it? Having regard to
the fact that the slant has now gone
from industry to agriculture to a cer-
tain extent, may it be suggested that
if importation of fertiliser is neces~
sary, that should be done? So far as
storage is concerned, again difficulty
has come. We have got to provide
storage. Although the warehousing
schemes are there I do not know if
the benefits of these schemes have
actuallv reached the remoter villages.

Above all, there is the question of
finance. In my humble knowledge,
not very great in matters of finance it
seems that so far as rural credit s
concerned, it has got to be based on
the cooperative system. If we can
have agricultural banks so much the
better. After all, the modern farm
implements have got to be obtained
and we are reducing the holding. It
will not be possible for one individual
farmer to pay for a large quantity of
modern farm equipment. Seo, the
coopera‘ive movement, in my humble
submission, is rightly conceived of
and it should be pushed forward with
greater vigour in the rural areas.

On the question of distribution and
production, we have seen over and
over again in this country that pro-
duction might be sufficient, but there
is no proper distribution. To illust-
rate my point let me take sugar.
‘There has been sufficiency in sugar
production in this country. Maybe it
is 4 per cent less this year than
last year, but there has not been such
a shortage that people could not have
sugar. Yet, at one time last year, we
were all hére clamouring about pro-
per distribution of sugar. If an as-
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sessment is made of what the produc-
tion is likely to be and before the
trouble comes, if some control or
some direction is given as to how the
commodity is to be distributed, per-
haps we might escape the evils of
sudden shortages.

So far as production is concerned,
undoubtedly 1 agree with the most
respect with the hon. Vice-President
that after all, the ultimate end must
be larger production. Larger produc-
tion would facilitate the purveying of
commodities to the community—agTre-
ed. But however large the produc-
tion may be, if the oroduction is not
properly channelled, it will not reach
the other end. So, distribution is a
factor which has got to be taken care
of.

An unhappy note is there in the
speech—<correct. but unhappy. I mean
the question of corruption. Corrup-
tion, in order to be checked, has got
to be considered from two aspects.
One is remedial and the other is up-
rooting corruption altogether. This
disease of the body politic today,
having regard to the rumours we
hear, has got far deeper roots and the
cankerous growth in the body is far
greator than is imagined or that can
be eradicated by setting up a com-
mittee for the purpose of getting rid
of corruption. A committee might
function, but when it functions, 1
only has its attention directed to one,
two, three or four individuals and in
their cases they say “Aye” or “Nay",
whether the person has been corrupt
or not. But when we say that Mr.
X or Mr. Y is corrupt we forget that
they arz the people of the country. X
is our brother, son or relative. Where
is the wrong really? It is this in my
humble submission that has brought
down our national pride. Also, the
vast differences in the resources of
the people in this country makes for
corruption. If one goes back into
history, it will be found that never
has there been a time at least In =y
memory which goes hack for 5™ ey,
when you found that an ... - Iacs
{he large means of production, Lu.e



485 Motion on Address MAGHA 24, 1885 (SAKA) by the Vice-President 586

large installations at his disposal
where he can live like a prince. Nor
do we find at any time this vast diffe-
rence being exploited for the purpose
- of subordinating those who have been
entrusted with public duties. Where
that happens, it is not enough o
punish the person who has been
corrupted, but it is also necessary to
Punish the person who has been cor-
rupt. One has got to think of instil-
ling in our young men now s sense
of national pride and a sense of inte-
grity, which seems to have disappear-
ed from most of them. It is a horri-
ble confession we have to make, a
confession which pains, but unfortu-
nately if one hears the rumours, which
if true even in part, this confession
would be justified. Personally speak-
ing, in my association with people, 1
have not found that much of corrup-
tion which makes me feel that it is
a disease which is ineradicable. I {eel
it can be eradicated and every endea-
vour should be made to do so.

It is a matter of happiness that cer-
tain parts of the country have been
given a larger measure of the demo-
cratic way of life by constituting them
into States and giving them their own
local parliaments. Equally happy am
I that certain of our brethren in
Africa have attained freedom and we
welcome them to the brotherhood of
nations of free people. May they
prosper,

There is one thing which has been
agonising us for over a year now.
Friends turned into traitors—I mean
the Chinese threat. The Chinese
are there poised for an attack. We
do not know what is there in their
mind. Nor would they come and help
us despite our holding out our hand
of peace. But what one has not con-
sidered is this. Is there a sense of
urgency or is it a cold war? If it is,
then why do we have the curtailment
of individua’ -i9m by maintaining
the Defen~ india Act and the De-
fence »° -~ ules? If it is not, why
do we no, have that feeling of
urgency which we had before, which
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made everyone get together for the
purpose of repelling the Chinese?

And, in this connection, we have to
congratulate the Minister of Defence
for stepping up the production of
warlike materials and for having
enlarged and made more efficient the

army.

We are a peaceful nation, ang we
ask for nothing more than to be left
alone to work out our own solution in
the way we want to. We hold our
hand of peace to every nation on this
earth unaligned fo any particular bloc
or dogma or doctrine for the purpose
of betterment of humanity. But while
we do that, unles; we do it from
strength, it we do that with weakness,
whatever we say would be considered
to be the wail of a weakling nation.
A nation of 440 million iz not weax
if it organses itself; not are wg weak.
We are happy that we are progressing
in the proper path in the realisation
that_afemgremr g=gs #waq our free
dom, our liberation cannot possibly
be obtaineq except through strength,
not for the purpose of oppression of
others but strength for the purpose
ot giving ourselves and others protec-
tion when need be.

That, Sir, brings me to another
rather saq state of things. I am talk-
ing of Pakistan. It has been debated
so much here and at great length
that it is hardly necessary for me to
add anything mare than to say th:_;t
I congratulate the people of K.as_hmu"
who suffered from that heinous
offence, the attempted descration of Fhe
Holy Relie, and yet who in true Inchaln
tradition did not seek to turn t.hel_r
sorrow into hatred. Unfortunately, it
had the opposite rTeaction in some
parts of Pakistan, I mean in Eastern
Pakistan. No wonds of condemnat.!on
are sufficient for any nation, which
says that they are the ﬁ'}liowers of
that egalitarian, magnanimous reli-
gion of Islam, to try and pervert t_'hat _
Islam which shows forbearance 1Tlt0
a2 machine for oppression, a machine
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which is used against the innocent, a
machine which forgets that the duty
of a State i% to protect its citizens and
not to set one set of citizens against
another. The problem that is created
for us has been debateq here at great
length. One thing seems tp be ab-
solutely certain. Certainly, it is not
a problem for any particular part
of India; certainly not West Bengal.
It is a national problem, hecause

these people who suffered today
were offered up for the purpose
of pgetting our freedom. Whether

there was any written assurance given
or not, one thing is certain, and that
is, that we have a duty by them as
human beings. When you find that the
spirit of Cain is abroad, when you
find that Abel is being murdered even
today, the spirit of God will have
to rise and settle it; not the wvindic-
tive God, not the God of passion but
the God that ig kindness, the God
‘that is human.

Talking of that, I must not omit
1p make a reference, if you will per-
mit me to make a reference, to that
little great man sitting there Shri
Lal Bahadur Shastri, who went to
Kashmir and with such patience, with
such kindness settled the difficulties
there and established to the world
that the Government of India was
with the Government of Kashmir in
restoring the sacreq relic.

Shri Hari Vishnu Kamath:
done.

Ap Hon. Member: Why do you call
him “little”?

Shri Sachindra Chaudhuri: I said:
“little great man”, little in stature and
great in soul. 1 did not say: “litile
man”, I said: “little great man”. That
gpirit which our  Government
shows through its individual mem-
bers, 1 am quite sure, is there in every
member of Government, and when
occasion arises, be it the Home Minis-
ier, be it the hon. Minisler without
portfolio or be it the Food Minister,
be it anyone, T am sure in the

Well
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nationa] cause such patience would
be shown.

With that I feel in mind that we
are all for the service of the nation,
we work for the nation, we work for
a society which is egalitarian, a
society which does not seek any
assistance in the spirit of begging but
a society which seeks assistance and
is offering assistance by way of
friendship. = We, Sir, progress with
our task in this Parliament.

There is one final point which I
feel I must make a reference to.
That is, a time has come, when we
are talking of aid and are thinking in
terms of aid, for thinking in terms
again of reorganising our house soO
that we do not have to depend more
and more on foreign aid. We build
things with foreign assistance, mnot
only in technical assistance but also
in the shape of money. If we have
to go on depending on this it would
depend on the mood and climate of
those that assist us as to whether we
get it or we do not get it or what is
the quantum that we are to get. If
we bank too much on this bank which
is rather precarious, our material
progress would probably be in some
way or the other retarded.

Therefore, self-reliant, with the con-
cept of the Vedanta, the body of
Islam, the charity of Christianity and
the calm compassion of Buddha in us
let us combine together to perform
the task that we have before us in
this, in the next and in the years
to come hereafter.

st qwEr S (FeEmg)
JATEAE MR, WHT T ST o fpa
T @ Tregfa # &1 fAded #9@ gU
IU-TTOETT FY OEATE AW FA A, T
FaET AT T & fAv @ gi g

TR A9 g2 & #whewme ®

A T T ST FqeE §

f& frgar o ¥ gt §OT A TF
F1 fat avasr &7 ) fom #27 gn
W oW a7 IR SN A wi



589 Motion on Address MAGHA 24, 1885 (SAKA) by the Vice-President 590

arowr ¥ fox fFar, g o sfa
@ A I W fors Fe #r Fifw
F11 I miwwmEw ¥ Zard g E
TEEET ot gquAr w1 £ A & Af
6w A 4, A amw @ W
gara wm ag w1 fredfwaw @
ag Wit 4T ez AT g

Wy W fE § odw #r AR
Fat &1 fa% &€, 7 78 faw s
FEAT g F @ afeaman § @@ 3@ a3
awaE  wfeT fEar mr @ fE g
HAt  mwarT et fag St @ aga
Fifrm  FH  F FEAE—EH TTH,
faq @ & 3= amasm ar, i
Ty E—arfe=rm & arg gk A
37 T & T AT 5 gu aaeT a
7w qifeer #1 oEroTe 5w AT
#q ogwer T oW

THF AT & ATq FHIL G
F qg Wt Wi o fr gt AW &
qM AT HEAEAT 97 1T EET
TEY WSS B AT | gE AT &7
ot g @it & fF i wr o g
91 A7 A AL gw 07 I T AR
F WA IS IART EW AT T AAGAT
¥ grRar far

™ ag ¥ fau § wyd A o,
A AT AgrgT WD AT, F GAE-
ae & g fF SRl aesr & 3w A
#1 afew #T faar & gareds Ao
# 37 2wl A fow gw o mwer
R E dF  faET w7 go wEo Uo,
gare safg weer w@ @ framr
AN TR & AT OHT AR
g ar f§ 4 2w gaTd Wsg FEAT
TR AR T 3O IR A A
T, @7 arfaerra & w9 @ A% ZAT
e ¥ Iw oA & wA A W w0
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we ¥, 9@ aw va faArd, aga
wuT AT AR WE

s " fggew & w91 A
¥q IFE FATFLIA | T TEH
fogeam ot affe & oF £ 7
i oaw R A gr
14-00 hrs.

TqF AT AT AHT gHAT gAT AT
fot wgr 9% wifeea #1 areds 41,
7w a3 T R gue & 9| A
i oF q9 #7747 9 aET g
femr a foamr ¥ & g &9 #T T
A A@a g1 Trem oar g g fE
HHT aF 3T T I AN F 0 FAK
& 1 lt 7% Ay g GAr A ey
& o P ogw gw AT e g 1 W
T IEM gH A wEEAT 4% AG
forar & 1 gt aF & o P o
At fegam & e war o
ar om Arw g fF 8% @ wew
uffat & fag v T 7, T #;
femmae a7 9« 7 qifeam 78 aFm
dar #vA Fr Fifew F qv &Y fF @
qede ¥ arfewd & @wg §37 g 47 |
gl 2 ¥ oF ud A 2u Wi R
ot 3w F faw agm w A1 am

FAIT a8t mg arfqai 7 g1 5 gar
arA% z97 5 gk agt ot % gTAT
7% & gw AW 37 F Fgar Af TS
Fammmr IRy § 10 7 Juraw
qIET & 0T 5w f=gr 91 977 A
e oo w0 wmgdr g B ogw dl
2T &1 oS T Y FL E T
A mwRar g fF 7T 9|
TF AT AeTHSIT AT F 3¢ HATIL
FAT & /1 gw 3R WA 2w ¥ fR oF
owF FT AT g & | g O oW
=@ ¥ fr ol AF @1 9% oW S A
T& | ¥ g2 9T "9 S H9EEs
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[Fat gwET W]
wTEdl A1 @A A Jg wgm g
fs og s fcdr, FofEd &1 @@
o7 fRcFarAT g AE & | ag
SFET FArw T4 ¢ afes ag o= A
#1 A @ | s fegraer sefaa
I ST F (G GETEAT A AT
A AWM F qEw AT ST ¥ A
Y S & g SREEE w9 @ AW
# @ A F1 gedafaw frat froaw

arr feoharoen avedl ®1 gETEE

TR FfAras T Faw ) g w1
ferdh wreweml AT aF A Q)

IR W 4 1 qwaE § fr -
7IT =T TEAET F, AgN AE GHIHE
F Tzl &7 §IE g, I AT @,
FOL F 997 #1 9%, fawgfr wifaw
HAr AT G R AT ALY
qge W1 Wd gATEES AGW H FHIL
& HTAAT AET AT AT FHIC JWEH AW
ZWE OB 4 AR W a% (e & %
qg FIWHIT FT AHAT qg7 9¢ qL@0
oftag ¥ ¥gt W faan ? wa @@
¥ 7T 4 WTHAT agi I A WAT grav &
AR g FEIT A gEEN W €T d
e TATS & wAT A |

Tt AT afeg ¥ S & HHR A
%7 fFT 929 STAT 91 WE § "qTo AY
@mﬁmmmafmm
_qfrdt fra Tl i fadgw T ww-
A% &1 w@ W@ & fy gAd
ﬁrﬂwmmmﬁﬁm
¥ uw gawmaT 1 feafa # § #tv foaw
ff waet W 47 FE AT ¥
TR ¥ oF fr® o o1 fF W w50
OF ZFI ¥, WO & W@
3, 9% wfr 3 wor gaedl wifeT T
RN
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o foww | gave I 97 dET
WTHHO g% 9T a1 I9 AT A e
faeq 7 wwdar 3 SWY W #6w
a w9 & for gawr gfew< - 7
5 qrEEE & wradr wife & W
TET TEX T AR N waw 34w
Za® araet fear @1 1 39 39 5 Ao
dar g fF S mfeem =1 omr o=
aredF 8, Tg gATE W F Any fowedee
¥ 6T a9 T & | F qEdT qgra
oW F g ¥ oEar gvwr @ Afr
g dl f& I aeT @ o1 meoav
fesmasisw & o wm T 7
wré frawr wwre 7 & 1 39 fager
HEE F A gAT §YETT A Ug A€l
e foan fr gm oo 3w & e
&1 a1 e AT it a7 1 F wwAr
T A1 3@ A F A7 gavwar
A E AR H I mmr & Imew
#grey, afama fades #4t g, # ga-
Hrafaee qrdf, sEm # i w57 &=
= e F @i &, off e wgy 4 fe
sl onf fergmmm # a4
aifed  (FeTemia)

Shri Natp Pai (R.a_lapuﬂ She must
withdraw it

Shri Hari Vishnu Kamath: We
have never said it. (Interruptions).

Shri Surgndranath Dwivedy (Ken-
drapara): We have not said anything
like that at any time.

Shri Nath Pai; She should not be
allowed to proceed. '

M. Deputy-Speaker: Order, order.
I must first see what she said. N

Bhri Bade rose—

Mr. Deputy-Speaker: Will the
hon. Member please resume his seat?
Let me first see what she said.
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ot a¥ (WrE) ; gET 57 R
THY GET AT W T
Mr. Deputy-Speaker: Order, order.
Please sit down.

= ATq AE . FH A W aF P
g TE Fgr fF AT wEa agr
T o 9 |
What is this? Thiy is slander. Our

party has never demanded any foreign
farees to be stationed in this country.

Mr. Deputy-Speaker: Then she will
apologise to this House,

stadl qwar W oSO
werem, e #7 fedt swra v oA
T A e g a1 & 59 swE ¥
g g g

ot g O ;. ST F AR AT
gaT Aff gJ IR S ag wy g
gAORT WY @ F7 4 qEE F1C
T & og T T AIET 1 A1 @A
Faed & ag #17 w2t 8 e ag sar
t @ wqx @ forfs & €ra arfoa
C I

We do not want any lessons from
her,

et W A IO AEIEA,
gt & fft omrg &~ aed & &
A #gw ¥ g g=md g Afwa
ug graw # wf A @ fz & 97T wE
HIT A TEY §, TO WA A Tgy o wrew
TR #7 g AW Ui oy qferst

Shri Nath Pai: After accusing us,
we do not want any leesons from her.

™ o & W owfe & gaw 7 Tgd
E

AN THEAAR (FA)  A-
A1 wewr F1 ag gwmAr ey ¥ ag
wré et 1 o 7 & forer £
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uig %7 @ § %% ag W 97 A
/T § AT I0 A GHH T q1A |

Mr. Deputy-Speaker: [t should be
treateq as closedd when she hag apo-
logised.

wieE: qWE W ag wEr o
fs &t ax ® gfawe T AR
ITET AT AT fETe W@ g
afeF o7 & o1 F W gH oW
wrar ey o ug A wE wd g
w1 et A

wE

Shri Surendranatp Dwivedy: This is
a very serioug matter. We want to
know whether in this House, in this
Parliament whenever we have dis-
cussed the question of the defence of
our , country, any member of this
Hruse hies ever made this remark that
we want foreign forces to be stationed
in our country. She sayg that this
remark has been made by some
Member, We want to know whether
any single member has made this sug-
gestion or not.

wY g AR &g ¥ e
UST & w7 & | F1E Wi 4 AT =E
FE §&T |

Mr. Deputy-Bpeaker: 1 hope the
hon Member wil] withdraw her words.
She has already apologised 1o the
House, What mare do they want?

Shri Surendramath Dwivedy: Never
was such a demand made by any
member. It ig a slur on the country.
No patriot has ever made that re-
mark.

Mr. Deputy-Speaker: She has apo-
logised to the House. So, it should be
treated ag dlosed, There should be
some finality for it.

ﬁhl?l‘;m Nath Pai rose—
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s g W TH Ug WS
T E. .

Mr. Depuaty-Speaker: She may
sume her seat.

Shri Nath Pai; Mr. Deputy-Speaker,
the courtesy that .5 due to a lady
Member of this House is not a licence
to be used to malign other parties i-
this House, May I poiat out it is noth-
ing but political slander to speak ir
this House that a politica] party has
demauded the stationing of American
forces in this country. We want her to
identify that party and state the
occasion when it was made. If she is
not in a position to do so, she should
not proceed with her slanderous re-
mark.

=iy gfe fareor wma © AT TR
7 gz WiETE A1 wEE

Mr. Deputy-Speaker: She has apo-
logised for that.

Shri Nath Pai: She has not.

st gfe foewr wism - o & 2@
a ET @R
Mr. Deputy-Speaker. Can the hon.
Member name the pariy or the mem-
ber who has made that remark? Other-
wise, | would ask the hon. Member to
withdraw that remark.

st gwEr W § oo &
arrEd W frar & fF & fo ol
T A faar , w ST § &
AT A TE AT AL Fer ar § Iq@ qE
TR &Y AR Wi @ g AT a8 Few
fr gre| o fael 3 og @ T w4,
47 A LY g & | W AT qF FT
HrT & a1 & I7 awdl § 07 F7 &
gt frgeue d AT & ...
Shri Surendranath Dwivedy: No-
body has said like that in the House.

Al gy s & I aged
T A oW qET A1 99 Far

Te=
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wza u wear fr ag Aiwr ¥ fr s
gmt ot dn § TAEew 2za AR
7= faZa T, 97 § SFT Fgr 9,
StEer A 9w, TR #Y 9 fFom
T fggem Y fas o @ &
AT A § afew ovt o ganfaa 0%
AT @ T &, 3 FTIA Y a9E X
gardy 200 9T e far mar &)
TT o FVHI & A8 WY Fewar fadt
&t o 2 Y a7 T E ) wwi fog-
W F1 0F #wze g & o ag ada
T fegmmardrgw g =fea
ofenly fg ol 1 Fwiie & sfa
ST vHmr § o agd ved & 1 & e
ot #1 g% # @ ¥ fod qEreeaw ?
I § o W ¥ fod o o= aw
A # waae fan fe o= ofesr
foa i waty oadEr 7 fEE &
TAGET FT T FT ITHT AOAT A
¥ arF a oy w0 far R
GRT F¢h I2M a2 ATLH Fa7 50
g
Tq I® & A7 IUEAW WeEIed,
# o ¥ uF gEd aw faaga s o
EATY TTeqfd 7 wOeT AATHT F1 @TH
- WTHI & &6 w0 At famw & far o
arr st w1 foew fear 1 & oy
Mt # = F fag qErEar 4
g ed ., ¥0F o A ¥
& A g1 & AE A @Yo}
mnza‘gamaﬁwmm
Wmmﬁgﬁmm 7,
w%faqgwm@%ff“uﬂm
¥ sUer S@EA gAT & " 2w
i‘f’zﬁl@ﬁﬂﬁﬁﬂ]ﬁm
75t fgdim & ot Fwt & a2 fo T
fg= f/r o @ s =T & s
& SrET WO W A S e
4t T § g T AR B qATE-
T & st g, fawEe T amw Ay

Let me

596
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Fifwm = fF g wiesw dvi
fx feda Tt FrE™ 7= ¥
=g 2t % g feww wifew ¥
AT TEA ATAT SATET § ST FH
2w 4 @ 1 7 aae fegw fafrex
AT F1 T [AEAT 24T g i faa
e IR I fava § aga a4 &
T fwar | o0 & a9 &1 § fedg dae-
AT F 99 F W AEEAR BT
AT E

W & § fF S 3w go few
F wrae ¥ faeai ox fetz #+13 §,
gaEr  qifasl agEdr WA £ 1 9
Tt aifet FF 39T @A § 7T
FIT AT & | gX UF IW AT qUieA
SARTAT 99 & AT TR ¥ (9O
grr & 1 afdw S Fm ogEl Al w
frifx &, 59 #t wifawr 73t 3 et
AR s g ErT & 1 W T W
Zge gu Az agF 94 § fF ™ aw
FY w1t #1 ovd fF gw e fedw
®TGT FT FURT § SAET TEE AT
T A& Jar Y zefETEm W
¥ gars 931 W gHT qHE aA
¥ fau o7 darawed a w8, I
fou & #fr waRT w1 a@vw AR ¥
TATFAR JT AEAT E

T Ty § AgT wed A
¥ gAT qawWg W aes feart g
F gu e ads § aaearE
OIS & TqYAT FIA IA K FAT
SES & 1 IR W AT # oW A
# g £ fF gEd woRT &
aifweat & fF gw o 2@ § FAToETEr
AT T TG FL | GG FF AT
T &1 o 3o 5 g 3w ¥ srew
qET ¥ W ASES TAwn o w4 g
AT 3w are & gt wrgw fafres
HET F Fr 7 G AOAA LA Far
& T FE Af Y AT AW F A
2045 (Ai) LS—6
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ST B g, IR @ w7 ¥ fau
e faerd € | & g ¥ g
Fear fy At #6445 g § A
foilgd oot & el g AR ¥
T wer w.fgd 1 oA Fw ogww
dar g mam 2 fF

Mr, Deputy-Speaker: The hon
Member's time is up.

Shrimati Subhadra Joshi: Sir, you
have given me only ten minutes,

Mr. Deputy-Speaker: She has taken
15 minutes.

Shrimati Subhadra Joshi: They took
5 minutes out of my time,

Shri Surendranath Dwivedy: Nobody
took up her time.

Shrimati Subhadra Joshi: Sir, this is
very unfair,

AT & @R ¥ ag faEae
wedt fm weramEta 9 & fod
TR FE FEAFT F, TFIE FAMEST
o F1, foE #1198 I § =T
qEF & WRA W@ | qT IW AT AT
suTeT ¥ SOTET &ifmw w1 fF gy
[ A A FEEIT Ww 9T £, a8
T &

gL Temfa T oard #
fox farar for S #1 Seamew suvar
¥ SAET 9% TET 2 AT g9 &1 T
2 fF o | s & < gade aF geeE
Tg AT | gAY g & fA ag
qAYT qgT AACHAR AT AT |
sifwa a7 W =fze 5 aat aq
T F F F AT F, FAET FIH
¥ ot A & feiegemm & ot a0
# IT T T YT F SATI HUA
Tu H A, oiff geamaw ® o afz &
o wax fefesgmm & o swaeT
B ®F | gHIL UEr WTHEAT § A7 &
8, I9 H SET F SATET FHOFLA Ar
Fifam &1 9T =gy |
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T Tgufy ¥ ag o frw e
fF T &t F F aog ¥ A9 F
T §E qF T | F T B oqurg
T g e o A a9 €, 99 &1 9w
§ Aifew o o o7 wemw fean
fF @ & s foggem ® facet
QAT | g aF T FHA A
& AeAE §, 9T F SUGH UATSH
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SART ARAT | 98 W Fay v fE o
FAT 9T I T ¥ g aew
W, FEE T TTE & A an
TFE F T g I T a0

Mr. Deputy-Speaker: The hon
Member has taken 20 minutes now.

Shrimati Subhadra Joshi: I was told
that I will get 20 minutes at least. The
hon. Mover gets 30 minutes and I get
20 minutes.

Mr. Deputy-Speaker: The seconder
gets only 15 minutes. She should close
now,

Shrimati Subhadra Joshi: You must
give me some time from my Party’s
time. 15 minutes will be given to
everybody.

The Minister of Health (Dr. Sushila
Nayar): Sir, they took a lot of her
time,

Mr. Deputy-Speaker: I have given
her that time also. She should wind
up now.

Shrimati Subhadra Joshi: I will try
to wingd up.

S H®T WA qTET (FET) :
AT qEEqr SAMST 2159 o FC AGC
i HOEE FT G E

sfRa awar s § oy oy O

fe s #r fefgagm & sm
SUTET § SATET |9 2y ¥ o7 *1fed

Iureme RERT . H §F W FE
T HYAT WTET @TEe FEAT Siedy
g 1| e g fafreet age &1 3¢ I@
F fag qarwas 2 & 5 ST
fafede #4d FwR 5@ F AW
TEr & 1 § 97 & e wE fF T
N TFA ¥ faq ag fafaew waA
ETA F1A0 £ 1| ¥ aveee o FE
fr foowm & Ffow 1 I w4 &
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A A FT AT ET §, T8 EAT Fwhgi
& W IEH a5 | |
Mr. Deputy-Speaker: Motion moved:

“That an Address be presented
to the Vice-President discharging
the functions of the President in
the following terms:—

‘That the Members of Lok
Sabha assembled in this Session
are deeply grateful to the Vice-
President discharging the func-
tions of the President for the
Address which he has been
pleased to deliver to both Houses
of Parliament assembled together
on the 10th February, 1964'"

There are many amendments notices
of which have been given, One is by
Shri H. P. Chatterjee.

Shri H. P, Chatterjee
I move it.

(Nabadwip):

Mr. Deputy-Speaker: Shri Tridib
Kumar Chaudhuri...He is not here.
Shri N. C. Chatterjee...He too is
not here. Shri Sivamurthi Swamy,

Shri Sivamurthi Swamy (Koppal): 1
move it.

Mr. Deputy-Speaker: Shri Surendra-
nath Dwivedy.

Shri Surendranath Dwivedy: T move.

Mr. Deputy Speaker: Syed Badrud-
duja...He is not here. Shri Muzaffar

Husain...He too is not here, Shri
Ranga.
Shri Ranga (Chittoor): I move.

Mr. Deputy-Speaker: Shri Muham-

mad Ismail.

Shri Muuhammag Ismail (Manjeri): 1
move,

Mr. Deputy-Speaker: Shri Dinen

Bhattacharya . . He is not here. Dr.
Ranen Sen.

Dr. Ranen Sen (Calcutta East): 1
move the amendment.
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Mr. Deputy-Speaker: Sri Ram Sewak
Yadav.

ol Tw |Aw AT (FTTETT)

JUTETH WERT ;T

Shri Lahri Singh ...he is not here;

Shri ¥. S. Chaudhary . . . he tao
is not here. Shri Bade.

Shri Bade: I move.

Mr. Deputy Speaker: Dr. L. M. Sin-
ghvi.

Dr, L. M.
move.

Singhvi (Jodhpur): ¥

Mr. Deputy Speaker: Shri Sezhiyan
.+ . he is not here; Shri Manoharen
. . . he too is not here.

All these substitute motions wil] be
taken as moved.

Shri H. P. Chatterjee:
move:

I beg to
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That at the end of motion, the fol=
lowing be added, namely:—

“but regret that in the Address
there is no mention of the total
failure of the policy of solving
the minority question by a divi-
sion of the country and no men-
tion of a permanent policy which
can save the millions of minorities
in the divided countries from
utter destruction and ruin.” (1)

Shri Sivamurthi Swamy: I beg to
move:

That at the end of the motion, the
following be added, namely:—

“but regret—

(a) that there is inadequate
reference  to the communal
holocaust * directed against
minorities in East Pakistan in
Khulna, Narayanganj, Dacca and
other places and to the
dire plight confronting the har-
ried minorities there on ac-
count of the total disregard by
the Government of Pakistan
of its obligation to the minorit-
ies undertaken in terms of the
Nehru-Liaquat Agreement of
1950 and also to the necessity
of reorientating the country’s
policy towards Pakistan and in-
voking international sanctions
for safeguarding the democratic
and human rights of minorities
there;

(b) that no mention has been
made in the Address that the
state of emergency proclaimed
in November, 1962 immediately
after the Chinese invasion need
not be continued any further
as there is no apprehension of
a renewed Chinese offensive
immediately;

(c) that the Address fails to
direct the political leaders to
come together to share the res-
ponsibilities of good and clean
administration of the country to
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establish a strong democratic but
national government especially
during the emergency and plan-
ning period;

(d) to note that the Address
has failed to call upon the mem-
bers to sink their social, econo-
mic, and political differences in
the matter of defence planning
and development programme of
the nation by establishing a
strong national government in
the country;

(e) and also regret that the
Address has failed to announce
any definite policy towards—

(i) the minorities in India;

(ii)  inerease in  prices of
necessities of life, especially
foodgrains; (iii) budget policy
to increase the expenditure
to more than fifty per cent
for the productive purposes;
(iv) reasonable taxation
policy  specially removing
burdeny on the common man
through indirect taxation; (v)
cottage and handloom indus-
try which is facing life and
death situation for surviwval
and (vi) removing corruption,
nepotism among the high
officialg and leaders in the

-President gog
discharging the
functions of
the President

mobilising moral and material
resources of the nation;

(b) that no firm
been indicated in thsf!eis.dgfx
for stopping the infiltration of
Pakistani nationals in Assam,
Tripura ang West Bengal;

(c) that no mention has been
made of the facilities tp be
Egiven for the planned migra-
tion of East Pakistan minorities
to India and also to the re-
fugees who have come to India
from Pakistan under duress:

(d) that no steps have been
indicateq in the Address for full
and complete integration of
Kashmir with the Indian Union;

(e) that the Address does not
enunciate any ooharent policy
to hold the price line and to
mitigate the hardships caused
to the people by ever-increas-
ing costs of living;

(f) that nb steps have been
indicated in the Address to
combat corruption at the politi-
cal level; and

(g) that there is no mention
in the Address of the hardships
of Schedule Castes and Sche-
duled Tribes, nor are any wel-
fare measures indicated to ame-
liorate their conditions.”

ruling party.” (2) @)
Shri Surendranath Dwivedy: 1 beg Shri Ramga: I beg to move:
to move:

That at the end of the motion, the
That at the end of the motion, the following be added, namely:—
following be added, namely:— ‘but regret—

“but regret—

(a) that there is no mention
of the measures to be adopted
by the Government 1o secure
complete vacation of the area
occupied by the Chinese and to
take full control over the area
vacated by them through the
proper utilisation of the state
of National Emergency for

(a) the absence of a reference
to specific measureg tp amelio=-
rate the lot of agriculturists and

provide incentives for increased
agricultural production;

(b) that the Address does
not, in its reference to deve-
lopments in Africa, contain a
single word of - sympathy or
support to the people of Indian
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origin in Zanzibar ang other
countriegs of East Africa in re-
gard to racial discrimination
practised against them and to
attacks on their lives, properties
and employment;

(c) that, in its reference to
recent developments in Kash-
mir, there is no indication of an
awareness of the breakdown of
law and order, no announce-
ment of the release of Sheikh
Abdullah and other political
detenues and no expression of
a readiness to institute a judicial
inquiry into the recent unfor-
tunate happenings in Kashmir;

(d) the absence of an an-
nouncement of the withdrawal
of the Seventeenth Constitution
Amendment Bil] pending before
Parliament and the additional
threat to introduce yet another
Bill to amend the Constitution
for the eighteenth time so as to
further restrict the Fundamen-
tal Rights of the citizens;

(e) the failure to refer to any
measures for the amelioration
of the conditions of Scheduled
Castes and Tribes and back-
ward classes;

(f) the failure to take note of
insecurity of life and person in
Punjab and to suggest measures
for restoring confidence;

(g) that the Address fails to
mention the need to immediate-
ly revoke the declaration of the
State of Emergency, to repeal
the Defence of India Act and
to restore the fundamental rights
of citizens suppressed under the
provisiong of that Act;

(h) that the picture of econo-
mic progress and achievement
painteq in the Address does not
reflect the harsh realities of
the country's economic plight
and the distress and hardship
caused to the people by the

FEBRUARY 13, 1964 .
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wrong policies of the Govern-
ment; and
(i) that the Address fails to
disclose any policy or strategy
designed top recover our lost
territory from Chinese com-
munist occupation.” (6)
Shri Muohammad Ismail: I beg

move:
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That at the end of the motion, the

following be added, namely:—

“but regret—

(a) that sufficient notice has
not been taken in the Address
of the recent disturbances and
‘violence in parts of West
. Benga] angd that no mention is
made of the large scale relief
measures that are needed for
relieving the sufferings of the
riot victims; and

(b) that no mention i; made
in the Address of the serious
hardships caused to the back-
ward communities in various
parts of the country especially
as a result of the judgments of
certain High Courts nullifying
redervation of certain ben -fits
to the said backward com-
munities”. (7)

Dr. Ranen Sen: I beg to move:

That at the end of the motion, the

following be added, namely:—

“but regret—

(a) that the Address has not
given indication of (i) the policy
of the Government to give un-
hindereq facilities to the minori-
ties of East Pakistan who want
to migrate to India; (ii) res-
ponsibilities of the Government
to rehabilitate the imigrants
from East Pakistan; (iii) the
need to rehabilitate fully the
displaced persons who have
come to India from East Pakis-
tan since the partition of the
country; (iv) the damages done
by communal forces in India
against seculay character of



India, thereby becoming a con-
stant threat to the peace, pros-
Pperity and democracy of our
«ountry;

(b) that the Address has
failed to mention the continuous
rise of prices of essential com-
modities especially rice and
sugar during the last one year
and to suggest any remedy to
meeat the situation;

(c) that the Address has
failed to mention the growth
of monopolies in India, which
undermines the basis of demo-
«cracy in India;

(d) that the Addresg has
failed to note that the emer-
‘gency powers are being used
against the people by the autho-
rities ang the need to revoke
the state of Emergency declared
in October, 1962;

(e) that the Address has failed
(i) to mention the absence of
fair deal to the working class
-and denial of trade union and
democratic rights to them; (ii)
to mention the need of taking
action against employers who
had viclated their part of the
‘tripartite agreementg in relation
to provocations against the em-
ployees and the consequent
hampering of production; (iii)
410 make any assessment of the
misery and destitution of the
toiling masses; (iv) to give any
direction towards giving pro-
tection to agriculturists who are
more and more pauperised and
driven into unberable debts;

(f) that the Address has failed
to take note of the progressive'ly
deteriorating political and ad-
ministrative situation in almost
al] States; especially Kerala and
Kashmir; and

(g) that the Addresg has failed
to take into account the grow=-
ing corruption in the Govern-
ment and administrative eir-
«les”, (8)
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(1)
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FT 349 ATE Wil AT "9
Hagar g

gfivmeer # war w=t T
AT FgT e Tl &

I ATET TN FEA F gET-
oy et faifeat w1 =Ty §
IgF TG FT F15 (7% TE¥
g

AT FEHT T g
S F wfawT ¥ arfow o4
¥ oamd wWri

W 3T 9 919 F 99m
o= T AT AT AT F
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Tegufy st & afewmr
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i
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wT g # fadw Aifg
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fagrafadmar &1 of@mas
g wfewrewr § g A
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Shri Bade: I beg to move:—

That at the end of the motion, the

following be added, namely:

“but regret—

(a) that (i) the assurance
given to the Hindus of East
Pakistan at the time of parti-
tion that the Government of
India wil] not remain indiffer-
ent tp the protection of their
life, property and dignity has
not been reiterated; (ii) no
mention has been made of the
stepg that are essential to force
Pakistan Government to do
justice to the minorities in that
country; (iii) the decision to
ensure the safe transit of
Hindus from East Pakistan and
their rehabilitation in India has
not been expressed; and (iv)
there is no mention of the fact
that Government propose to
raise this issue before the United
Nations or the International
Court of Justice in order to
mobilise world opinion against
the inhuman attrocities perpetre-
ted on the Hindus in East
Pakistan;

(b) that the determination to
liberate one-third of the Pak-
occupied Kashmir hag not been
reiterated;

(c) that (i) a declaration has
not been made for imposing the
President's Rule in Kashmir by
accepting the demand to this
effect of the people of Jammu
& Kashmir for intervention by
the Central Government after
the Hazarat-bal incident; and
(ii) nothing has been said about
the appointment of a special
Parliamentary Committee to
probe into the expenditure of
huge amounts given in the form
of grants and loans by the
Centre to Jammu and Kashmir
State;

(d) that (i) mno declaration
«.has been made by the Govern=
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ment of India to free itself
from the obligations of the
Colombo proposals even after
their rejection in toto by China;
and (ii) no declaration hag been
made regarding the decision
not to carry on negotiations so
long China does not withdraw
its armies from Ladakh and
also regarding sending Indian
troops upto Macmahon line;

(e) that (i) there is no men-
tion of wide-spread damage
caused to the rabi crops due to
recent cold wave; it also does
not mention of the steps to be
taken to offer relief to the pea-
stans; (ii) no mention has been
made of thg severe economic
crisig caused due to the continu-
ed rise in prices ang neither
any announcement has been
made about measureg for afford-
ing relief to the people of all
categories in the society offected
by high prices;

(f) that no indication has
been made to end the state of
emegency;

(g) that no mention has been
made of the scheme to adopt
stringent measures to check
the activities of fifth columnists
in the country;

(h) that no announcement has
been made accepting the clear
verdict given by the people of
Goa for ity merger with Maha-
rashtra State during the recenl
general electiong in that terri-
tory; and

(i) that no announcement has
‘been made regarding the setting
up of a Committee of Experts
for determining the cost of living
index through scientific method.”
(10).

Dr, L. M, Singhvi: I beg to move:

discharging the
functions of
the President

(a) that the Address dues not
contain any satisfactory explana-
tion of the shortfalls in achiev=
ing Plan targets, and has omit-
ed to outline the ways in which
it is proposed to resuscitate our
planning from indifferent impie-
mentation and unrealistic as-
sumptions;

(b) that there.is no mention in
the Addresg of the dire and dis-
tressing famine conditions pre-
vailing in Rajasthan and Punjab
and to the measures proposed to
be taken to alleviate the suffer-
ings of the famine striken
people of the country;

(¢) that there is ro mention
of the need to establish Desert
Development Authority, with
extensive powers and ample
resources, to formulate, pursue
ang co-ordinate a massive pro-
gramme for the economic deve-
lopment of desert regions of
Rajasthan, Gujarat and Punjab;

(d) that there is no reference
to the failure of the Government
to formulate and impiement
schemes covering the whole
country with a view to ensure
safe and adequate water supply
in the rural and urban com-
munities, and the need to accele-
rate rural electrification pro-
gramme in the country;

(e) that there ig no mention
in the Address of the utter in-
adequacy in the availability of
trained medical personnel parii-
cularly for rura] aress, of the
steps being taken to improve
the situation ang the need to
establish more medica] colleges
in the near future and to foster
medical research by allocating
more resources and by accele-
rating existing activities;

(#) that the Address has made

That at the end of the motion, the
following be added, namely: —

“but regret—

no mention of the failure of the
Government  successfully to
laimch a comprehensive slum-
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clearance programme
country;

(g) that the Address has made
no mention of the ‘cuntinuing
and increasing regional im-
balances in the distribution of
mational economic resources;

(h) that the Address does not
the

in the

contain any reference to
urgent neqi for streamlining
administrative procedures in

order to curtail bureaucralic
delays and to shorten the red-
tape, which give rise to all-
round corruption;

(i) that it does not contain
any expressions of disapproba-
tion and regret that several
countries of the West have com-
pletely failed to understand the
Indian stand on Kashmir ana
have taken an unjust stand
unduly favouring Pakistan;

(j) that the Address makes no
reference to the situation obtain-
ing in Jammu & Kashmir and
the steps taken to secure closer
integration of Jammu & Kash-
mir with the Indian Union:

(k) that there is no reference
to the recent fire at the Heavy
Engineering  Corporation at
Ranchi, the causeg leading to it
and the investigations and
inquiries held in the matter; and

(1) that no mention has been
made about India’s sports policy
and the participation of Indian
sportsmen in international
sportg including the Olym-
pies.” (11}

Mr. Deputy Speaker: The motion,
the substitute motions and the amend-
ments are before the House.

Shri A. K. Gopalan (Kesergod):
Mr. Deputy-Speaker, Sir, I am SsOITy
to say that the Address of the Vice-
President discharging the dutieg.of
the President is a totally disarpoOin-
ting one. It completely evades the
crucial and urgent issues facing the
people as well as our economy- Only
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a little over a month ago, the ruling
Party passed a resolution declaring
that dembocratic socialism, whatever
it might mean, was its objective.
After the brave speeches made in
that session and grand declarations
and promises made to our peopie, one
would naturally have expected that
the Vice President in his Address
would touch upon the crucial prob-
lems and indicate what sleps the
Government was contemplating to
take. It is in this respect that the
Address has once-again belied what-
ever hopes some people might have
entertained about this Government.

In his Address, the Vice President
says :

“In spite of difficulties and dis-
tractions, we have continued to
move forward towards our ob-
jective of a democratic and so-
cialist order at home."”

This is indeed a bold statement to
make for anyone in this country.
The concentration of wealth that has
gone on under our planning is well
known that even the President of the
Congress had to deery it. We have
even today heard about the report
of the Mahalanobis Committee. That
Committee was appointeq four years
ago and the report has not seen the
light of the day. It is understood,
however, that the report makes,
according to paper reports, some
shocking revelations on the state of
our economy. It is said that only 20
families control as many as 1073 com-
panies with a share capital of Rs. 352
crores and with a gross capital block
of Rs. 1102 crores. A small coterie
representing a fraction of half a per
cent of share holders accounted for
56:5 per cent of the total value of
shares and 70 major companies. These
companies had a paid up capital of
212 erores. Their market price today
is about Rs. 420 crores. Even with-
in the 20 houses, one house alone
controls 108 crores. The Government
cannot escape the rtesponsibility for
this unprecedenteg growth of concen-
tration during its regime of 17 years.
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Nearly Rs. 45 crores, that is, 45 per
cent of the 128 crores given as loans
by the Government from the tax-
payers’ money went to these giant
companies. The Life Insurance Cor-
poration had by 1960 advanced to
these big business houses Rs. 92
crores, and on top of it the bulk of
the advances from the banks went
to these big business houses,

Contrast this unprecedented con-
centration of wealth with the condi-
tions of the masses in this country.
It is not accidental that the Vice
President did not say a word about
the conditions 'of the masses in this
country. The biggest single factor
which depresses the living standards
of the entire people of our country
is the issue of prices. Even the mid-
term assessment of the Plan admitted
the rise of 8 per cent in whole-sale
prices. The price rise has been par-
ticularly steep since the last budget.
We have heard not only reports but
also during the- discussion in this
House that sometimes in Calcutta the
rice was selling at Rs. 40 ang Rs. 45
per maund. Newspapers report arise
of ‘over 200 per cent since last year
in Madras. As far as the working
class, the peasants and middle-class
employees are concerned, if they
want to buy the same amount or
quantity  of foodstuffs and other
materials, then certainly over and
above the salary which they got last
year, they would have to get at least
25 per cent more as far as their emo-
luments are concerned in the shape
of increase in wages or in the shape
of dearness allowance according to
the rise in the cost of living,

The Bhubaneswar session of the
Congress passed resolution on demo-
cratic socialism and shed copious
tears over the plight of a large section

of society as a result of this price’

rise. But what does our Vice Presi-
dent say about this in order to bring
down the prices? The address gays:
“Through larger
foodgraing  from Government
stocks, the setting up of addi-
tional fair price shops wherever

release of
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feasible and appropriate regula-

tion of movements, and through

credit policies, every effort has
been made to prevent prices of
foodgrains from shooting up.”

This is what the Address says. So,
the address says only of making
efforts,. But the Address does not
speak about the result of these
efforts. Why is it that despite these
efforts, the prices are rising and what
are the measures that the Govern-
ment is proposing to take in this re-
gard? The only answer the Address
has given is:

“The stability of prices can only
be achieved through higher pro-
duction to match the rising level
of consumption.”

This is the refrain that has been sung
by the Government for the last 17
years. There is mothing new in this.
Is there any hope that we wil] have
such a super-abundance of agricul-
tural and industrial production as Iong
as the present anti-people policies of
the Government continue? None
whatsoever and, therefore, prices will
continue to rise and the Government
will do nothing about it except sing-
ing the same refrain. What  has
socialism got to do with this refrain
which every capitalist economist right
from the time of Adam Smith  has
been singing?

As early as in 1958, the All India
Congress Committee passeq a resolu-
tion and it declared that in crder to
bring about reduction in prices, it
was necessary for the State to have
monopoly of the foodgrains trade. The
entire trade union movement in the
country, as well as the progressive
opinion even from inside the Con-
gress Party hag been demanding that
the wholesale trade in foodgrains
must be taken over by the Govern-
ment and private wholesale trading
must be illegalised. Even this de-
mand has been turned down by the
Government, Why? I want to know
why this has been turned down when
this is an accepted policy of the
ruling Party even from 1958,
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The simple fact is that despite the
tall talk of socialism on its lips, the
Government is actually building
capitalism in our country. Inflation
and rise in prices is a specific weapon
by means of which increasing slices
from the common people’s share of
profit are forcibly taken away from
them in ‘order to make the capital of
our big capitalists. The Government,
because it is interested in this capital
formation, dare not take this power-
ful weapon away from the hands of
our big capitalists, that is why it re-
fuses to lift its little finger in the
matter of holding the price line.
There have been promises for the last
whole one year that the Government
is trying to hold the price line. But
the price line is holding the Govern-
ment and not the Government is hold-
ing the price line.

Similarly, everyone knows that the
banks play a wvital role in both spe-
culation and in accentuating the con-
centration of wealth. The monopoly
houses who control the banks utilise
the money for making big advances
out of the people’s sufferings to their
own industrial concerns. So, that is
the reason why rightly the demand
became powerful for the nationalisa-
tion 'of banks. This demanq for na-
tionalisation which wag first put for-
ward by the Communist Party has
now become more widespread. Even
some sections of the Congress Party
have raised it, and even in Bhuba-
neswar it was raised. Yet Govern-
ment refuses to accept it. Why Does
Government refuse to accept it? In
the absence of these two vital steps
it is futile to talk of reducing the dis-
parities in incomé or preventing the
growth of monopoly. When the Gov-
ernment refuses to take the elemen-
tary steps necessary for preventing
the further growth of monopoly, all
its talk of socialism is nothing more
than an attempt—to put it bluntly—
to humbug the people. Because, the
most important thing necessary, if we
talk of socialism, is to curb the mono-
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poly. And if even a step like nation-
alisation of banks is not taken and
‘they only talk about it, certainly
there is no question of taking any
action to curb monopoly,

On the one hand prives are rising,
for no fault of the workers. As far
as the workers are concerned, Gov-
ernment refuses to accept its obliga-
tion to see that the real wages of the
workers are not depresseq by accept-
ing the principle of full neutralisa-
tion of the increased cost of living.
What about the public sector? Even
in the public-sector industries it re-
fuses to accept the principle of link-
ing up Dearness Allowance with the
cost of living index. Big working-
class actions have taken place in the
country in the last six months and
they are also continuing to take place.
It is a warning to the Government
against continuing this attitude, and I
think the Government will certainly
take note of these actiong of the
working classes that are going on in
the country.

The Government refuses to elimi-
nate the exploitation by the already
entrenched British and other foreign

capital. They offer them liberal
concessions, guarantees and mnew
opportunities for fresh Dbig inflow.

What is the effect of this on bur eco-
nomy? As a result, foreign invest-
ment, especially British investment,
has doubled since independence. Not
only that. There are also the joint
companies. There ls also increasing
penetration of foreign private capital
and collaboration with Indian big
business. It is also encouraged and
backed by the State. Such collabo-
ration agreements in the private
sector sanctioned by the Government
were only 71 before 1958. But now
it has increased to 1,442 by 1962. And
today it has become impossible to get
a licence before one pgets proof of
foreign collaboration. If there is no
foreign collaboration it is impossible
to get a licence.

As far as agrarian reforms are con-
cerned, the Bhubaneswar session of
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the Congress has promised the com-
pletion of lang reforms within two
vears. But I want to point out to
them that in 1958 at Nagpur the AICC
passed a resolution directing the
State Governments to complete land
reforms during the year. What was
its fate? Now, six years later, at
Bhubaneswar the ruling party pro-
mises completion of the lang reforms
within two years. How can it be
done? The National Development
Council also has passed a resolution
to that same effect. The Planning
Commission in its Mid-Term Apprai-
sal has admitted that despite land
reforms legislations and ceilings,
landlords have been enabled to evade
the ceiling, with the result that no
land was available for distribution to
the peasantry. As far as panjar bor
waste lands are concerned, crores
and crores of waste lands or fallow
landg have not even today been dis-
tributed, and in Andhra there iz a
satyagraha going on for reduction of
lang tax as well as distribution of
the panjar lands. This is because of
the way in which these legislations
are framed ang implemented.

The only effective legislation on
land reform was the one passed by the

Communist Government in Kerala
in 1959. What has happened to it?
For this crime the Congress Party

in alliance with the dark forces of
feudalism led a violent movement
against the Government, and the
Central Government obliged the
movement by removing the Govern-
ment. And today the Kerala Con-
gress Government has replaced the
Communist Government's land reform
legislation by a new legislation which
takes away many of the rights that
had been conferred on the peasants.
According to the Planning Commis-
sion there are three important things
that should be considered as far as
land reform legislation is concerned.
One is fixity of tenure: the other is
reduction of rent; and the thirg is
distribution after the ceiling. As
far as this ig concerned, the olg Bill
fixed a fair rent according to the re-
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commendation of the Planning Com-
mission as well as the President.
And now it is increased. The Presi-
dent gave the assent to the Bill only
after two years. And now for the
new Bill the President hag hastened
to give his assent within a week.
Anyhow, whatever legislation had
been passed, when it was implement-
ed it was implemented not only by
the Communist Ministry but also by
the Congress and the other Coalition
Ministry. While it was implemented
there was a judgment by the High
Court and the Supreme Court, and in
order to see that the obstacle created
by the High Court and the Supreme
Court was removed, Parliament had
a Select Committee ang the Select
Committee said that the obstacles
would be removed. It was at that
time that the State Government, get-
ting the opportunity that the Bil was
not there, wanted to change the Bill.
So it hurried through within a month
and wanted to see that the old Agra-
rian Relations Act that was there was
removed and this Bill was placed.
If there was any defect in the old
Act the State Government had a
right to change it or plug the loop-
holes. Instead of that they rushed
hurriedly through this, taking away
some of the most important rights of
the peasants and agricultural
labourers. They rushed through that
Bill and passed it

n the face of this action of the
ruling party how can anyone in the
country take seriously at its face value
the declaration of the Congress Party
that it is going to implement its pro-
mises of real land reform? What has
happened in Kerala really makes one
understand that if there is any real
land reform legislation giving the
maximum benefits to the peasant
labourers and others, when the ruling
party gets an opportunity it will take
that opportunity and undo what had
been done even by a non-Congress
Government.

As long as this land monopoly and
feudal and semi-feudal fetters con-
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tinue, all talk of overcoming food and
agriculture shortage will be a mirage.
The Government looks at agricultu-
ral production only as a problem of
fertilizers and |better agricultural
technigques, manure, ete. It refuses
to see the human element in it. It
refuses to see that as long as the
actual tillers of the soil do not have
a stake in agriculture, their creative
energies cannot be mobilised. It also
refuses to see that as long ag they
continue to be crushed by the burdens
of taxation, high prices and also debts,
our agriculture cannot provide the
capital needed for both our agriculture
and industry. So long as the Govern-
ment persists in  this attitude, the
country can never reach self-suffi-
ciency as far as food and agriculture
are concerned.

Nobody can dispute the fact that
the tax burdens on the people have
become intolerable. 1 am mnot going
into the details about it, because if
vou examine from 1851 to 1962, the
last budget, you can see how much
percentage of increase was there
every year as far as taxation on essen-
tial commodities like kerosene,
tobacco and other things is concerned.
Every year it was increasing, one
can see. The Finance Minister him-
self recently admitted that Rs, 200
croreg every year cannot be collerted.
Whose fault is it that Rs. 200 crores
every vear cannot be collected? It
is obviously the Government's. 1t is
for the Government to explain to the
people why for their inefficiency and
inability to collect Rs. 200 crores
every year they should penalise the
people by imposing more and more
burdens on them. Already peasant
struggles and satvagraha have taken
place, as T have said, because the land
tax is very high and in many States
struggles have taken place for the
reduction of the land tax. Just now,
the satyagraha has entered the second
week in  Andhra Pradesh. In de-
mand that all the new imposcts im-
posed last year at least should be
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withdrawn. Nothing short of this

wil] be acceptable to the people.

As regards the taxation on tobacco
last year, it is not only the small
peasants who cultivate country fo-
bacco who have gone out of employ-
ment, but even the workers in the
cigar factories are going to be un-
employed. In every State in India,
the cigar factory managers are re-
ported to have said that if the taxa-
tion on tobacco is not reduced, they
will have to close down the cigar
factories, and if that happens there
will be a lot of unemployment affect-
ing the workers working in these
cigar factories.

In order-to hide this fact of grow-
ing concentration” of wealth and of
continuing land monopoly which have
been brought about by the policies
of the Government, the Congress
talks of democratic means to achieve
its aims of socialism. Actuslly, many
of its policies have nothing 1o do with
democracy and are actually nega-
tion of democracy. For instance, I
may point out that even after fifteen
months after the border war and
cease-fire, the state of emergency
stifl . continues. The declaration of
emergency was used primarily agamn-
st the workers and the peasan's. We
had discussed it in the House. Noth-
ing was done to curb their activity,
but over a thousand people were de-
taineq without +trial. Even today,
when 1 am speaking, two Members of
this House from Tripura, Shri Dasa-
ratha Deb and Shri Biren Dutt, the
beloved leaders of the people of Tri-
pura continue to be inside jail. Why
is it that when all the others have
been released, these two bpueople are
kept inside jail? What justification
have Government got to kecp these
two people inside jail? Scores of
people continue in detention in Tri-
pura, Assam, Maharashtra, UP and
Bihar. When the workers fight
against the monopolists, the DIR are
immediately resorted to for detaining
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hundreds of them in jails as happen-
ed in Bombay and Goa. In Bombay
and Goa while there hag been a
working class struggle, so many
people were detained under the DIR.
Even ten days back, in Bombay, so
many detenus were released, but as
sdon as they were released, and they
were coming out, Government re-
arrested them. That was a disres-
pect to the judiciary also. They had
releaseq the persons, but those per-
sons were immediately rearrested.
Yesterday, a newspaper reported that
many workers had been detained
under the DIR in Indore in an in-
dustrial dispute. Thus, the state b©f
emergency continues only because
Government want to prevent the com-
mon people from fighting against
the attack of the monopolists and
speculators. It is clear that there is
no justification whatsoever for the
continuation of the state of emergen-
cy. Therefore, T request ‘that the
emergency should be immediately
lifted, and these arrested should be
released immediately.

There is now talk also of the Con-
stitution (Eighteenth Amendment)
Bill. After illegally detaining a num-
ber of people, Government propose
without any qualm of conscience to
legalise the illegal acts in the teeth
of the Constitution and its authorita-
tive interpretation by the Supreme
Court by the proposed eighteenth
amendment to the Constitution. This
raises an issue which is of fundamen-
tal importance for the citizens of this
country. This shows the scant res-
pect that Government have for the
Fundamental Rights which are para-
ded before the world as an example
of our democracy. Government should
not be allowed to escape the con-
sequences of their illegal acts, and
when the time comes, [ am sure Par-
liament must reject this mnew
attempt at legalising the patently
illegal acts.

In his Address, the Viece-President
has at many places talked about
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democracy which is functioning in
this country. I do not know whether
the Vice-President discharging the
functions of the President does not
know of want ig happening in some
parts of India, especially in my State
of Kerala, for instance. In Kerala, the
Minister in charge of law and order
himself has broken the law, and even
the case against him was not regis-
tered for two months. He misused
his authority, and he got the district
collector to issue a statement. And
he has been allowed to continue still
in Government. There is no security
for the lives and properties of even
the Congress MLA's belonging to the

ruling party.

In this econnection. I would only like
to point out the editorial that was
written by Mathrubhoomi, and what
this Congress paper had said about
this thing only the day before yester-
day. The Mathrubhoomi, dated
February 11th, writes as follows:

“The Peechi affair did create
considerable commotion all over
the country, Following this the
demand that Chacko should re-
sign was strongly voiced by cer-
tain newspapers and many pt:blic
men. We now learn that Chacko
had offered to resign {r»m the
Ministry but the Chief Minister
Shri Shankar felt that suca » step
was not necessary. If this is true,
then, attitude cf the Chief Min-
ister is not compatible with any
democratic traditions.”.

Then, it furiher says:

“It was in this situation that
Congress President Kamaraj arriv-
ed in Trivandrum to enquire in
person the State of affairs in
Kerala. It is only with utter
shame and regret that ome can re-
call here the unseemly rowdyism
exhibited by Chacko’s followers
both st the airport and at the MLA
quarters. It is certain that those
who witnessed these sceneg must
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have wondered: “‘What kind of de-

mocracy is this? Where will it all
lead us to?".

Sir, it is not a communist paper which
has written this, but it is widely cir-
culated Congress paper which has
written this editorial. And in ends
the editorial by saying that the Pre<i-
dent take up the role which the Minis-
ters cannot.

Another widely circulated paper in
Kerala, namely the Kerala Kaumudi
has written the following in its edito-
rial. I am reading out these things
because they represent the public
opinion in the country. The Kerala
Kaumudi, dated the February 8th,
writes as follows:

“What the events that took
place in Trivandrum the other day
proclaim is the gemeral feeling of
insecurity of life and property—
should this Ministry be allowed to
continue in power. If for no other
reason, thig Ministry has forfeited
its right to administer the State
by this single incident alone. What
right has this Ministry, believing
as it does in methods of violence in
the pursuit of its aims, which has
so well demonstrated that it is free
from any responsibility to
protect the life and property of
even elected representatives of the
people, to continue to rule over
this State? That this Ministry,
willing as it is to achieve its aims
by the resort to the methods of
wviolence and threats, will continue
to rule over the State, including
during the period of the coming
elections is a thought too frighten-
ing even to contemplate. Is it at
all conceivable that free and fair
elections in an atmosphere of
peace can even take place under
this Ministry which has demons-
trated its utter contempt for all
values of truth, decency and fair-
play? If anyone believes that it
is possible, he is indeed living in a
fools' paradise.”.
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1 do not want to go into the other
editorials, because they may have
been written by other papers. But I
would only like to point out that the
whole Opposition walked out in the
Kerala Assembly; the whole Opposi-
tion had stated that a certain Minister
had forfeited the confidence of the
people. Further, 3 member belonging
to the ruling party inside the Assembly
went on fast, and many Congress
MLA’s joined him. And what did the
Government do? They did not even
respect the public opinion, After all,
what does democracy mean? Demo-
cracy means respecting public opinion.
But we find that public opinion has not
been respected at all. It was not mere-
ly the opinion of the united opposition,
but even the members of the ruling
party went into action inside the As-
sembly saying ‘Either 1 must die or
this Minister must go because his
action is bad” Even after all that, we
find now that the Congress ruling party
has said that the portfolio of the Min-
ister may be changed and that if that
is done, things will be all right. What
does democracy mean if there is no
respect for public opinion? When the
papers in the country, when the whole
Opposition in the State Assembly, and
when even a blg cross-section of the

Congresg Members themselves say like
this....

Shri Tyagi (Dehra Dun): Is my hon.
friend discussing the politics of the
party or the Government?

Shri A. K, Gopalan: My hon, friend
can speak what he wants when he gets
his chance. Now, let me have my say.
1 know that my hon friend will be
wounded when 1 say all these things.

Shri Tyagi: As a member of the
party.

Shri A, K. Gopalan: When a mem-
ber of the ruling party goes on a hun=-
ger-strike inside the Assembly, it is
not a very small thing. The next day
when the Congress President goes there
we find that three thousand people
come and stage a demonstration saying
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that Chacko should not resign; they
went before the Congress party office,
and also entered the MLA's quarters
and entered his room and did all these
things. If these things are not taken
note of, then I do not know what will
happen.

I might say that as far as Kerala is
concerned, it has been not the interest
of the nation or the country but the
interests of the ruling party to perpet-
uate their power, which have reigned
supreme, and it is because of this that
so many things have been done in this
State. The Communist Government
had been dismissed unconstitutionally
there. Then, there was the question of
corruption charges against the Chief
Minister and ano'*»r Minister. Instead
of having a judic'»1 inquiry in other
places, there was absolutely no judi-
cial inquiry at all. Now, we find that
the whole country says that a Minister
has acted badly, and the public opinion
is there in the country against him, and
even then, because the elections are
coming, in order to perpetuate their
power, the ruling party does not want
him to resign.

With such things happening, how can
we talk of democracy? If the Minister
in charge of the Home portfolio and
other Ministers behave like this, what
will be the position? In a place called
Kottikulam, near Kasergod, about 200
persons have left that village. The
police ran riots in that village, There
was some fight between one man and
the police. For that, they went there
from house to house and beat every
man and woman. According to the
papers, those who go to the Fishery
school, the students, are given identity
cards so that they may not be beaten.
If there is murder, the people respon-
sible for it will be punished. But if
the police go from house to house and
beat everyone, man, woman, and create
f.error, what is to happen? The result
s that hundreds of people leave the
place. These are the things happening
under that Ministry, People take the
law into their own hands:; the police
do as they like.

2045 (ai) LS—T.
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Shri Tyagi: On a point of order. It
may be made clear whether in the dis-
cussion on the President's Address, the
action of a State Government or of any
member of the ruling party can be dis-
cussed. Only the factual policies of the
of the Government are under discus-
sion. Will my hon, friend relate these
stories to those policies?

Shri A. K, Gopalan: T am not discus-
sing any individual. I am discussing
how democracy is functioning in this
country, Democracy is represented
by public opinion—of the Opposition
as well as of the ruling party. But
that ig not reflected in what is happen-
ing there,

Shri A. P. Sharma (Buxar):
your ruling, Sir?

Shri Nambiar (Tiruchirapalli): The
Congress Government in Kerala must
be dismissed—that is the ruling,

What

Mr, Deputy-Speaker: There is no
point of order.

Shri A, K, Gopalan: There is an-
other thing This is about police veri-
fication. I do not know about other
parts of India, but what is the state of
affairs in my State? We discussed this
matter two years ago in this House.
After election, a number of people,
about 2,000, employed under the Cen-
tral and State Government, are out of
employment for the last three-four
yvears. After every election, there is a
police verification. Everyday I get let-
ters. I have sent them to the Prime
Minister and other Ministers saying
that this is what is happening. I can
understand thig happening in a govern-
ment which is not democratic. Here a
man has worked for 12-13 years and he
has a good record. Police verification
also shows that his conduct is wvery
good. So if any charges are levelled
against him, he must be given an op-
portunity to defend himsel.

It was only 15 days ago that the
Supreme Court gave judgment about
those who had been discharged in 1948
under the National Security Rules in
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the railways. If charges are brought
against a person for which he is to be
discharged, he should be given an op-
portunity to state his case. The charg-
es must be investigated by a tribunal.
If he is indisciplined or inefficient,
that must be gone into by that body.
But here what happens? One fine
morning hundreds of people are told
that their services are no longer re-
quired. They cannot appeal. They
cannot go anywhere. They can only
go to the Supreme Court, which it is
not possible for everyone to do. This
is how things are happening so far as
Kerala is ocncerned, I do not know
about other States.

Shri Nambiar: Still worse,

Shri A, K. Gopalan: In the face of
all this scandalous state of affairs, in
the face of this continuing emergency,
in the face of the Government’s at-
tempts to legalise its unconstitutional
acts, in the face of the negation of the
right to agitate and to fight against the
attacks of the monopolists and specu-
lators of the common people, all this
talk of democracy is sheer hypocrisy.
It is an attempt to raise false issues and
continue its policies of helping the
monopolists.

Coming to Kashmir, the present state
of affairs there is very deplorable, The
regime of Bakshi and the present re-
gime of his nominee, Mr. Shamsuddin,
alienated the sympathy of the people
of the State. Corruption in the State
is universally talked about. It is well
known that the people cannot utilise
dArmocratic methods to improve their
standards of living. Many a time, at-
tention has been focussed on the nature
of the regime there by people from
Kashmir ag well as from outside. The
Government has refused to heed these
warnings. It is necessary to root out
corruption there and guarantee the peo-
ple's democratic rights so that they
may be enabled to struggle for im-
proving their living standards. Ior
all this, in my opinion, it is necessary
that a broad-based government should
be formed in Kashmir,
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In the matter of foreign policy, the
President has done well to reassure the
policy of non-alignment. But of late,
on many issues, particularly those
affecting colonialism, the Government
seems to be sounding a discordant note,
In South Viet Nam, the USA is openly
intervening with arms. It shamelessly
engineered a coup about four months
ago when it wanted to change the Gov-
ernment though that government was
a satellite. Within three months, it en-
gineered another coup, We have a res-
ponsibility there, because India is the
Chairman of the International Commis-
sion for Supervision and Control in
Viet Nam. Yet we do not raise our
voice of protest gainst this blatant and
open interference by the United
States with force of arms in the in-
ternal affairs of S. Viet Nam.

Many countries of South East Asia
including Ceylon, have raised their
voice of protest against the proposed
patrolling of the waters of the Indian
Ocean by the US Seventh Fleet. It is
well known that this extension of the
patrolling is an attempt by the USA to
intimidate the freedom-loving coun-
iries of S-E Asia and dictate from a
position of strength. Yet our Prime
Minister has refused to raise his voice
of protest against this open intimida-
tion by the United States on the ground
that we cannot do anything about it.
We know he Prime Minister raised his
voice of protest against the military
pacts entered into by the USA by
some countries of Asia. At that time,
we were certainly not more powerful
than we are now, but that did not pre-
vent the Prime Minister from coming
out against these moves of the US.
Why this timidity today? There is a
feeling that our Government has ac-
tually acquiesced in the US move re-
garding the Seventh Fleet. This is re-
inforced by the fact that at Bhubanes-
war, the leadership of the ruling party
did not allow any reference to this
gquestion in its resolution on foreign
affairs, Newspapers are full of reports
that as a result of all this, our pres-
tige in Asia and Africa is suffering.
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Why this slipping away from the
firm positions we took up only a few
years ago? Has it got anything to do
with the fact that we look to America
more and more for economic aid? If
so, this will spell disaster to our inde-
pendent policy, internal and external,
and India's prestige abroad will suffer,

I do not want to say anything about
the subject matter of the debate that
has taken place yesterday and today.
We devoted one full day for it and
todav there were guestiong and ans-
wers. It has been made clear in yes-
terday's debate that the riots in East
Bengal were inspired. by the Pakis-
tan Government. The Government
with its reactionary, communal and
chauvenistic ideology must be held
directly responsible for this terrible
tragedy. What happened in Calcutta
and other places is also shocking, be-
cause it strikes at the very root of de-
mocracy and secularism. What s
necessary today is to tackle the ques-
tion of rehabilitation. It will have the
support of all sections of people in this
country,

I regret to say that on all these im-
portant issues facing our country, both

external and iniernal, the Address
keeps total silence. It is, in fact, an
attempt to camouflage the Govern-

ment's present policies by repeating
the mantram of democratic socialism.
This cannot fool the people for long,
and the rising prices and the struggle
of the people against these policies
will, T am sure, be a warning to the
Government and compel the Govern-
ment to accept a change in these poli-
cieg immediately.

15.00 hrs,

Shri Ranga: My hon, friend Shri
Gopalan has taken the Congress to
task for not being very sincere about
what they said regarding democratic
socialism. My hon. friend supports, on
the other hand, what is known as peo-
ple's democracy. Whatever common-
ness there ig between people’s demo-
cracy and democratic socialism ean be
studied and explained not by me so
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well as by hon. friends of the Com-
munist Party and of the Congress
Party, but to me both appear to be sail-
ing in the same boat, although pretend-
ing to belong to two different opposite
groups and creating a kind of atmos-
phere of mock oposition and fight also
between themseives,

Shri Tyagi: But you are sailing in
a submarine,

Shri Ranga: This Address does not
breath any optimism at all. It looks
as if it is drafted by a Government
which is suffering from jaded spirit,
from spiritual depression and political
bankruptcy. They have been in power
for such a long time that they have
taken power for its own sake as if it
is their own birth-right, and they do
not seem to be anxious to justify
whatever they do before the people.
Whatever is possible for them tc say,
they seem to think, should be enough
to pass for the President's Address.
That iz how the President’s Address is
before us. Why has it happened? It
is so because they have been in power
for such a long time, and thev have
not found any effective challenge to
their power. They have come face to
face with failures almost on every
front, and they do not at all see a way
out of this failure, but at the same
time, they are not afraid of the cunse-
quences of their failures. Hence this
Address that has been presented tc
both Houses of Parliament by the
Vice-President on  behalf of the
President, rather acting as the Presi-
dent.

What is our position in the world?
With al! sense of responsibility 1 say
that we find ourselves more isolated
today than ever before, and our poli-
tical and international opponent and
enemy, China, is improving her posi-
tion. A great statesman once talked
of one precious year lost. I personal-
ly feel those words apply to what has
happened during last year. This
Address does not say anything at all
ag to what this Government proposes
to do, or has done, in order to re-
cover the lost territory on the Hima-
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layan front. They may say that
they have never conceded any right
at all to the Chinese to remain where
they are, but by efflux of time, the
Chinese are likely to gain ground.
As they themselves have stated, in re-
gard to various other matters, by
efflux of time their own rights have
become strengthened. Have we ever
taken any step, first of all, to take
charge of Longju and to go beyond,
to go beyond Chushul on thig side
anywhere—one step at least in order
to establish our right, ags a precedent
to recover the lost ground? We have
not done so. On the other hand, we
have given an assurance privately, or
at least we have given those people
who are interested in these matters to
understand, that we are not going to
trespass into the so-called no-man's-
land that has come to be demarcated
there as a result of China's with-
drawal. [ take very serious objec-
tion to thisz procedure of the Govern-
ment, to thjs failure of the Govern-
ment.

Secondly, they talked about the
stepping up of defence production.
They have been saying that they are
going to reach a target of Rs, 100
crores worth of production. What
that Rs. 100 crores is in terms of our
defence materials and equipment and
abilities, we do not know, in view of
the rising spiral of prices and infla-
tion and in terms of real equipment
itself. They would like to keep it all
a secret, let them but where is the
assurance that our Government has
really made the best possible use dur-
ing the last one year of the money
that we have placed at their d'sposal
and the people who have offered their
services for defence, in order to
effect this accretion. We have had
no assurance at all, not a mention in
this Address.

Thirdly, China, on the other hand
has improved her position. One of
their spokesmen, fortunately now out
of office, was saying some time agoe
that it was China that hag come to be
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isolated. We contested that statement
at that time. Events have proved
that we were right and he was wrong.
China has improved her position. It
is  proper for the Government to
realise the significance of the recog-
nition of People’s China by France. It
has world repercussions. A number
of African countries were till recently
French colonies. They have become
free. They were contacted by the
Chinese Prime Minister. When he
was goi~  through the African coun-
tries, our Embassies as well as our
press correspondents there were lurl-
ling us into complacency saying, he
was not cutting much ice. Actually,
he has paved the way for the recogni-
tion that he has obtained from
France. First of all, he went to ean-
wvass all these African countries, as
many of them as he could and then
he achieved this big result, and this
result is going to have its repercus-
sions all over the world, in regard to
SEATO as well as NATO, and that I
consider to be a great accretion of
strength ts China. Compared to that
what is it that we have been able to
achieve? Nothing, except that we
mention here a number of the digni-
taries who visited India, and certainly,
our Government has woken up and
developed a new deflnition of digni-
taries by including in that term these
astronauts also. It is a wonder why
they did not also regale us with stories
of the visits made by some of the re-
presentatives barring the President
and the Vice-President, whom they
have sent to East African countries.
Why did they send them, on what
basis, with what credentials, except
that they belong to the inner coterie
of thelr soctal entourage? Beyond
that, what achievement have they got
tp their credit? Is Ceylon more
friendly with us or Burma, except
for that visit recently by one of their
leaders? Even in Malaysia what is
our position? What is the stand that
we are taking in regard to the fight
that is going on between the commu-

nists and others in the former Indo-
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China area? What ig the positive
stand that we are able to take in
order to strengthen the democratic
case of all these people in these areas?

What is the kind of protection that
we have been able to give our own
nationals in all these countries,
Burma, Ceylon and Malaysia? More
than that, what is the fate of all
those thousands of Indians who have
been affected so very badly——some
of them have been murdered, several
people’s properties were sequester-
ed in Zanzibar and other places
also in East Africa? We have not
been told what our Government has
been able to do and proposes to do
in order to use its own good offices
with all these various independent
Governments that are coming into
shape in Africa, to protect and pro-
mote the interests of our Indians
there, who went over there just as
they have gone over to various other
countries, in a spirit of adventure,
in order to develop those countries
and also find employment for them-
selves and become rich and prospe-
rous. There is not a word here
about the steps we are taking to
protect their interests and promote
their interesty though in some parts
of India our economy is closely
inter-linked with their fortunes.
What steps have we taken to mini-
mise their sufferings?

Kashmir i now being discussed 1n
UN. When it was taken to the TUN,
who asked our Government to offer
to hold a plebiscite? Now they say:
we are not going to hold a plebis-
cite. Why? By efflux of time. Well
ang good. They have put the whole
of our country in the wrong box. You
may give a number of explanations
but you have commited that blunder.
You want to retrace that blunder.
Well ang good. But what steps are
you taking in Kashmir to see that
the people are assured of a better
Government a saner and less corrupt
Government Corruption seems to have
become the order of the day so far as
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Governmente in India are concerned—
State level or Central level. Only
yesterday, we put a question and the
Home Minister was not prepared to
answer. The Leaders of the National
Conference did not seem to be very
popular; the National Conference 1s
itself in tatters though it controls the
Government and it does pnot hold its
own in Jammu or in Kashmir, It.was
the People's action committiee or what-
ever they may call it which maintain-
ed law and order for a number of days
among the ordinary people. It is
wrong to think that all these happened
only because of the unfortunate hap-
pening regarding the prophet’'s posses-
sion. So many other things had con-
tributed which reached their culmina-
tion at this happening. Why does not
the Union Government take some dras-
tic action? My hon. friend Shri Shas-
tri tried to bring about some peace
there. Why not they take charge of
the administration there for at least
six monthg and help those people to
achieve a more democratic leadership
andhave a less corrupt administration.
Ag long agop as 1958, speaking from
the Congress Benches, I had the
honour of saying to this House:

“So far ag Kashmir's internal
politics is concerned, I would like
some thought to be given by the
hon. Prime Minister and also by
the Government as to whether we
cannot possibly do some thing in
order to bring intp existence an
organised party or leadership
which would be co-operative,
which would be able to win the
co-operation of all the groups and
parties. I dp not know whether
there iz any such possibility but
an effort ought to be made because
otherwise we hear only of one
party and we do not hear of any
other party.”

As a result of the one party rule in
our country, the same horrible conse-
quences are likely to follow in our
country, if our people are not able to
throw up an effective opposition to be
able to control the ruling party. There-
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tore, 1 say that the time has come for
reorientating our policy towards
Kashmir, How long are we going to
keep Sheikh Abdullah in jail? Even
a life convict convicted for life impri-
sonment has an opportunity of being
released from jail after ten years.
8heikh Abdullah hag been in jail for
nearly ten years, except for a short
interval of 2-3 months. My hon.
friend and others have been talking
sbout abuse or power given to Gov-
arnment under the Preventive Deten-
tion and the wvarious other Acts. He
is one of their leaders and why should
he be kept in jail for so long? If he
were to be released and given an
opportunity in the present circumstan-
eeg to find his own side, it is guite
possible for us to have two effective,
democratic parties, one having a majo-
rity and the other having a minority
ar they may be able to form a people’s
democratic coalition Ministry or a
national ministry so far ag that area
is concerned. Therefore, I urge the
immediate release of Sheikh Abdullah.

Bhri Bade: There will
trouble,

8hri Ranga: Trouble will always
be there. The Opposition has to create
trouble for the ruling party in a demo-
eracy and democracy can function well
anly when all the leaders are given
an opportunity to make their appeal
1o the masses.

be more

Is there any law and order in our
country? My hon, friend Shri Gopa-
lan just now gave 3 lot of detailed in-
formation about Kerala. It was said
fhat a Minister was able to take law
ioto his own hands. There was an-
ether Minister in my part of India
who used power in his own way, in
kis own individualistic, personal,
egoistic and vindictive manner. The
Sapreme Court had to give a judg-
memt. The Supreme Court gave
amnther judgment against another
Chied Minister in Punjab, There
is them a Mimistry in West Ben-
gel -whose faimre is writ large
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during the present crisis in spite
of the certificate given by the

Home Minister this morning. Every
one talks of the prevalent corruption
at the topmost levels. What sort of
corruption? If T happen +to be the
Chief Minister or Minister or some big
guy and if I do not like such and such
a person, I have ways and means by
which I can get those people hounded
out, almost murdered and even but-
chered and yet escape. This is what
is happening in Government. I do not
want to mention nameg though I have
the names before me. Some of these
complaints are coming to the Home
Ministry and for a number of years
nothing hag been done. Several times
when asked whether any action has
been taken against such Ministers or
Chief Ministers or officers, the Home
Minister had to say: we are not able
to take any action. Later on thev
attempted to take party action here
and there but we are not interested
in party action. We are interested in
the constitutional manner in which the
Central Home Minister functions from
here to assure the social, economic and
political freedom of those people who
are opposed to those in authority. It
happens that there are many people
within the Congress itself who have
had the courage to resist this kind of
vindictive spirit and personal egoism
and along with the Opposition people,
they alsp resisted such things so that
there could be sufficient safety and
freedom for all the people who had the
guts to resist thig kind of Mussalonism
and Nazism. Ig there such an assu-
rance today?

Shri Tyagi: There is.

Shri Surendranath Dwivedy: Even
rebel congressmen have been detained.

Shri Ranga: The time has come for
the Home Ministry to take effective
steps.

Now, they are bringing an eighteenth
amendment to our Constitution becauss
the Supreme Court has gquestioned
their right to do such arbitrary things
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as they have been doing during the last
one or two years, in detaining so many
people. They have fallen foul with
the Supreme Court. Thank God there
is a Supreme Court. The framers of
our Constitution were foresighted and
courageous enough to provide this
third wing of our democracy. Because
in this so-called Parliamentary demo-
cracy, it has become possible for the
executive and the legislature to com-
bine and then begin to do things in
such a way that the liberties of the
people could be endangered. Under
these circumstances, they thought that
there should be the Supreme Court in
order to question their right and
authority and test all that they do on
the anvil of the Constitution itself.
Therefore, my hon. friend the Prime
Minister, from the very beginning, al-
most the next day, I think, after the
Constitution was passed, began to say
that the Constitution is not sacrosanct:
there is nothing sacred about it; it can
certainly be altered,

If you look into the records, you
will be able to find justification for
what I am gaying. Not once but many
times he has said so. He has proved
it to the hilt by all these amendments
to this Constitution which they have
brought forward,

They are talking of the failure on
the agrarian front. How could there
be success on the agrarian front when
this Government goes out of its way
to place before this House the Consti-
tution (Seventeenth Amendment) Bill
over the Joint Committee of which
you have the honour to preside? They
have brought forward that Bill which
threatens the security of the self-em-
ployment and the land-holdings not
only of the agriculturists and the pea-
santg but algo the agricultural workers,
artisans, etc., without giving them any
right of a reasonable compensation,
without any right of going in appeal
to the Supreme Court. Where ig any
security for any of these agriculturists
in our country? Which agriculturist
would be so foolish as to invest even
Rs. 10 of his hard-earned money in
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agriculture, while this Damocles’
sword is being held over his head?
Not being satisfied with it, they are:
going to bring forward this new.
amendment to the Constitution, My. -
hon. friend Shri Gopalan was talking
about satyagraha against the land re-
venue enhancement. Yes. That kind.
of satyagraha movement is going to be
organised over the whole of India. -
Why?  Because these Agriculture
Ministers and Finance Ministers at the
State level as well as at the Union leved
have become mad enough to go against
all the assurances that have been given
by the British Government and earlier
by the Moghual and other people also,
and begin to raise the land revenue,
not according to the particular settle-
ment records or reports over a period
of 30 years—without any change over
that period—but from year to year
whenever they like. And to what ex-
tent is this done? When the British
were here, they used to put a ban on
themselves, beyond 183]4th per cent
enhancement.

But here are the people who call
themselves Parliamentary democrats
now, socialists on top of it, and they
want to raise it to 100 per cent. In
some cases, the Ministers themselves
admitted that it would even go up to
800 per cent. In this manner they
want to deal with the very foundation
cf the social economy of the peasant
masses of this country who form more
than 70 per cent of the population.
No wonder their agricultural front is
failing.

When the agricultural front fails,
how could there be any success of
their industrial front? Thev have
come now here, giving the names of a
number of projectss Why? It is
something like my going to my father
and asking, “Give me a house.” He
says, "Yes, the house is coming later
on; but now you look at the beams
look at the walls, look at the window
panes; all'these things are coming up.”
For how many years are they going 4o
build up in this manner? *“Outhowse
is ready,” he says. You may go amrd
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live there if you like. All other con-
veniences will be found in the five
elements! It is in this manner that
they have brought in and provided
for their planning here.

They have listed a number of things.
One can also list a number of their
failures also. What about the output
of mill cloth? Here is an extract from
the report. For instance, in 1962-63, it
was 4,921 million yards against 5,100
millions yarde in the preceding year.
Year after year, it is the same. About
sugar, it is 2.3 million tons now,
whereas it was 2.7 million tons in
1960. Because of the slow progress in
the first two years, it is feared th=
the third Plan will end with a big
shortfall in many industries like steel,
pig iron, aluminium, industrial machi-
nery, automobile, fertilisers, paper and
cement. The steel output in 1965-66
will be of the order of 5.8 million tons
against the target of 6.8 million tons,
Pig iron, 1,2 million tong against 1.5
million tons; nitrogenous fertilisers,
500,000 tons against 800,000 tons. A
shortfall of about one million tons in
the cement target is also expected and
in paper and paper-board also a similar
fate ig going to overtake them. One
can go on like that. It is no good sim-
ply cataloguing a number of projects
and saying, “Oh, look at the great
achievement of ours.”

What is this achievement? Have we
not achieved such things earlier? The
British also used to do it. But at
whose cost? At the cost of the people.
Here are my Communist friends who
supported the Gowvernment in their
Plan, and now they complain against
the new taxes and additional taxes.
Therefore, they want those taxes to
be withdrewn. I want these new
taxes to be withdrawn, True, I want
the kerosene tax to go; the Gold Con-
trol Order also to go, and several
other taxes, especially the tax on
diesc] oil to go and also sp many other
excise duties to go. But all this ad-
ditional taxation has come in the
wake of their Plan. Their Plan is
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lopsided and centrally oriented, and
fit only for a totalitarian State and
not for the kind of a democratic
federal State that we have.

What is the fate of the State Gov-
ernments today? They have been con-
verted to the status of District
Boards. Each State Government—
can you believe it—has got its own
senior civilian representing that Gov-
ernment before these great Secretar-
ies of the various Ministries and also
their Ministers. They nold separate
meetings of these M.Ps, and go on beg-
ging us, all parties, to put in a word
for their Governmental projects, Here
is a big bundle which I have received
from the Andhra Pradesh liaison offi-
cer. My hon. friend was talking
about the big business. These Gov-
ernments have got their Public Rela-
tion Officers. The State Governments
have their—not High Commissioners
but—Public Relations Officers; they
are ICS and IAS officers. The State
Governments have been reduced to
that plight. We raise our voice
against it. We want all their powers
to be resuscitated and given back to
them. And this plight has come about
because the same ruling party is
ruling over the States as well as here.
Therefore, it is stewing in its own
juice. 'The State Governments are
being degraded in this fashion, so
much so that, as you know, some of
the Chief Ministers are prepared to
come here as Ministers of State, This
sort of thing has got to be ended.

So I say that this planning has
got to be reoriented in such a way
that they would give priority to
water-supply, to shelter, to food, to
clothing and to schooling. These are
the most elementary things. Instead
of that, they want me to feel happy
about these three great steel project.

This Government warns us against
“big monopolists”. Who are the
monopolists? Is not that officer who
is controlling the National Steel Cor-
poration a monopolist? Is he not
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controlling an investment which goes
beyond Rs. 600 crores? My hon. friend
Shri Gopalan said, “Beware of all
these people; But how much paid-up
capital they have all got? Only Rs.
200 crores each.” Over them all, we
have got the Central Government as
well as the State Governments and
the legislatures also. But here are
those great statist monopolists, neo-
Mussolinis, administrative Mussolin-
is, bureaucratic Mussolinis, who are
at the head of these great State en-
terprises, Where is anyone to whom
we can appeal? The Public Accounts
Committee! Ask my hon, friend what
kind of control he has got over them.
The Estimates Committee! Ask them
also how much power they have got.
Ask yourself and various other peo-
ple also who are presiding over the
various Select Committees what
power, what strength and what con-
trol they have got over ali these Cor-
porations. Very little. If I were to
accept the advice of my hon, friend
Shri Subramaniam, the Parliament
will have much less control than
what they have at present. Thank
God, there is still a Railway Minister
and a Railway Ministry coming here
with a railway budget. We have an
opportunity of catching hold of him
whenever he goes wrong and taking
him to task. But we have no such
opportunity of taking other people to
task at all. Not a bit. All hose peo-
ple have been thrown up now as a re-
sult of Stateism. We are opposed to
it. True; we do not want monopolists
even in the private sector. Therefore,
let us have necessary legislation to
control the powers and vagaries of
these monopolists, whether they are
in the State sector or in the private
sector. It is in that fashion that we
have got to work.

Finally, 1 want to make one point.
When my hon. friend Shri Chavan
stood in Maharashtra for a Lok Sabha
seat, one of my local leaders wanted to
stand there. Whether we win or not
is another matter, My people certain-
ly were very keen on contesting that
election, but we withdrew our candi-
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date. Why did we do it? Because we
have begun to feel not only because
this js emergency, but also because of
the national consciousness, of our gense
of unity that so far as foreign affairs
and defence are concerned, as far as
it is possible, we should try and see
that those people who become incum-
bents of those Ministries or posts
should be agreeable to all the political
parties, At least to the democratic
parties, if not to my friends here who
will never be reconciled to any demo-
cratic way of life. We should also
make it possible for them to function
here easily and effectively without
being worried about their own seat.

Shri Tyagi: Thank you;
idea.

a good

Shri Ranga: The time has already
come, as I said lsat time, when we
should have g separate Foreign Minis-
ter apart from the Prime Minister. As
God would have it, it has now become
necessary for the Prime Minister to be-
gin to realise the wisdom of what I
have been saying since 1949 that he
should divest himself of the responsibi-
lity of the Foreign Ministry. If he
does so and if he thinks of appointing
somebody, 1 am not going to ask him
to consult us. But let him keep in
mind which person, which choice,
would be most agreeable not only to
his own party and to the wvarious
groups within his party—one group of
hig party has become a projection of
the communist party—but also to the
other democratic groups. There has
been some talk unfortunately that all
those people who are grouped around
him have been anxdious to please him
and to persuade him to think of some-
body who is not very far from his
own so-called political background and
who is not to much divorced from his
own personal affections. T wish to give
this warning in advanee and I hope
he would desist from accepting any
such bad advice.

Shrimati Remu Chakravarity (Bar-
rackpore): Why not mention the
name?
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Shri Ranga: It is not necessary. I
wish to warn him and the Govern-
ment to desist from it, because it is
easy to go on trying to please the de-
migod of the day forgetting national
interests, But I hope there are suffi-
cient number of Ministers ag well as
other friends of the Prime Minister on
that side who have the moral courage
to be able to tell him and prevent him
from accepting such a bad advice,

My hon. friend, the Prime Minister,
has fallen suddently ill. We are all
very sorry; 1 am personally sorry. We
have worked together for more than
30 years in fair season as well as bad
season, We differed very violently
but yet we also learnt to like, love and
respect such other. He was good
enough to express similar feelings
about us. Therefore, we want him to
recover as soon as possible. He does
not believe in God, but I do. There-
fore, I pray to God that he should re-
cover very soon.

At the same time, I give him the
warning that it ig time for him to pre-
pare his party to go into the opposition
and help us, the democrats in the
country, to go to the other side; and
he should be prepared to sit in my
place, as the leader of the opposition,
to help us, assist us and guide us. It
is only in that way that democracy
can be made a success. If he does not
like a parliamentary system in that
manner, let him at least think in terms
of the Swiss system wherein there will
be scope for all parties in the commit-
tee government., The committee gov-
ernment will be responsible for the
whole of the administration. If it is
not too late for him, let him pay heed
to my advice, If he does not do so, he
will go the way of all those great men
of history who have gone with a very
bad epitaph

Shri Mahatab (Angul) Sir, the two
speeches which have preceded make
me wonder whether we are using the
opportunity givem by the President's
Address preperly or nob. We have
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heard too much of democracy and all
these theories. We have also seen how
the minds of these two speakers are
working for cross purposes in themsel-
ves. I do not know whether the two
speakers were prepared to speak some-
thing or they were so much obsessed
with their dislike for the Congress
that they did not see logic in what
they were saying. For instance, my.
immediate predecessor, Shri Rangs,
told us that he asked the Home Minis-

ter to take charge of the law and order

siluation in the States. He asked, why

not the Central Government exercise

authority over the States and ensure
law and order and safety? At the
same time, he says that the State Gov-

vrnments have been reduced to the

status of district boards and have their
.iaison officers. He wants complete au-

tonomy for the States, How the two

go together, 1 do not understand. (In-

terruption), The conception of demo-

cracy requireg that we must have res-

pect for other opinion also. That is

the crux of the whole thing. The

leader of the communist party said

something about Kerala. There is no-

body from Kerala here to represent the

other side of the thing We do not

knov whether the facts are correct or

not and still we are called upon to pass

our judgment and proceed on that

basis. Is it democracy or something

else?

Here probably the mistake arises out
of their notion that the party and the
Government are the same. In fact,
they are not the same in democracy.
Copious references were made to the
Bhubaneswar Congress and various
party conferences, Fortunately they
have got an opportunity to refer to our
conferences because they are open
ones, But we have no means of re-
ferring to their own conferences.

Shri Tyagi: They are held in purdah,

Shri Mahatab: So, how can we meet
them on their own ground? So, this is
not the platform where we have to
digcuss party resolutions ang party



Y
649 Motion on Address MAGHA 24, 1885 (SAKA) bythe Vice-President 650

manifestos. Here we have to per-
form a constitutional work, The
President has delivered an Ad-
dress which contains the policies and
programmes of the Government of the
day. That Government no doubt is a
party Government, Whatever happens
in the party conferences, it is their
look-out. We ara not here to refer to
party conferences. cannot ex-
pect any reply to those referenceg be-
cause I do not know what is passing
on in their conferences,

Shri S. M, Banerjee (Kanpur): Both
are given in newspapers,

Shri Mahatab: So, it is very wrong
to refer to those party conferences on
this occasion. Of course, opposition
parties have got plenty of opportuni-
ties and plenty of other forums—their
own newspapers for instance—where
they can criticise as much as they like,
I have nothing to say about that. They
are perfectly entitled to have their
own opinions about the resolutions
which we have passed. It is open to
them to oppose them and call them re-
actionary. But on this occasion they
cannot expect a reply, From whom can
they expect a reply? I do not know.

An Hon. Member: Not from you but
from the Minister,

Shri Mahatab: The Minister is no-
body in the party. The Minister is
something different frem the party. It
is not the communist pgovernment
where the party and the government
are the same. Here it is a different
Government altogether. It is a demo-
cratic system. That system has to be
understood. Democracy has got 3 wide
meaning now. It means everything
now. There is people’s democracy,
bourgeois democracy and so on. But
in the democracy which we are follow-
ing here, the crux is that the party is
different from the Government. Here
the Government has to be criticised or
supported on the merits of their pro-
posaly and their work. That is my
first submission,

Shri Tyagi raised a point of order, 1
do not know whether it is a point of
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order or not. But to talk of the State
Governments here on this platform
seems to me not quite proper for this
simple reason because none of us has
felt aggrieved by anything done by the
representatives of the State Govern-
ments, We do not know the facts. This
is an opportunity for having anything
published. But there is no means of
verifying whether those facts which
are stated here are correct or not. That
should be borne in mind. Whenever
we say something, as democrats, we
should keep in view that another judg-
ment is possible. There may be an-
other version of the whole thing. Un-
lesg that mind is developed, I do not
think we can work out properly par-
liamentary democracy.

Having said that, I come to the
Plan which has been so much
criticised by Shri Ranga. Of
course, their opinion is well known.
They do not like this Plan.
But they have not yet produc-
ed a substitute Plan. They are per-
haps hoping that a substitute Plan
will be produced by the Prime Minis-
ter when he comes to this side, the
Opposition. They are perhaps hop-
ing that the Prime Minister will give
them the opportunity to formulate
another substitute Plan. It is a curi-
ous way of thinking. To think of the
leader of the majority party to form
the Opposition is something curious.
I do not know the particular logic in
it. That shows how the thinking pro-
cess goes. This is a curious way of
thinking. I would respectfully sug-
gest to Shri Ranga that for the sake
of a healthy opposition which is need-
ed in parliamentary democracy there
must be consistent and logical think-
ing all round. Unless you dop that you
wil] not have followers. You may
have individuals as followers but you
cannot have a large scale following.
That is the difficulty. When you
have no followers you cannot have a
majority here, Therefore, in order
to have a majority following
there must be consistent and logical
thinking all round. Illogical thinkimg
will lead us nowhere.
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Now I come to the Address itself.
As the House well knows the Address
has been prepared in circumstances
which are well known. Probably
there was much time or much thought
given tg 1t. The custom has been to
give the Address in order to give the
Parliament anm opportunity to know
the mind of the Government as to
what they are proposing to do. Here
is an Address which has stated all
facts frankly, and I must congratulate
the framers of that Address for the
frankness which they have displayed
in stating all the facts as they are.
But they have not given their mind
as to what is proposed to be done on
those facts,

Take, for instance, this emergency.
I would most humbly submit to Shri
Lal Bahadur Shastri whom, on this
ocrasion, I welcome most heartily for
the job which he has undertaken, that
the people should not be made accli-
matised with the emergency. That is
the fundamental basis of all adminis-
trations. Iy people get acclimatised
with an emergency, at the time of
real emergency nothing will happen.
That is the danger. Many others
have said, many statesmen have said
that an emergency should not be
continued for g long time. If it has
to be continued, then there must be
some visible signg of the existence of
an emergency and there must be
some preparations to show the exis-
tence of that emergency., That fact
has tp be taken into consideration.
There is no doubt that the Chinese
threat iz there. Reference has been
made to that in the Address itself.
But that threat also should make us
de something. What we do should
be visible so that the population
will know that there is an emergency
ang something is being done. 1 do
not accept the argument of Shri Ranga
inat something shoulq be done im-
mediately to throw out the Chinese
and we should go to Longju or any
other place. These are all talks
which are not realistic. We must
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take a realistic view of the whole
thing. The fact iz there that the
Chinese are sti]] in  occupation of
some parts of our territory and we
are committed, the Parliament has
taken an oath, the Government and
all Members of Parliament and the
people are committed, to the expul-
sion ¢f the Chinese from our terri-
tory. The question is, what steps are
being taken. Some reference should
have been made to those steps
saying that such and such steps are
being taken in that direction. Of
course, it is not possible for the
Govermiment to lay bare all the facts.
But some indication as to the steps
that are being taken in that direction
should have been given,

Similarly, a reference has been
made to the midterm appraisa]l and
the drawbacks. Of coursze, T am not
replying to those who dg not agree
to the Plan.

Shri Ranga: Which Plan? This
Plan has failed.
Shri Mahatab: Even in a Plan

which will be made by Shri Ranga
there will be some reverses. Even
in our domestic plans we sometimes
meet with reverses, In any plan,
whenever reverses take place that
does not deter us from thinking that
the Plan is there, Therefore, merely
saying that we are wrong, that
everything is going wrong or some
other things are happening is not
enough, Some reference should have
been made as tg the steps proposed
to meet these reverses and the reasons
why the mid-term appraisal has
shown some drawbacks should have
been there. What is being done to
meet that challenge should have been
mentioned, Then we could have
known as to what are the steps that
are being taken. For instance, pro-
duction in severa] spheres ha: gone
down. In agriculture and in other
spheres the production is not satis-
factory. What is going to be done
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about it? Had these points been  provocation, A firm attitude, in my

mentioned in the Address it would
have enabled us to judge the whole
thing as to whether the thing is going
in the right direction or not.

Probably, because of the attitude
which the Opposition takes these
Addresses are written in this manner.
Whatever criticism the Opposition
offers, it is so desultory ang 80
destructive that I do not think any-
body in charge of framing an Address
of that type would care to bring
before the whole House a]l details.
I am a man of details. I am, there-
fore, precisely stating as to what are
the precise steps to be taken,

Shri Hari Vishnu Kamath: What
about the Governor's Address in
Bombay during your time?

Shri Mahatab: That was a detailed
Address, you should know.

Shri Ranga: He did not
‘His Ministers prepared it.

Shri Mahatab: Similarly, there is
the question of Pakjstan. Of course,
we have spent several hours over that
debate, The Home Minister gave us
the fina] reply only this morning. But
I would very humbly ask both the
Home Minister ang Shri Shastri whe-
ther it is enough to say that our peo-
ple here should keep themselves under
control. That is very good. That has
to be done. Every citizen of India is
entitleq to have safety and protection.
Law and order must be. maintained
in this couniry. At the same time,
what is being done to put an end to
the provocation on the other side?
That also has to be stated. Nothing
has been stated so far as to the steps
taken to stop the provocation there.
If anybody asks me as to what is my
suggestion to stop that provocation I
cap only tell him this. It has almost
been proveq during the debate here
and also from outside—I -have some
persona] knowledge of that—that this
was engineered by people from
Pakistan. There is no doubt about it.
That being so, that provocation will
always be there. How to stop that

draft it.

opinion, should be taken about Pak-
istan, Pakistan should be finally told
that if they go on doing like this
some other steps, in the words of the
Prime Minister, will be taken, Those
other steps include many things. We
must come to a decision that we will
not tolerate this kind of provocation.
To cal] upon our own people to be con-
trolleq and at the same time to do
nothing to stop this provocation is
unrealistic. That is my humble opi-
nion.

Then I come to these various pro-
jects. There have been references to
various projects. With regard to one
project I wrote {p the Planning Com-
mission. 1 wrote to the Deputy Chair-
man of t@» Planning Commission and
other members of the Planning Com-
mission. I say it here, on this plat-
form also, that whenever projects are
undertaken the advice given by tne
Public Accounts Committee in 1955
should be bome in mind. The econo-
mics of the project, the estimates of
the project should be very closely
examined, worked out and then only
the project shoulq be started. If you
start the work in anticipation of these
things, ultimately some wrong things
may be done and the project may
prove to be uneconomic. I think 1t
is for that very reason that in some
of these projects the cost of produe-
tion has gome up. I am very glad that
the mover of motion, Shri Sachindra
Chaudhuri, referred to the cost of pro-
duction. He has sufficient knowledge
of commerce and industry and out of
his knowledge he referreq to the cost
of production. Why is it that the cost
of production is going up? An esti-
mate which starts with, let us say
Rs, 50 crores, ultimately ends in Rs. 300
crores. There cannot be %0 wide a
gap between the original and the final
estimates. Why has this happened?
The Public Accounts Committee in
1955 gave the advice that the econo-
mics of projects should be properly
worked out and examined before the
work is started. Many things are
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starteq in anticipation. I am particu-
larly referring to a project which i
proposed to be started in my consti-
tuency, According to the preliminary
report about 6 lakhs of people are
going to be displaced.

Shri Tyagi: What is the name of
that project?

Shri Mahatab: Tikkerpara project.

Shri Surendranath Dwivedy: But
the Minister says that detailed inves-
tigation has to be done and the repors
is yet to vome before any action can
be taken,

Shri Mahatab: I have received the
letter from the Minister today that
detaileg invest gation has not been
done, That has to be done. Np work
should be started before that is done.
Otherwise, it may land us in diffi-
culties, as it has done in the case of
severa] other projects.

Shri Tyagi: Has the Centre advanc
ed any money for this project?
Shri Surrendranath Dwivedy: .Jo.

Shri Mahatab: 1 now come to the
Dandakaranya Project, which is vitally
connecteq with the problem which we
were discussing yesterday and teday.
The Dandakaranya Project is intended
to accommodate the refugees from
Bengal., Now, it has been stated by
Shri Atulya Ghosh, Congress leader of
Bengal in a press statement that the
work of that project is not satisfactory.
He has openly stated in the press that
drinking water is not available there.
My information is that sub-soi] water
there is so much below the surface
that tanks and wells connot be sunk
easily. So, the main problem is to
supply drinking water to the people
who live there or who go there,

Secondly, the yield in the reclaim-
ed land is not up to the mark. I am
told that the production per acre in
Dandakaranya s omly 9 maunds,
whereag in Orissa, where the pro-
duction is the lcwest in India it is
about 25 maunds, When that ig the
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position, how do you except families
to go and live there especially when
water ig not available ang the yield
is very poor? Therefore, that project
should also be very carefully ex-
amined.

It is no wuse saying that large
forest areas can be reclaimed and
people can stay there. That is all
poetry; it is not a realistic statement.
I had discussion with Shri Khanna
on this subject. He is trying to do
his best; there is no doubt about it.
Theze are the rea] problems which
are facing the refugees who have to
go there. It is very easy to say in
Parliament that all the refugees
coming from East Pakistan will
directly be sent to Dandakaranya.
But where is the accommodation, food
ang other amenities for them? How
wil] they live there? These things
should be very closely thought cf,
because they are matters of detail
A]] genera] talk should cease. As
we are in the 16th year of our inde-
pendence and in the midst of the
Third Plan, all genera] talk has to
disappear. We are in the midst of
execution of many things. Therefore,
we must be very detail-minded per-
sons. So, we must closely examine
all the details and them come to
conclusions, Unless the details are
gone through and discussed. a]] our
schemes will go astray and what is
not desirable will happen.

15.53 hrs.
[Srrt TmRUMALA Rao in the Chair]

Coming to foreign policy, Shri
Ranga said that our foreign policy
has landed us in isolation. Factually,
it is not correct. He complained and
asked why China was recognised by
France. Does he expect India to go
and beg of France to recognise or
not to recognise a particular country?
How can India go and interfere in
the internal affiairs of another coun-
try? How can we ask any particular
country not to recognise China? That
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ig not our look-out. So far as India
is concerneq according to me, our
foreign policy has been very success-
fu] and it has settlea down. By
“settled down” I mean that we are
in a settled place and we are not
moving here and there.

So far as friendg are concerned, I
think we are having them at the time
of need. There is no aoubt about it.
Then ho was say.ng tnat we should
have :nfiuenced the policies of
Burma, Ceylon and other countries?
Are we thinking in terms of the old
imperialism? What are we thinking
about us? I am not able to appreciate
hic argument. These are independent
countries. He also referred to East
Africa, Zanzibar and other countries.
We have all the sympathy for those
Indians who are being displaced from

those countries. They are being
displaced because of the new inde-
pendence which those countries

have achieved,

1 have my own persona] experience
in this matter which T will narrate.
When I was the Centra] Minister here,
the Prime Minister of Burma came to
see me At that time, Madras hand-
loom cloth was mainly being sold in
Burma and Burma had stopped its
import. I took up this matter with
the Burmese Prime Minister and told
him “Look here, you stould allow
our handloom «cloth to go there;
otherwise, there will be so much of
unemployment”, He immediately
replied “Dr. Mahatab, did you not stop
British cloth from your country when
you were fighting for your freedom?
We are doing the very same thing.”
Then, after prolonged negotiations
they agreed to take yarn from our
country but they refused to take
manufactured goods. Similarly, the
Burmese Government displaced
Madras and Orissa people who had

their lands there, These problems
arise when colonies becomes inde-
pendent, -

At the same time, these problems
are the problems of our nwn people.
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We cannot say: let them suffer We
cannot afford to say that we have got
to do something to relieve their
sufferings. Thesg Indians who were
in very good positions are now being
displaced from the newly-independent
Asian and African countries. That
has created a new problem for us.
We cannot blame those Governments.
Neither can we blame our own people.
I am very sorry to say thai one of the
representatives of Government has
criticised the Indians overseas.
Therefore, there was some criticism
in Bombay of that statement. There
is a feeling thaty the Government of
India := not sympathetic towards
those people. That feeling is wrong.
The Government of India has full
sympathy for those Indians and what-
ever is possible chould be done to
mitigate their distress at the present
moment. This matter should be
taken up with the new Governments
which have been formed in theose
countries. It cannot be taken up at
other levels. Tt is only in a friendly
and amicable way that al] these
problems can be solved.

Shri U. M, Trivedi (Mandsaur):
Mr. Chairman, when I heard and late:
read this Address of the Presidert,
it struck me as a very incongruous
piece of document. We have
been having these Addresses from
the time the first Parliament came
into existence. This is the first time
we have taken shelter behind the
provisions of article 65 for delivering
this Address to the Houses of Parlia-
ment. This is a peculiar document
in which the President has not
dentified himself with the Govern-
ment, There are three different
identities wvisible from this document
viz., the President, the Vice-President
and the nation. The Government
does not come into the picture at all.
It is a very peculiar document.
Generally, the Address of the Presi-
dent is always meant to be the add-
ress by the Government through the
Prezident about the legislative piece
of work to be undertaken during the
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ensuing session. I will not use a
disrespectful word because, after all,
it is assumeq to be coming from the
President but I will not hesitate to
say that this piece of document is a
drab document.

The peculiar nature of infiltration
that has been gaiug on intg India for
the lasy nearly 5 or 8 years has not
been mentioned in this whole docu-
ment, Why have we closed our
eyes to this innitration? It is the
protest to this infiltration which, in
my opinion, has been the cause of
the present riots in Pakistan. The
riots were engineered for a long time
and when they found that there is
some sort of opposition here to this
infiltration the riots were undertaken.
It was engineereq and sponsored by
the Government of Pakistan. This
argument of reaction for the commis-
sion of a praticular offence with
veference to a particular article of
respect for the Muslims was an pye-
wash, an absolute eye-wash. One has
on relation to the other. It was
sponsored in a manner which can
only befit the mad persons who are
controlling the destiny of Pakistan.

16.00 hrs,

How far has this infiltration pro-
ceeded? Have we ever looked into
this aspect? We have not been able
to give the figures as to whether there
are five lakhs who have infiltrated
or whether there are ten lakhs or
thirty lakhs who have infiltrated.
But infiltration has been going on and
we have not been able to check it so
far. When we attempted it, a hue
and cry was raised that we are driv-
ing out the Muslims frpm India. Can
we not ask a simple question of
Pakistan to show ug a single big
officer belonging to the Hindu Com-
munity or to the minority community
in the whole of Pakistan? There is
not a single big zppointment in India
which cannot be held by anybody
irrespective of caste, ereed or religion.

We, as a secular state, have thrown !
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open the doors of every form of
employment in India to all. But can

the Pakistanis say so?

Shri Hari Vishnu Eamath: Tt
is an Islamic State,

Shri U, M. Trivedi: Yes, it is an
Islamic State and because it iz an
Islamic State the natural corollary
follows that those who are non-
Islamic must be slaughtered, butcher-
ed, killeq and driven out. If that 1s
the Islamic State. we must all grid up
our loins and try to fight out the
menace that is there. It is a menace
for the whole world; it is an inter-
national menace which tries to
destroy and commit genocide upon
a whole community of one crore and
sixty lakhs. Seventy lakhs have been
destroyed leaving ninety lakhs only.
If we cannot do that, we must be
ashmed of calling ourselves g big
nation. s there any country which
can say that? Here even the little
choice of a citizen holding a franchise

in India, even that is now being
taken by Pakistans. Has it been
prought to the notice of the hon.

Home Minister here that Pakistani
nationals have stood for elections and
have been elected also? And such
persons have been elected for whom
deportation orders have been passed
by the District Magistrate and by the
Chief Ministers of the States concern-
ed! Yet those people have not gone
out and they get themselves elected.
Can there be such a thing in any part
of the world? Can any country say
this? Do you think that we are
doing this simply by virtue of the
fact that we chose tp call gurselves
tolerant? No, Sir, it is not tolerance;
it is the complacent pature on our
part where we close our eveg and do
not watch the danger that iz lying
ahead of us. This infiltration that is
going on is a source of very great
danger to us. The danger to Assam
1s patent; the danger to Tripura is
patent and the danger to Rajas-

than is patent. I may give
illustrations of Rajasthan. More
than 2,000 Pakistani nationals
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are there and are not moving out
from Jaipur even after notice. More
than 60v are there in Bhilwara and
not one is moving out. More than
600 are there in Udaipur and nor one
is moving out. Ajmer has got an
influx of infiltrators and that is going
on,

What about the borders? Time
without number our borders are raid-
ed; cattle are lifted; men are killed
and we are not able to do anything
by way of retaliation. What we do
is that we send a strong protest note.

Suri Hari Vishnu KRamath: Very
strong.

Shri U, M. Trivedi: What 1s the
strong protest note? How many

times sha]] we protest?  Theire must
be some end to this protesting.  We
‘must make up our minds that no
protest but slaps are necessscy. If
we cannot give slaps, protest wili not
help us. There has been cnough of
these protests,

May ] ask a question to myself and
in thiz= House? Are we tne only
people in this world who are afraid
of war ang for our lives, or are there
other people alsg in the world who
are afraid for their lives and want to
save their lives? Small countries
like Israel, Egypt. Iran and even
Cyprus stood up, with the net result
that there was no war. Nobody likes
war. Even the mightiest United
Socialist Soviet Republic was not able
to put its bluff through because
Keneddy called the bluff. Nobody
wants war, much less Pakistan. But
we are the only persons who think
in terms of “There will be a war, a
worldg war and the world will be
destroyed” ag if we arg the only
custodians of the happiness of the
world and nobody else. Why should
we be afraid? Why should we not
call a spade a spade and tell Pakis-
tan, *“So far and no farther; we are
not going to tolerate the infiltrations
that you are carrying on™? That has
been the reason why we had to
hang down our heads in shame when

2045(Ai)LS—8.
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China attacked us. It is this fear of
war. They thought that we are all
cowards living in this country and
tha, these cowards will never fight;
so, push them back. And we have
been pushed back.

How many persons have been killed
in these riots? Have we gol an
estimate of it? It was very kind of
an American reporter who was able
1o teli us that hundreds and hundreds
have been killed and have been found
dead in one hospita] in Dacca. But
call We give an esiimate of how many
were killed in Dacca, in the villages
near about Dacca, in Narayanganj,

:n Barisa] and in Khulna? Have we
got an estimate” Were they only
10,000 or 15000 or 50,0007 Children,

women, old men,  young men—all
were  butchered, Such 2 butchery
has never been noticad in any part
of the world. And here we are. Who
are we? It is our kith and kin who
have been killed and we are sitting
here and sending protests. What else
do we do? We control ourselves.
Let us control ourselves. 1 am also
one of them who feel that it is an
ugly aspect that for the sake of those
who have become maq in Pakistan we
shuld become egually mad and tcrure
or do wrong to innocent  persons.
No, Sr; that is not myv idea But
we must not be afraid to punish the
guilty. We must be prepared for
that eventuality. Why do we want
to hand over Berubari and have
10,000 more to be killed and handed
over for being killed? There is no
question of parochialism here; there
is no question of communalism heore.
Communalism is in the heart of the
governing party. They stil] go on
thinking in terms of Hindus &nd
Muslims. This idea of Hindu and
Muslims shouid go. But the promise
that we gave at the time of partition
of this coumtrv must be upheld by us.
Was Sardar Patel an ordinary man?
Was the promise made by Pandit
Jawaharlal Nehru when partition
took place was the promise of an

ordinary man? Jawaharlal it was who
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said, “I made a promise to nanm this
country Nagaland”; therefore the
suggestion made by my hon, friend,
Shri Kamath to name it Naga
Pradesh was turned down. Even the
promise to keep the word ‘land’ was
maintained and it was sp maintained
because it came from the Prime
Minister, Pandit Jawaharlal Nehru.
Thiz promise was made on the floor
of this House ang outside to the whole
country at large to the minority.
namely, that your life and liberty will
be protected by us even when there
be partition, Sardar Vailabhbhai Patel
said, “We will rush to your succor if
you are troubled.” What werg those
words? Were they empty words?
Are we going to eat and swallow
those words and keep quiet about it?
We have simply to hang down our
heads in shame that the promises
made by us, by a great naticn are
not kept. What faith can those
peopde put in our assurance that we
will settle them and bring them to
Dandakaranya? Those are not words
which will carry any solace to them.

Then, Sir, this Address is entirely
mute on the question of Kashmur.
It is unfortunate that a particular
incident has happened there. But
have we realised the duty that we
have to do by Kashmir? Are we going
to consider even today that m
Kashmir there is Muslim majority
and Hindu minority? If Article 1 of
the constitution of India applies, the
whole of the territory of Kashmir is
an Indian territory. What right have
we even after 15 years, after two or
three genera] elections have becn
held, to say that "Kashmir has not
decided to join us? How long can we
continue this friction? How long can
we keep this Article 370 over our
heads? Prof Ranga was telling us
that we should take a wery realistic
view. In his realistic view, he says
that Sheikh Abdullah should not be

kept in prison. I for eone would
not like any man to be detained
in prison without crime. But are
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we making a farce of this trial or are
we really sincere about this trial?
The sins committed by Sheikh
Abdullah were such that two or three
witnesses were enough to get him
i the neck. Why that particular
procedure has not been followed and
why is he being allowed to carry on
propaganda and why is he being
furnished with funds to carry on
propaganda passes my comprehension.
The sooner this tria] is over, the better
it is for this country. Unfortunately,
in our country, we have felt tha%
anybody can threaten us; Phizo can
threaten us; Avub Khan can threaten
us; Sheikh Abdullah can threaten us.
Anybody who does not love thie
country has got the right to threaten
us and we humbly bow down to those
threats,

What prevents us from dropping
out Article 370 now? A reasolutiom
can be passed. Those people are pre-

pared to pass the resolution. The
Assembly is prepared to pass the
resolution. Let us say: we have

committed a mistake and let us abide
by the mistake. We had no business
whatsoever to say that the plebiscite
is to be held. But since a mistake
has been committed let us abide by
the mistake. Even that mistake can
be rectified by getting this resolution

passed that Article 370 ‘shall no
longer apply to Kashmir. Why
should we not do it? The question
of the refugees would have been
solved Jlong agoe. Thousands and

thousands of acres of land are lying
fallow. Hundreds of crores of rupees
have been spent by Kashmir without
deriving any benefit whatsover ex-
cept that of hatred and allowing &
handle to Pakistan to always carry
on propaganda against us.

Our propaganda machinery has
miserably failed. We cannot even tell
the truth. Although Pakistan can
carry on propaganda with untruth,
we are afraid of telling the truth te
the world. This is what I have notic=
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ed in the foreign countries. Wher-
ever I had an opportunity of going,
¥ found this one thing. It is not
possible for a single hand, for any
Member of Parliament, to carry on
propaganda, It requires a huge
Government machinery for the pur-
posc of doing it. One talk with one
officer or one talk with one Minister
or one talk with a particular Sec-
retary will not help the propaganda
that is to be carried out in favour of
India. 1t s an agonizing fact.

Coming nearer to the affairs of the
country, I ask: Where are we? I do
not want to enumerate all the short-
falls that are there in our country.
I for one have never understood this
obsession of having a Plan with an
investment of Rs. 8300 crores which,
I say, has been drained down the
gutter., We have not been able to
realise anything. Plans or no plans,
we would have stil] got the various
projects put through. It does not
requ're any Plan. It may require
planning; it may require an estimate;
1t may require a foresight to carry
on the progress of the country. But
why have this Five Year Plan busi-
ness? Why have this Planning Com-
mission and why have this Planning
Minister? What is al] this for? This
coulq have been carried on even
without the Planning Minister or
without the Planning Commission or
without these so-called big Plans
where money has been wasted. What
is lacking entirely is foresight,

Very recently, I had occasion to go
along the railway line to Moradabad.
It was contemplated to build a
double line there. Once, one type
of signalling was carried out. Then,
there was another type of signalling
carried out, and then, there was a
third type of signalling carried out.
Three types of signalling were carried
out there. For the first type, about
Rs 60 lakhs were spent; that Rs. 60
lakhs went into water; then another
Rs. 120 lakhs were spent; that also
went into water; then, another Rs. 200
lakhs are going to be spent in order
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io have the signalling system install-
ed. What does this show? 1t shows
that there was no foresight, and we
could not realise six years back what
was to be done and what ultimately
we had to achieve,

The same is the story everwhere.
D.C. engines are being built, but A.C.
traction is being laid out. Then, we
realise that D.C. engines will not work
on A.C, traction, and, therefore, we
must have A.C. engines; then we say
that the others are having A.C.
traction, and, therefore, we must
also have A.C. traction, and,
so, AC. engines must be Dbuilt
and the D.C. engines must be
put in the stores. Is this planning?
This planning without foresight is no
planning,

Therefore, I say that there must be
some re-orientation about this idea of
planning. Then, let us take the case
of production, Agricultural produc-
tion has gone down. The production
of cereals has gone down; the produc-
tion of wheat has gone down; the pro-
duction of rice has gone down; the
production of sugar has gone down;
the production of steel has gone
down, the production of fertilisers has
gone down, and so on. How many
things can I enumerate here?

Shri Hari Vishnu Kamath: Corrup-
tion is up,

Shri U, M, Trivedi: The only thing
that is going up is corruption. It is
ever on the rise and it is ever on the
increase. Whom to point out?

Just a little while ago, Shri Ranga
was praising our Supreme Court, and
he was happy that there was the
existence of the Supreme Court. I
belong to the Supreme Court Bar, and
I also praise the existence of the
Supreme Court. But what has it
brought about? Look at Part III of
the Constitution, dealing with Funda-
mental Rights. Article 13 has no

force.  Article 14 has no force.
Article 16 has no force. Article 19
has np force. Article 32 has no force.

And Article 31 has no force, What

is this Constitution for?
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Shri Surendranath Dwivedy;
emergency is there,

Shri U, M, Trivedi: Article 31 has
been taken out, article 16 has been
taken out, article 19 has been taken
out and article 14 has been taken out,
and then the Supreme Court exists.
What are those rights actually? Not-
withstanding the Supreme Court, here
ig a mighty Government which does
not fee] ashamed of bringing forward
a validating Act. As soon as the
Sunrome Court pronounces  a judg-
ment that this is a colourable piece of
legislation, or that this is a wrong
legislation, or that this is a legisla-
tica which is ultre vires up comes the
mighty Government which says ‘All
right, we shall validate what has been
invalidated.”,

Shri P. K, Deo (Kalahandi): Shame!

Shri U. M. Trivedi: Very recently, I
came across a case where Rs. 45,000
had to be realised from one man.
When it was found that the particular
Act did not provide for the realisa-
tion of that amount from him by Gov-
ernment, and when the defect was
found in the Supreme Court, imme-
diately, a-retrospective Act was en-
acted. For the sake of Rs. 45,000 can
a Government rush like this? Is this
a Government of the rajas or maha-
rajahs or Thakurs or Nawabs or what
else is it?

An Hon, Member:
Shah's Government.

The

It is Wajid Ali

Another Hon, Member: It is the
Government of all,
Shri U. M, Trivedi: Why do they

want to create this type of Govern-
ment? It is a Government which
validates invalidated laws.

If we get an opportunity of looking
at the railways in our country, we
say that we have achieved a lot of
progress. But what is the progress
that we have achieved? Look at the
total mileage of the railways.

Shri Surendranath Dwivedy: The
railway budget is coming up shortly.

Shri U, M. Trivedi: I know that it
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is coming up and we shall discuss it
later on. But I may point out that
today in this country, there are places
in Orissa, in Andhra Pradesh, in your
constituency as also in my constitu-
ency, where for a distance of 150
miles, you cannot reach any railway
station at all; sometimes, you have to
go about 200 miles, in order that you
may get into a railway train. What
is all this progress for? Sometimes,
the Railway Ministry talks and says
‘Ours i5 a commercial undertaking’.
At other times, it says ‘No, no, we are
also a public utility concern.’,

Shri Surendranath Dwivedy: The
Railway Minister is not here. What
is the inspiration for my hon. friend

to refer to the railways?

Shri U. M. Trivedi: One Deputy
Minister of Rallways, whom I know,
namely Shri Shahnawaz Khan is
here. So, 1 can talk about the rail-
ways. My hon, friend has forgotten
him, but I remember him.

Mr, Chairman: There is a railway
budget and there will be a separate
occasion for discussing it.

Shri U. M, Trivedi: I know that it
will be coming up. But then, the
President's Address is also meant for
it. Unfortunately, when we are dis-
cussing about projects, we have not
discussed about__ any project relating
to the railways. Why have we kept
quiet? The project must be there.
Look at the map, draw the line and
tell the people that ‘railways will
come here to serve you'. That also
15 lacking. I will not touch more on
the railways because very soon anm
opportunity is coming for me to ex-
pose the whole administration of the
railways.

Now I come to the postal
ment. Have we progressed in this
direction? I have received a letter
which says that in a willage called
Harsol, letters do not reach that
place even from six miles in eight
days. How long will this state of
affairs continue in our country? We
do not know. Yet we have got the

depart-
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complacency to say here that we are
going up and up. I respectfully sub-
mit the Address is lacking in the true
picture of the country which is be-
fore us in the year of grace 1964.

One thing is very patent. This
emergency is continued in the coun-
try. Why is it there? Is it continu-
ed only to authorise the making of
laws without bringing them before
Parliament? Is that the only func-
tion for which the emergency was
created? The emergency Wwas pro-
claimed to meet the Chinese menace.
But what has the Chinese menace to
do with making rule 125B? I do not
know What has the Gold Control
Order to do with the Chinese menace?

An Hom, Member: Sugar Control
Order.

Shri U. M. Trivedi: That is another
thing,

We are only arming ourselves with
laws which we can make according to
our wish and choice, without coming
before Parliament.

An hon, Member: Chini and cheeni!

Shri U, M. Trivedi: Therefore, if
there is no emergency, do not keep
the people im suspense. Have no
emergency. We have lost territory.
We have lost face. We are hanging
down our heads in shame. Let us
keep them hanging down for some
more time. There is no harm. We
have been keeping them hanging
down for so long. But do not call it
emergency any longer,

Shri Surendranath Dwivedy: Hang
yourself!

Shri U. M. Trivedi: The only object
is that we must hang ourselves (Inter-
ruptions). 1 am prepared to do that
with all of them,

Some very pinching remarks were
made by one of the Deputy Leaders of
the Communist Group. A sugges-
tion has been made that the riots in
Calcutta were created by the Hindu
community. This ought not to have
come from a man of that great learn-
ing like the Communist Member who
#poke, What has it got to do with
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the Hindu community? Reaction is
always there. Our law recognises

provocation and says that under cir-
cumstances of provocation, even com-
mission of assault is excusable. It is
a very good thing that in India al-
though there was provocation, it did
not spread far and no great mischief
was done. But somehow when you
cannot fight with the enemy across,
you always want to beat your own
child.

HT WHT 397, § 92 TEAT 20 £ 1
You tell the child not to go there.
You cannot go and fight the enemy.
That you cannot do. 1f you cannot
do that, you go and slap the child.
The Communist leader wants to ad-
vise us that we must not do this, we
must not do that. This they do when
the communists find that the only
party which can today oppose them,
and which will not allow them to
grow in this cquntry, is the Jan
Sangh. When it comes to that, the
Communist party always comes round
and throws mud at the Jan Sangh.
Wherever Jan Sangh is strong, com-
munists are wiped out, they cannot
come up, we will not allow them fo
come up. That is the reason why the
reaction of the Communist Party be-
came very apparent in that speech.
I am not concerned with any parti-
cular person. All of them are res-
pected friends of mine. Individually,
they are very good persons, but as a
party that reaction is there.

One word more. I do not know
whether in joke or in seriousness
Shri Mahatab suggested that we must
come out with substitute plans. My
reply to that is: why should we come
out with substitute plans? I can-
not understand it. If a man who runs
a business, a shop, a company or a
limited concern, cannot manage his
own affairs, let him get out, file an
insolvency, and I will appoint a liqui-
dator and then run it. Till that time
comes, it is no function of mine %o
come out with substitute plans,

=Y We We WY : AWNMIT AEIA,
Ieafe w1 w Feg F Q@ §T ITOUg-



671 Motion on Address

[* oo o Hi)

afq St & 91 ST @Al F1 GgE Ao
# sfwa fem sEer @+ W
A TET T & qTAA 39fEaT fwar T
& & guwr wwda F F faw gz
g | S fiF oY gz dgara S -
oA, IR HIR APTATET { W
FCHTL EI ATAARATE A1 AT qarfa &
¥ FY it F A A A F oo
7o &t agt ¥ St w0 ag A Agdr,
IAHFT Teord FII §U A W gES AT
3:@T 92T 2 ¥ g§ & I fardy
¥ mdr-ug veorw frar 30

f ow i F1 gart Aot
21 5 TR AEAT A FAAT FT FOAA AGH
& | W &% ¥ 99ET a1 9HEE I96T
FHY THAE AT | IR THHT FAGAT
qﬁaga@r&a’raﬁﬁwmwﬁ
fars fopar § N 5 w94 gorrey Twrtfa
¥ wawrd T § | @ A ¥ wefre
qrEt & A +fY Wrere ¥ ) aTd ge
gy @ § I g & § wew i
2-0F T FEA & FIHA TAT |

0 G G &7 A a6t
& gafq &1 A [EFA T AOAATET
3 fegr ma @, 96Y & faegw g §
o1y @ WY § 4% IAK FEAT A §
f oY g9 oY anfoat gy A Fara
oG} §, I T AV By I g Ing ¥
T I BT D ¥ I FE g
FCAT NI | W TN oA WY HGT Ay
AT w= § fF ogER S 5@ g
AT T ¢ 9T TF AL TGH G99 | T
faw sravawar €9 a1 F1 ¢ 7 5 Y
FYAAT AW & TR AT @ § IAH gAY
T, 2T QU & A, guHT 3w &1 AT
T HW GHA T 397 fae-yr1 T I
& WX Ta! WO AT, 7 16 a8 99w
s fRagFiaa ¥ a1 F99 §ET T

FEBRUARY 13, 1964

by the Vice-President 672
discharging the
functions of
the President

AT §, 59 F | AN T F
7 ®1 gfc F A0 & a7aTC 3T |

ST fm &% wod S, G A ¥
Frgfaez qref, 37 FTHI § A g qU
o1 &, T qfF FY 97F e 7 W
IT FH 1 IAA F IIFC F qOE
becin g

# 59 713 F7 iz Foan g 7 Aw
¥ =AY wTEE F wrer dwe 97 feafy
g ga 1, 7w 7 AW 1 Hrafrs
wafa Y ax FrEr FIET 1 A

L |ars @ fF a7 agd & " a1 Fm

AINF R @IE|

T T AEAAT GAT T oFAH
2 & oz w7 e g fv faam
% =7 fao=t & 9 g1 F71 for% famr
mar 3, 99 Fa™ ¥ fawe § g
T @ A e T -
fae AT T IET 9 747§ | qgr
qT oY ST qATE 9T E E I F W
T qZT WA ER AR AT AR
T W I AT B HIE R AT
g ot Ig & FTEr a=a g

Iu-ugulT o ¥ WO W ¥
gra ai ¥ F & QT F wraey
W wET T AT 8, 99 veew
¥ # Nt g e TwE S
gar g | & @t afewa w9 & g
g7 ¥ ¥ @ @ g afew faw
&7 ¥ ¥ oow g ¥ qW oA oA g
q@ G| q ¥ WY AT AR
7 T3 frast go 59T & 1 Tl
Wagmamr Hag s e g 5
gomﬁmﬂfmﬁgﬁtﬂmﬁ
% 93 g T g MR e At #
Yy " UHE g # fa=d @t
TEAAET EFIT | TAT FIEA LR LAY
FUT #1 GEEATT A F7 71 s fFar



673 Motion on Address MAGHA 24, 1885 (SAKA) by the Vice-President 674

giafe f ow oA X, g AR &
7 fagre e a &1 s v
STEAT.E F & AT 9 & AT
o1 AF A G T 4T TH & T
ax fa=rd #1 #1 @ 96 § 4R
7gT 9T A N TG HAT g
g, wq az =A@ fw fa=rd &1 #18
W ergEar @O 47 IAARA AT
EURE U IGE: TR S i Gl 1
HF A AT TT FrOAAG FTH, W@ E
fF F15 O W2 AL § Ty AT H %
THA % qEATAT fage 3= @
& | afr ag oo g & o 9 fw &
fas 77 wr g | 7T fagw omww
A 2 qET & Wi gE Wl g W
ST ¥, FYS snaEar Ay 9T A @
2! camT & gmor we fw g A
T WITT JLHRTE 30 a19 F F9¢ &
T W WL W A g afead
w7 ¥ ry gHEfER @ dfgw woow
gfywt Y & afeq 9T & Fr fawrg
&1 2 a1 37 g FT aH fAAT €7
¥ e 2 g fawr fF fgdr
el & it aF #1 favm Ad @
T & | I wErA, & 5 ama A
T F3AT IEAT § 5 99 ToE v
ot agr 9 wfafafae @ aa & g
o7, ag sfeqrr faar @ ae= g
T 91, A T AT #}O9El F
fagral & gwdw @ § | Wiew &g
gz TR IAT F a5 faar St
& FITU FIA F HAET IT FETT
W F1 W FE A AE AE I
® A T R !

7y fox off wrorew § g g
w1 dw g WA
WA I
w9, @ A B A g e g W e
STE & % FORT a5t g€ wemd A
UF FfE AT famaw € fF @

discharging the
functions of
the President

ot FifaE £ STy #49TE uF a0 ot
Yt Fr o9 @ 3T 9% T A
2 afea o e F97 9F & afme
@M & IR AR ATET, FIOET HIT
Toqry wTfs " ST WIS g 9T
faadt & ar A%t efaq <At waiy
TEer T FAT T AT TH FT H15
T T4 A0AT § T AALTAT FHR
s’t%'rifawmalmfmﬁmqr
g fF gt 7% wagz @ gl ST
A Bﬂ%?ﬂﬁﬁﬁ@aﬁ-ﬁafz
gt & T T F auax § AR way
w¢ wEa A & v & 1 iy
BHTC H5T FT aT% § g9 I79L I
arg IR AR § fF g w fgg
f& a8 == 3T W I g w0
ORI gL UF A A F AT
9T TeeT WfE @ A AT qgear
FCA HT qS@ET FL ATE QAL W
FE TR AG G | AH AT & 5
Tregafar St & W # 55 ara w7 forw
g o I w7y § 7 oawr e
FH 3w ¥ A} Afes @@r § @
ST arfE AR R FA S 9T WA
oz e e | A i m e
B F QO FA F FG = sw qdfw
Wit f=9 § St AT e FEe
T A IT A TqT A A%
FHATTCGT FT AT FEH FT AET T
fad ‘

# @ W% O T §) I
STEAT § WK 9 39 & WG FgAT g
g fF Tegafa ot & wmawr & 2w ¥ oY
agt gf aFrd &, ffw ad% & 9w
FHTA 1 g (HAT AT, TALFTATIHE
F1 gEAR H g fFET STEm, IaET
fo 72 fFar v 2 |\ @A 39 ofedt
F SR 1 A USHIfaw et F s



675 Motion on Address

[T 7o To wai]

o AW T AT § WX I TR
¥ faers SHFAET ATEd F, TAET AT
AT ZLEAT ®1 AL =T FT AT
foear & 1 a9 # g O § fag
UF TRITE §T9 & T T a9 &
aweaT &1 fre ad® & g¢ fear @
T &7 fo% qgefa & swmaw & 9 gFr
qET @EEHAT § WK A SH HATET FY
e w1 @ wrE faw g

SIET A7 W19 ¥ FHT WM &
FFEY § AT T HeT A A7 (afA|
FHIH TAAT & SEET J @ETT Far
& 5T W =g 2 % 2w &1 ot s,
|t &1, WENR § fAEwer ¥
g W fafwdw  @faw q=wr
TaT & TEET ¥EE ¥ W)X SEF A9
WEATT 1 | wfFA "wra & w577 TWE
# FEgAT =R, G At fewr &,
¥ gt 1 fawit § 97 f5 2wy
| AAGL ATRAT H w7 FI0 8 (%
WS F1 §I 71 ¢ 9 F1% fafaeq
wfaww o1 #° & sfw g 79 fem
ST HFAT § | WETE a9 OF 39 A
T & 1T § g 7w Ay o g
% 9 IF W ¥ WL AT W=
G AT A § g eI 767 S
% TAF T FAT & SHFC OO T Tvar
I | UF THT O W ¥ weT
AT AT 5 N T gEer & g
YRR & fAu qer o & ar 9%
W Z 99 & ufd e #1gfee & day
wig ) wfiq ganfs q2zy, o
gaq 98 & fF ww a7 9 A ag
G TR FAT NS 7, Frwt avg 7 wAT
aw W, g, @ g §, @1 wWar
g 5 awiw F oY A A waE &
sfa® zouq w7 wfaesy fomet € Wi
R 7TF A T § fr weerak

FEBRUARY 13, 1964

by the Vice-President 676
discharging the
functions of
the President

faerr =few 1 68 & faasr f&
T TF OIS # 9 T F IIT 4,
HaTET W Toed (el EEr g F 3w
OTH &4 J1ed £, WETAI /il §{e agd
ufes § WX g&faw T Tood (Fadr
@Al %, 919 G §§ 419 %1 GH TEl
e S a9 O 3W F § WEEET
g G 31 54T £ | THE fAUdd W
T F I A faar 9w fF adw ¥
TE WIRHT g1 SfF W a8 37
I F HIE /YT T T A Foar
&, Zorwlad & F1g F19 I & 7 SHH
BEIS ¥ 3owd (A¥ 1 W §WISA &
TA TS faeer o oweETT v
SHTT AWM A A fFm oS EwaT 3 1+

¥ uF 1 §7 739 T 4 5
FLAT WA § WX 7€ AT & % i 5%
T GaTAl T HEE g, 29 #  WaY
g wfaF oH sfafraadt afaar
T FT 18T & 1 fagsi 29 & o
QYR FEE TSl AT 97w g
g1 97 mfegt 91T 57 A0 F i
FEL 79 aF T § T F29 TEI
IS g4 9F 4 gHwar § F W F
T AT AL AGF €9 7 GaAT gl @
Y fowd 5 ag7 FT AT § 9w -
AT G AET & qwAT &0

ol OF FE F ogwew
w%ﬁﬁiﬁﬁﬁ!ﬂ'wﬁg
F TR § 1 3% &1 8% & e e
F Frrm § 39T I92 9T qEH F HAAL
qT famaTe ¥ 9 S ) afEw §
ey s S 7 fE IER 38
fafrer w5 I 39« 9157w &1 A1
FEI0 # TAY SHIC AL FCAT % 9T
T F g § g e g )
g wfex & & fe gt ax Fafrer s
& Wt Al 9% TEw WA 4 S



677 Motion on Address MAGHA 24, 1885 (SAKA) bythe Vice-President 678

A ¥& aftads T T g | SR
T 999G (g W @EeR g
A AT | ag &Y A afcafad
ERiY | o J7 TET AT 7 TS AT
@ a1 gqd @ £ FAlFT WK Iaq
FATE AT /1 g faTEe #T @
wifs % oftads #79 g | |AWiE
qEIRd, WY (A9 UFAISIH FALT &
OF HEH &1, F A7 OF 9T ATH Y
& & fare s =Y Taw arse §
T G 20 & ) TEfew A% fAae
ff 55 a@ #1 A wgs "wTEAT F
fa=m & 27 & ava® 78 wT

oifgs & % oF am WK FRAT
AR § AT a7 77 w1 AMAE 95,
STt LT, WY AR w26, ST e,
FUH H  FOF GETC F aEH H
T TAFT 4% Az Fear &1 ot wvre
T wEr fF z@ aw H ae-ae e
T wfan WY s G A v R ogw
AR ®1 TW aTE AA F fag @
faear =nfgw | % ag wifaq g
f& &1 T T = ToeE, W oE
T F a5T A9 & | %F 6% AT
& & f AT wE 1 o A AR
W} w® ooF frg AW
E AT FAr ¥, W@ &
WIS FTAT ARl &, I (6 T qEA
doftarz & forg A w1 qwdT 773 §

T AT AT FET E |
®TE qex g ¢ F fad v WK
FAT TR AT T § o

discharging the
functions of
the President

YT 2w ¥ wEadt 937 %% F w9Ar
I T 7 § feqg 7w Avg A A
faar &Y &

d "% G%AR AT E

Mr. Chairman: Dr, Singhvi.

Dr, L. M. Singavi: * will be speak-
ing tomorrow, Sir. Mr. Yainik is leav-
ing tonight and he may be allowed
to speak now.

Mr. Chairman; All right. Mr. Yaj-
nik.

oFf mAE (FEWRER) S
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Shri Sham Lal Sara! (Ncminated—
Jammu and Kashmir): Question.
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T & - T Wi Dr. L, M. Singhvi: Mr. Deputy-

w ARl ?ﬁ *L lll % \ Speaker, Sir, my purpose in raising

% fos g #1051 ami & o
TET FeaT g 1 & ad Hwgar g w ArAv
FHATO E, IR § FTo@Fl § 19 w0
gl, ¢ gFmt § Fm a g, TR
LT AFHET & F17 T, Sod7 GRS
wifesi % 19 73 MEFEE e §
FTH FT AT A § A A O
fgmma & 79 5 ®4 W WA @
wgATE Wl TRy fEmr s =riEr o
Tt 7 Tz ¥ wefwr wEadr g g,
THAm g 5, w fEr S9 weaEd
Tl Fgr & 7 waw fay o fasamy
g1 Ol 99 95 § F "7 sn=fl
F1, Mg 4 TG 7L F gl, a9
TR & g, gAm & g, FEmi w g,
faei & & Wfar wemg & fema
T AT QAT 3Y ST sy far
T afed 1 & uw owew F owegar
sreaT B s oy S & oar oAw
e g M1 WEEEa gom, K1Y
SEF ALTET W TG &M sEer T
forsdare gama €t

17.08 hrs,

BUSINESS ADVISORY
COMMITTEE

TWENTY-THIRD REPORT

Shri Rane (Buidana): Sir, 1 beg to
present the Twenty-third Report of the
Business Advisory Cominittee,

RURAL WATER SUPPLY*

Dr. L, M, Singhvi (Jodhpur): Before
I begin, T would like to rciterate my
request that a little more time may be
allocated to thig discussion.

Mr. Deputy-Speaker: This is only a
half-an-hour discussion. You can take
18 minutes.

this discussion thig afternoon is to
show how the governmental policies
and programmes for adequate and safe
supply of water particularly in the
rural areas of our country have suffer-
ed from lack of integrated approach,
from lack of coordinated jmplementa-
tion of programmes and from ail-
round confusion. My purpose i: also
to elicit some clarifications and rele-
vant information and also to ascertain
whether it is possible even now for us
to entortain a ray of hope in the mat-
ter of adequate and safe rural water
supply in this country. The horizons
of rura] water supply programmes in
this country have often contained
nothing but a magnified mirage.
I find that the sufferings, the sorrow,
the misery, the pathos and the despair
of the rural population in the
matter of obtaining adequate and
safe water supply have gone
completely unnoticed in spite of the
tall claims of compassion and conces-
sions to democratic processes that are
made in our bodypolitic. 1 feel that
those parts of the country which are
stricken with chronie and perpetual
water famines have not been helped
adequately and have been neglected
in a manner which can only persuade
us to believe that Government have
taken a wooden attitude towards their
sufferings. I feel that this has tend-
ed to shake our faith in the exagge-
rated claims of democracy and social-
ism which it appears the party in
power is never tired of repeating ad
nauseam, in spite of the fact that the
actual performance on this all-import-
ant front has been very poor indeed.

1 make bold to say that the per-
formance on thig front stands out as
the gravest indictment of the Adminis-
tration in the field of providing the
essential utility services in the
country.

To illustrate this, I shall take this
august House to the Question Hour om
the 21st November, 1963. When

*Half-an-hour discussion,
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some of us questioned the Union
Health Minister in respect of the
rural water supply programmes of
the Government, the replies of the
hon, Minister, I submit, alternated
between evasions, which is an ingeni-
ous departmental assistance Tren-
dered to the Minister, I suppose,
and candid confessions of the con-
fusion that prevails in the fleld
of rural water supply ., When I
wanted to’ know from the hon.
Minister as to what reasons were res-
ponsible for the delay of sixteen years
in putting through these programmes
and for the delay of several years
after the recommendations made by
the Rural Water Supply Committee in
the implementation of those recom-
mendations, the hon. Minister told us
that:
“One of the most important
causes is the lack of resources,
that is, monetary resources; and
the second and equally important
reason is the shortage of essential
materials like pipes, pumps, and
filters.”
The hon. Minister then went on to
tell us that they had entered into the
investigating phase of the require-
ments of the country in the field of
rural water supply. After sixteen
years, the only concrete step which
the hon. Minister could invoke in
defence of her Government was that
they had begun to make an attempt
to survey the requirements of rural
water supply in this country. This is
indeed tragic.

We go on further to find the hon.
Minister telling us that:

“We would like to do it as soon
as possible. We are straining
every nerve to try and complete
it by the Fourth Plan.”.

Again, I think that this is a statement
calculated only to arouse false hopes.

Thercafter, my hon. friend Shri
Tyagi intervened to find out
whether,Government were still in the
stage of investigation, and also to find
?ut what the allocations for this item
in the Second and Third Plans were
and how much of allocations had
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been utilised, the supreme confession
of Government was put forth by the
hon, Minister, when she said:

“] might mention that there is
not one Ministry but more deal-
ing with water supply schemes.
The rural water supply scheme is
being dealt with by the CD
Ministry on the one side and by
the Home Ministry so far as the
backward classas, Scheduled
Castes and Scheduled Tribes are
concerned, by the Planning Com-
mission in the form of local works
and by the Health Ministry in
the form of protected water
supply.”.

Shri Tyagi interjected to say ‘Chaos’.
The Health Minister resumed by
saying:

“It was in view of this chaos"—

it was a very randid admission, and
a bold one—

“mentioned by the hon. Member

that we established the Drinking

Water Supply

Water Board to see¢ what co-
ordination could be brought
about. So far as the Health

Ministry’s allocation iz concerned,

we had about Rs. 60 crores, out

of which about Rs. 5} crores have

been spent in the first two years”.

The Minister of Hexlth (Dr, Sushila
Nayar): It is Rs. 16 crores,

Dr. L. M, Singhvi: I am reading
from the official record.

Dr, Sushila Nayar; It is a misprint.

Dr, L. M, Singhvi: If the record is
not correct, 1 stand corrected. It
is a fact that Rs. 67 crores have
been allocated in the Third Plan for
rural water supply schemes, and ouk
of this, a very small amount has so
far been used.

What happens is that because of the
injudicious phasing of works, there is
a rush of allocations, a rush of expen-
diture, at the last moment, but there
is no proper utilisation of those
moneys. Even those moneys are not
forthcoming. The experience in most
of the States is that this is nothing
but a window dressing. Earlier, the:
moneys they wanted for various pro-
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Jects were tied to specific schemes;
now it is claimed that they are not
tied to specific schemes. But still
the money is not coming forward for
financing various schemes which the
States want to undertake.

I have a detailed tabulated state-
ment containing the requirements of

different States for providing
adequate and safe water supply
in the country, I do not think

any serious effort has been made so
far to really meet these requirements.
I would like to refer particularly to
the Third Plan whereain again they
confess that we are now entering the
investigating stage of our require-
ments. The same thing is repeated
in the mid-term appraisal of the
Third Plan. Page 14 of the Report
of the Committee on Plan Projects
rcontains this:

“As for the rural areas, very
little headway has been made <o
far. Only about 15,000 out of the
5.85 lakhs of villages figures in the
national water supply and sani-
tation programme. Some pro-
gress has been made under the
other programmes, but no correct
measure of the quantum of work
done is available. It has been
estimated that the cost of provid-
ing water supply and sanitation
bodies for rural India may
amount to about Rs. 600 crores.
This may be placed at Hs 300
crores, if only minimum facilities
are aimed at in the first instance”.

Now, 1 would like to know how the
hon. Minister proposes to deal with
‘this problem of monetary resources,
to obtain all these funds and to ful-
fil her promise of giving drinking
water to every village of this coun-
try by the end of the Fourth Five
Year Plan. I should like to know
whether an effort has been made to
obtain any assistance from any of the
UN agencies, I have seen wvarious
news reports that the Regional Direc-
tor of WHO had said specifically that
various international agencies would
be willing to come forward and assist
in our rural water supply programmes,
He also ‘went on to say that the UN.
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Special Fund would be willing to give
such assistance, He said that the inter-
national development body could be
persuaded to give us loans on easy
terms. But I was distressed to find
from the reply of the hon Minister on
the 21st November 1963 that no effort
had been made to solicit or to seek
any assistance from any international
agency except UN. If this is not an
indication of our complete unwilling-
ness to tackle the problem in a
massive manner, I would not know
what it is.

I would like to know whether it is
a fact that the international agencies
could be persuaded to give ‘- us this
assistance and why it is that the Gov-
ernment have not thought it fit to ap-
proach them for a substantial
measure of assistance so  that
these programmes could be launch-
ed on a really omassive scale.

1 would like to know whether it is
a fact that the expenditure made so
far in the First and Second Five
Year Plans has admittedly made no
significant impact on the problems of
rural water supply in our country.
If that is so, what is proposed to be
done in respect of implementing the
various recommendations of the com-
mittee that was appointed by Govern-
ment, the Committee on National
‘Water Supply and Sanitation, in 1960-
61, which made many wvaluable re-
commendations in regard to stream-
lining our rural water supply pro-
grammes,

We are told by the hon. Minister
that a sum of the order of about
Rs. 300 crores would be required. I
should very much like to know whe-=
ther, as a matter of fact, any specific
schemes have been worked out, whe-
ther this estimate is based on a real,

comprehensive, specific Plan, or
whether it is once pgain a
piece of very general guess-work

of some intelligent official at the
relevant desk in the Health Minis-
try. How  does she argive at
this figure of Hs 300 crores, or of
Rs. 600 crores for that matter? I
wish to know whether any further
details have been worked out in this
matter.
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In regard to the allocation of
Rs, 67 crores for the Thirdq Plan
period, I have already said that we
would like to know whether the hon
Minister thinks that it would be
feasible .to utilise profitably this en-
tire allocation and to carry forward
our programme of rural water supply,
because it does appear from the pace
that we have kept so far that it would
be hardly possible for Government to
spend all this money fruitfully and to
carry forward the programme of rural
water supply,

I should like to know whether the
financing procedures and organisa-
tional methods in this connection have
been improved and changed to suit the
axigencies and the wurgency of the
problem, or whether they abound in
the same kind of bureaucratic delays
in which they did at the time this
National Commiitee had occasion to
go into this matter,

I should like, in this connection, to
quote from the Committee on Plan
Projects, which says this very clearly
on page 4:

“It will be observed that the
incidence of work-load in the
actual implementation of the pro-
gramme has been neither pro-
gressive nor proportionate to the
tota] provision in the Plan”

This is a succinct conclusion of an
expert committee, and that is the con-
elusion which the hon. Health Minis-
ter has to endeavour to answer before
this House in order to satisfy us that
this rural water supply programme
will ‘not be arrested by similar
deficiencies in future,

I would also like to know whether
the Minister has done anything speci-
fic in the matter of procuring or
facilitating the procurement of neces-
sary materials, whether it is not
Possible for as large a country as ours
to see to it that pumps and filters are
produced locally in sufficient quanti-
ties, whether it is not possible for
scientific research to supply us the
Necessary  guidance in the matter,
for using these materials in a judici-

2045(ai) LS—9,
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ous way and for avoiding waste like
this,

1 would like to end this little speech
by saying that unless something on a
massive scale is done, unless the
Minister is able to give an earnest
of her dedication to this problem, the
country is likely to be enveloped in

the worst kind of despair engulf-
ed by this very deeply human
problem. Very ljttle has been
done so far, A great deal remains
to be done, and unless the
Minister is able to convince this
House and the country that she is

going to dedicate the entire govern-
mental effort in a unflagging
manner, we would not be convinced
that this Government will be able to
deliver the goods in the matter of
adequate and safe water supply.

I would like to ask the Minister
also as to whether they have secured
the establishment of water and drai-
nage boards in the vari ous States and
whether they have done anything to
secure the establishment of conserva-
tion and river water pollulion cont-
rol boards in the country as a whole.
These are matters of very great con-
sequence, and both rural water
supply and drainage should receive
sufficient attention at the hands of
this Government if we are to provide
the people with this basic requisite
of human existence,

Shri Harish Chandra Mathur
(Jalore): I shall finith in just twe
minutes,

Mr. Deputy-Speaker:
but just a question.

Shri Harish Chandra Mathur: I
would like to know from the hon.
Minister what value we are to attach
to the assurance given by the Prime
Minister on the floor of this House
that adequate rural water supply
would be arranged by the end of the
"Fhird Plan; whether in the light of
the statement made by the Prime
Minister and a deflzite recommenda-
tion made by the National Dewvelop-
ment Council held in last Noveémber
further allocations have been made

Not a speech



595 Rural
1Shri Harish Chandra Mathur]

to cater to the urgent and primary
needs of the people. 1 ask this ques-
tion.

Mr. Deputy-Speaker: She will ans-
‘wer; no explanations are needed fur-

iher. Shri B. K Das,
Shri Harish Chandra Mathur: Let
me complete the question My ques-

tion is this, The action taken by the
hon. Minister for allocation of funds
to Rajasthan which 1s the worst=hit
State in this respect does not reconcile;
how doesg she reconcile the Rs. 20
lakhs allotment for Rajasthan for
1964-65 with those assurances given
by the Prime Minister and the Naticnal
Development Council? Please allow
me to complete my peint. From the
ctatement it appears that they have
allotted Rs. 20 lakhs for Rajasthan for
1964.65. With no new schemes, with
the present schemes in progress and
with their carrying forward, it will
need Rs, 70 lakhs and the establish-

ment charges of Rajasthan
are Rg. 70 lakhs, wou have com-
pletely wasted that establishment

charges. How do you reconcile the
statement made here on the floor of
this House and the recommendations
made and the allocations which you
‘have made? What is the necessity of
‘having an investigating machnery
when you have not even got funds to
carry out the presént schemes? Why
are vou wasting money like this?

Shri Tyagi (Dehra Dun): Will you
allow me half a minute?

Mr. Deputy-Speaker: No, You must

Zive previous notice,

Shri Tyagi:
your kind eye.

1 was trying to cetch

Mr. Deputy-Speaker: I have no

kind eye.

Shri Harish Chandra Mathur: 1f ;-'51';1
-were to look to the proceedings, you
would see that half-an-hour discus-
sions had gone on for two hours....
& Interruptions.) 1 would have taken it
up more strongly....
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Mr. Deputy-Speaker: I have called
Mr, B. K. Das,

Shri B. K, Das (Contai): In view

of the fact that there are some areas
at least in my State of West Bengal
where due to certain mechanical diffi-
culties as well as the nature of the
soil and other reasons tubewells do not
work long and there are some areas,
called ‘no tube-well areas’ where tube-
wells are not possible. What stepe
have been taken to improve the life
of the tube.wells and to supply water
in those areas?

Dr. B. N. Singh (Hazaribagh): Im
view of the difficulty about completing
the rural water supply plan pointed
out by the Health Minister, will it be
desirable to consider the formation of
a high-power body with representives
from the Ministries of Health, P.W.D.
and Finance and Planning Commission
and give them the responsibility for
implementing this scheme?

Mr. Deputy-Speaker: It is not a
question but a suggestion fer action.

Shri Tyagi: May 1 have half a
minute?

Mr, Deputy-Speaker: 1 cannot
depart from the rules; the rules are
very strict.

Shri Tyagi: If she yields?
Mr Deputy-Speaker: She does not
vield.

Dr. Sushila Nayar: Mr Deputy-
Speaker, Sir, 1 am pgrateful to Der.
Singhvi for bringing up this discussion
because it enables me to clear up a few
misunderstandings which obiviously
seem to have arisen as a result of some
of the gquestions and supplementaries
sometime ago. The first misunder-
standing that 1 would try to correct
is that he thinks that the Health Minis-
try has Rs, 60 crores. We do not have
Rs, 60 crores but only Rs. 16 crores.
There has been some error or Some
misprint somewhere which has led te
this misunderstanding.
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Dr. L. M. Singhvi: Is it not the
‘fgure given for the entire .alloeation
for rural water -supply?

Dr. Sushila Nayur-
Ministry’s allocation,

The .Heaith

Shri Harish Chandra Mzthur: It is
the entire question of the iural water
supply. Why did the tHealth Ministry
alone come here? She say; it is unly
Rs, 16 crores and not Rs. 60 crores,
'Then the other Ministries concerned
ghould also come. Let us postpone this
discussion.

Mr. Deputy-Speaker:
[ing.

She .is .reply-

Shri Harish Chandra Mathur: How
van she, if she is not seized of the
rentire problem? We would request
‘you to close this discussion.

Mr. Deputy-Speaker: .I connet.

Shri Harish Chandra Mathur: “What
s the use of proceeding with the dis-
‘cussion if she is not in possession of
-all the materials?

Dr. Sushila Nayar: Do -mnot get
vexcited; it is not good for .you ‘Sir,
1 wish to submit that the idea ‘that
‘nothing hag been donc is very erro-
neous. There are two sets of efforts
“that are being made for the rural water
'supply. Ome is in the form of ordinary
wells and the other iz in theform of
‘piped water suply or safe water supply,
‘what has come to be known as the
‘National Water Supply and Sanitation
‘Schemes. So far as the Tirst part is
concerned, that is, the wel's ‘which
‘were the sources of water supply for
“ooth Dr, Singhvi's and my -grand-
parents, during the twoe Plans that
have passed—the first and second Plans
—and I think during fne first year of
“the third Plan. 7,11,709 wells 'have
been sunk or repaived. That is not a
small or mean achievement. So, the
result is that the major part 6f the
Country—

) D‘r L.'M. Singhvi: “What is' the-popu-
~ation of the country?
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Dr. Sushila Nayar: It is the major
part of the population that is served by
these wells, 1 admit there are areas
where the situation is stil] very diffi-
cult and the problem is very acute.
These are the areag where simple wells
are not easy to dig. There, some com-
plicated engineering skills are requir-
ed. It is for these areas that this
scheme of the Health Ministry has been
functioning. The Health Ministry has
supplied 15,000 villages with these
engineering schemes and water supply
through these engineering schemes for
the people of these areas. I do not say
that we are happy with it. I think
much more needs to be done and
should be done and we are trying to
move in that direction.

Shri Harish Chandra Mathur was
asking why we were having engineer-
ing divisiong because money jis spent
on that and enough money is not avail-
able for continuing some of the
schemes and so on. What we are try-
ing to do is to meet the problem that
remains, We are trying to divide it
into three areas: one is the problem of
those areag where there is no water
supply and people have to go miles and
miles for water. In these places either
there will have to be very very deep
wells or water will have to be brought
from long distances by pipes, etc.
These are complicated problems which
are very costly at places. Because of
the very cost, they have been shelved
in the first Plan and in the second Plan
and in the first half of the third Plan.
Is it wrong on our part to bring inte
focus the needs of these scarcity areas?
The per capita cost of supplying water
in those areas is very much higher
than what it used to be in the past
We have to deal with these difficult
areag sometime and we thought, let us
take courage in both hands and find
out what is the quantum of the prob-
lem, how shall we go about it, what
will be its cost and its implications.
We have set up these investigation
divisions to assess the problem and to
formulate schemes for these areas
which are without water, the most
difficult areas, The second priority
areas are those where some water-
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[Dr, Suhsila Nayar]
supply is available but it is inadequate,
Either the quantity is inadequate or
the quality is not very good. There
may be 2 wells where 4 are required
andl the water may be slightly brackish
or it may have some other chemicals
which are not very desirable. That is
the second priority in the scheme. The
third group is where it will be pPOssi-
ble to supply all our villages with
®ipe water-supply instead of their
drawing water from the wells, as our
people have done for a long, long time.

In this scheme of things, Dr. Singhvi
asks what have we done to get assis-
tance from internationa] agencies? He
quotes me as saying that we have not
done anything. That is not quite cor-
rect. When he suggested that we
should ask the international agencies
to help us solve the problem, I told
him that it is not that we do not know
how to solve the problem, but we
do not have adequate funds to
solve it. We have taken assistance
from international agencies wherever
it was feasible. One instance is the
UNICEF water supply scheme which
we have taken up for certain areas in
certain States, areas with special
health problems. In UP. we have
taken Garhwal and Saharanpur dis-
tricts. In Rajasthan we have taken
Wdaipur district, where the guinea-
woarm problem exists specifically. We
want to get rid of this problem.

Shri Harish Chandra Mathur; There
is no matching grant from you,

Dr. Sushila Nayar: Mr. Mathur
seems to think that the money which
somes from international agencies is
not assistance from the Government
of India.

Shri Harish Chandra Mathur: Money
is there, but no matching grant from

you

Dr,. Sushila Nayar: Let him under-
stand thet assistance that comes from
any source is Government of India
agsistance. It is not coming from
heaven, Government of India enters
into assistance agreements with 'WHO
or UNICEF.

FEBRUARY. 13. 1864:
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Shri Harish Chandra Mathar: On a

point of explanation . . .

~ Dr. Sushila Nayar: I am not yield-
ing the floor to Mr. Mathur, I have
heard him patiently and that I should
be given an opportunity to have my
say. He does not want to know; he is
so filled with his own ideas that he
does not want to hear anybody else.
That is not the way in which we can
proceed. We have taken up 140
villages with acute guineaworm prob--
lem in Udaipur. Further, in the light
of the experience, we have put in fur-
ther money and we are taking up the
whole of that district where the prob-
lem exists. It is a simple solution.
By closing down the step wells and
drawing the water, the problem will
be solved:

In Punjab, we have taken up Kangra
and Gurdaspur districts, in Madras,.
Mhudurai district and in Gujarat,
Bhalva area. In- Bihar, I do not have-
the details of the areas taken up. This.
is a specific limited programme that
we have token: up with UNICEF®
assistance.

We have taken up with the Planning-
Commission and the Finance Ministry
the question-of funds and have recom-
mended that loans that are available-
for water-supply schemes may be on:
the same basis as loans given to tele-
phones, railways und some of the eco-
nomic projects with very low interest
or with no interest and only handling
charges. Because when the municipa--
lities or other local bodies have to pay’
regular interest rotes, it becomes very"
difficult for them to pay the loan back.
This matter ig being discussed with the
agencies concerned’ and they are:
considering our suggestions. I hope
something will come out of it

Then it was asked as to what we
have done with regard to making
available materiale, pumps etc. There
again, we are proceeding in the matter
with the Planning Commission with
the warious other concerned Minis-
tries likes the Ministry of Indus--
tries ang. Sieel, Wé have taken:
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up this matter with some of
the internationa]l friends also as

to how we can increase the produc-
tion of some of these itéms, whether
there is neeg for a new concern or
whether the capacity of the existing
ones can be increased, All that is
being considered and is being proces-
sed.

Now, I must say that it is an amaz-
ing state of affairs that when we have
tried to deal with this problem on a
scientiflc basis, in a systematic man-
ner, when we ate trying to go to the
very grass roo; of the problem and
se how this problem can be solved,
we are accused of evasion of not
applying ourselves to it. Well, all that
I can say is that this is not correct.

I am asked whether we will be able
to spend ali the money that we have.
I am assured by the Community Deve-
lopment Ministry that they are going
to spend all their Rs, 13 or 14 crores. I
am assured by the Planning Commis-
sion that all their Rs. 35 crores are go-
ing to be spent, I am assured also by
the Home Ministry that their Rs. 3
croreg are going tu be spent. So far
as our Rs, 16 crores are concerned,
they will be spent. But will the State
Government: spend what is in their
plan?

Shri Harish Chandra Mathur men-
tioned the case of Rajasthan. So far as
Rajasthan 1s concerned, we recom-
mended to them an allocation of Rs, 1
crore for the coming year for water
supply schemes out of the provision
that has alrezdy heen made. By the
time they fAnished all their discussions
at various stages, they reduced it to
Rs. 50 lakhs. By the time they have
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gone back and *aken up the implemen.
tation, Shri Mathur informs me—I
have no official information—they have
reduced it to Rs. 20 lakhs., How is the
Central Ministry responsible if the
S.u.te Governments do not attach suffi-
cient importance to the rural water
supply schemes and they spend the
money on something else? Can we
force them? We are trying our level
best to carry the State Governments
with us and we are trying to help
them in every way possible. There is
not a single State Government that
hag come forward and told me that it
has spent the money provided in the
Plan for water supply and it needs
more. I have assured each one of
them that the day it has spent what
has been provided in the plan for water
supply and it comes for more I shall
see to it that somehow or other it gets
some more money. But let them spend
first what is provided in the plan. Let
Shri Harish Chandra Mathur take it
up with his own State Government
instead of waxing eloquent on the
floor of this House and accusing the
Central Ministry. When hon, Mem-
bers are not able to get the needful
done in their States sometimes they
think that by scolding us things will
be smoothened and carried on. We are
willing to do our best, [ can assure
the House that we are as anxious as
any one of them and we do want to
have all our assurances fulfilled and
provided our people with safe and
good water supply as early as possible.

17.40 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Friday. Febru-
avy 14, 1964/Magha 25, 1885  (Saka)
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